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THE NEW TOWN, KOLKATA DEVELOPMENT
© AUTHORITY ACT, 2007.

e
AnAct to provide for the planned development in the areas within New Town,
Kolkata, and for matters connected therewith or incidental thereto.
WhHEREAS 1t 15 expedient tﬁj':rwitlc for the planned development in the areas
within New Town, Kolkata and for matters connected therewith or incidental
It is hereby enacted in the Fifty-eighth Year of the Republic of India, by the
Legislature of West Bengal, as follows -—

PART 1
CHAPTER 1
Preliminary! 7"

e exert ang L (1) This Act may be called the New Town, Kolkata Development
= Authority Act, 2007. |, . : b i AR

[¥3) Itexténds to the whole of New Town, Kolkta having the areas described
in Schedule L v THIVSRR I ds

(3) It shall be deemd to have cbn']e'il:'itnj force on the 28th day of December,
20061- e t |

2, (1) In this Act, unless there is ahything répugnant in the subject or
context—

(a) “‘amenity”’ includesroads, watersupply, street lighting, drainage,
sewerage, treatment and disposal, of sewage, public. works,
tourist spots, open spaces, parks, landscaping and play fields
and other'utilities and ‘such other conveniences &s the State
Govemment may, by notification, specify to be an amenity for
the purposes of this Act:

(b} "Chairman" means the Chairman of the Development Authority;

(c) "Development Authority" means the New Town, Kolkata
Development Authority consitituted under section 3;

() "Member" means a Member of the Development Authority;

(¢) "Member-Secretary” means  the Member-Secretary of the
Development Authority; '

() "New Town, Kolkata" means the area described in Schedule I;

(g) "notification" means a notification published in the Official
Gazette;. : i

() “prescribed” means prescribed by rules made under this Act;
() "Schedule" means a Schedule appended o this Act;

(i) "settlement area” means and includes the land with the structure
thereon, occupied by any person. ]
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The New Town, Kolkata Development Authority Act, 2007.
(Part JI—Development Authority.—Sections 3-7)

(2) Words and expressions, used in this Act and not otherwise defined, shall
have the meaning respectively assigned ta them in the West Bengal Town and
Country (Planning and Development) Act, 1979 and the West Bengal Municipal
Act, 1993, 15

PART II
CHAPTER ik
Development ﬁmthority

3., (1) ThﬂStawﬁcvemmﬂanhaiLhyuhﬁﬁnaﬁnn,-puﬁstimtoaDmmmmt
Authority for New Town, Kolkata (hereinafter referred to in this Act as the
Development Authority), for carrying out the purposes of this Act.

(2) The Development Authority shall consist of—
(a) aChairman;
(b) a Member-Secretary; and

{c) s.wﬁh other members, s_:\gt;a;o_eeqing seven, as the S‘;mte Govemnment
may deem fit.

(3) The Chairman, the Member-Secretary and fhe other members shall be
appointed by the State Government and shall hold office for a period of five years

or forsuch lesser paﬁod,aStJ}eSmte Govemmamma},rdmnﬁtandshallmngihla

to be re-appointed for a further period not exceeding five years.

(4) Notwithstandinganything contained in this section, the State Government
may, at any time, re-constitute the Development Authority.

4. The Development Authority shall be a body corporate with perpetual
possession and a common seal, and may, by the name of the Development
huﬂiuﬁty,mmdheqwd. i

s The Chairman shall be the executive head of the Development Authority
and the development administration of New Town, Kolkata, shall be under his
gontrol. : A I

6. (D The Chairman shall exercise sach powers and functions as conferred
miﬂmbyurunderthi'sﬁct."--- .. 2y Al

(2) The Chairman shall preside over the meetings of the Development
Authority. ! s

(3) Thé Chairman shall allocatc the business among the members of the
Developmet Authority. e i

(4) The mattqs_m'-bc discussaa'at a meeting of the Development Authority
shall be prepared under the d&édﬁono’fthp{jh_a‘i}mmmmﬂi} be circulated to the
members of the Development Authority in such manner as the Chairman may
detérmine. [

(5} The Chairman shall , if he is of opinion that immediate execution of any
work is necessary, direct the execution of such work.

7. (1) The Chairman may, at any time, by giving a notice in writing to the
State Government, Tesign his office and the procudumfoﬂucepmnaeum&wrwisc
of the resignation shall be such as may be prescribed.

Wiest Ben. Act
X1 of 1979,

West Ben, Act
AKX of 1993,
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(Part Il —Chapter H—Devefapmentﬁmkarﬁy.—.?ecuw 8, 9.—Chapter III.
—Establishment of Development Authority—Sections.—10, 11, J

(2) When—

(i) the office of the Chairman falls vacant by reason of death, resignation,
removal or otherwise, or

-

(ii) the Chairmanis, by ms&nuf leaye, illness or other cause temporarily
unable 1o exercise the powers, perfonnthu functions and discharge the
.duties of his office,

the Member-Secretary shall, exercise the -pi}wm,_ perform the functions and
discharge the duties of the Chairman until a Chairman is appointed and assumes A
office or until the Chairman resumes his duties, as the case may be.

(3) In the case of casual vacancies in the office of the. Member-Secretary and
other members caused by death, resignation, removal or otherwise, the State
Govemnment may appoint the Member-Secretary and other members, as the case
may be. 4 -

8. (1) TheDevelopment Authority shall hold meeting atleast once in every
two manths reckoned according to the English calendar unless it is necessary and
expedient to hold meeting more than once during the said pmud of twomonths,

(2) The meeting of the Deyelopment Authority shall bnpm;;dad over by the
Chairman. In the absence of the Chairman, the members present shall select one
Erom ‘amongst ﬂimnaelws to preside over the meeting,

(3) One-third of the tota.'l number of members shall constitute a quorumfw a
meeting of the Development Authority.

(4) Thepmco&urefmthmmn&mtafhumnmatthemmingﬁfﬁchwinpmm
Authority shall be such as the Devaiupmmt Authority may, b}r rcgul&tmns
determine, :

9. The non-official members of the Devf:[npmmt Authority shall receive
such remuneration or gllowance as may be prescribed.

CHAPTER I
Establishment of Development Authority
.10, *THe Dévelopment Authority shall have the following officers:—
{a) an Executive Officer:
(b) Executive Engineers and Architects:
(c) Finance Officers;
(d) aSecretary;
(€) Accountants;

(f) such other officers and staff as may be dmgnatedbythc State
Government in this behalf;

Provided that the State Gnvernmmt may increase or reduce the number of
posts of officers as afofbsaid.

11. Notwithstanding anything contained elsewhere in this Act, the State

Government may armaint frrthe Tlhazea] e e o

ovemmenimay appoint o7 u.muuv-;wyummnumumy,mm:pummn an officer
of that Government, possessing such qualificating as that Government may
determine, as Executive Officer, Engineer, or Finance Officer, referred to in
section 10, or with such other designation as the State Government may consider
necessary, and in ‘such manner, and on such terms and conditions, as that
Government may determine in this behalf, . -
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(Part IL.—Chapter HI, __Establishment of Development Authority.—
Sections 12-15.—Chaprer IV.—Powers and Funciians.-—Scm‘onJ 6.)

Terms and conditions of 12. Theofficersand otheremployees of the Development Authority shallbe

cervice ol officersand  subject 10 such terms and conditions of service as may be prescribed.
other employess of
Developiment Authority.

Pay and allowanee of 13. (1) The officers and other employees of the Development Authority
sflicers and other shall receive such pa‘},r-and allowances as the State Government may, by order,
emplayees of determine. ;
Developinent :
Authority. (2y The pay and allowances of the officers and other employecs of the
4 Development Authority shall be paid out of the Fund of the Development
Authority.

(3) The State Government may make such contribution towards the salary
and allowances of the officers and other employees ofthe Development Authority
as that Government may, by order, determine.’ :

provident Fund, 14. The Development Authority may provide for Provident Fund, Pension
Pension and retinng

sratuity, eic, of officers and retiring gratuity in respect of, and award of reward or penalty to, officers and
and other employees of otheremployees ofthe Development huthnﬂtyinmrdanoewith‘suchuurms;and

Developmient subjeet to such conditions, as may be prescribed by the State Government.
Aunthority.

15. (1) Subjectto the provisions of seiction 11, appointment (o the posts of

power of Development— gfficers referred to in section 10 chall be made by the Development Authority.
Authority 1o appoint
officers and stafl or 1o (2) The Development Authority may also appointany person, whohas retired

mﬂmiw from any post under the State Govemnment or a Govemmeht undertaking on
' attaining the age of superannuation, {0 any-of the posts of officers, referred to in
section 10, on contractbasis which shall state specifically the terms and conditions

of appointment :

Provided that the Development Authority shall be under no obligation to
appoint such person on permanent basis. ‘

(3) H-:-twithstmdinganyﬂﬁngmﬁmmbﬂinmyn{hmiawfm!hsﬂm&beingm
force or in the provisions of this Act, the Development Authority may use the
services of any person, firm, society, co-operative society or Company in respect
of any particular jobs, for a particular period, or for particular purpose subject 1o
guch terms and conditions as may be prescribed by the State Government. b

Powers and Functigns

Obligatory 16. It shall be the obligation of the Development Autho ity to make
LS. reasonable and adequate provision and in accordance with therules prescribed for

the following matiers within its territorial limits and the financial means at its
disposal:—
(1) inthe sphere of public works,:—
(a) providing by itself or by an agency, means for supply of water for
public and private purposes; i

. (b) constructon, maintenance and cleansm'g- of sewers and drains,

sewerage and drainage works;

(¢) comstuction, mamienance, alteration and improvement of public
sreets and streel furniture, bridges and culverts, fly-overs, sub-
ways, Cause-ways and the like; &

(@) lighting of public strests <nd other public places;
() M-imufmm road-side and elsewhere;

4

[Paxr 111
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{2) in the sphere of town planning and development,—
(a) devising town planning within the limits of the area of New Town,

Kolkatain accordance with the laws relating to town planning forthe
time being in force;

(b) planned development of the border areas of New Town, Kolkata in
accnrdance with the laws applicable for the purpose;

(c) layingoutand mumtmm-,:c of public pat‘ks sqw gardens, water
bodies and mcreatmn nreas

{(d} control of regular lines of streets;
(e} control of all building operations and regulation of building uses;
(f) co-ordination of all over-ground rights enjoyed by service agencies;

() cu-ordiﬁation ofactivities of agﬂﬁi’.‘-_ies relating to [ayin\gﬂﬁdl:_ll:_m;inte;
nance of underground pipelines, tubes, cables and the like; -

{h) re- dwelupment of congested areas fnrpmvn’lmg bétier Ii‘ii'mg eond{«
tlDIlS

(1) planned development of new areas for human settlement;

() preservation of monuments and places of historical, artistic or other
importance; '

(k) measures for beautification of the WWnshipb.y setting up fountains
and statues, providing recreational areas, improving canal banks,
landscaping and the like. ,
17. Notwithstanding anything contained elsewhere in this Act or in any

other law for the time being in force, the State Government may, subject to such

conditions as it may think fitto impose, transfer to the Development Autherity, by
an order published in the Official Gazette,any of the functions and duties relating
to Government under any law which the State Legislature is competent to enact or

which is otherwise within the executive power of the State pHE

18. Notwithstanding anything contained in this Act or in any other law for
the time being in force, the Development Authority may, if it is of opinion that it
15 necessary so to do in the public interest, transfer by contract or otherwise, with
the prior approval of the State Government, any function or functions of the
Development Authority under this Act to any organisation including a Govern-
ment Organisation, in such manner, and on such terms and conditions, as may be
determined by the Development Authority and approved by the State Government:

Provided that such transfer of function or functions of the Development
Authority to such organisation shall not absolve the Development Authority from.
the responsibility of carrying out the provisions of this Act in relation to the
function or functions so transferred.

Explanation—"Govemment Organisation" shall meanan organisation main-
tained or managed by the State Government or any other company. anncihy the
Government.
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(Part Ill —Finance —Chapter V.—A. Development Fund —Sections 19- 22—
B. Budget.—Section 23.)

PART III
FINANCE
CHAFTER V
A Development Fund

19. (1) Thereshall be constituted for the Development Authority a fund to
becalled Development Fund for New Town, Kolkata (hereinafterreferred toin this
Act as the Development\Fund) to be held by the Development Authority for the
purposes of the Act and all moneys realised or realisable under this Act and all
moneys otherwise received by the Development Authority shall be credited
thereto.

(2) All moneys credited to the Development Fund shall be applied for
payment of all sums, charges and costs necessary for carrying out the purposes of
this Act and the rules and the regulations made thereunder or for payment of all
sums payable out of the Development Fund under any other law for the time being
in force.

{3} No payment of any sum shall normally be made out of the Development
Fund unless such expenditure is covered by a current budget grant and sufficient
balance of such budget is available for the purpose.

(4) Whenever a sum mpﬂdforﬁ:mmmmdbyﬁ:ebudgmgmm
the matter shall forthwith be communicated to the Development Authority which
shalltakesu:chachon:mdmﬂmpmmmnofﬂnshﬂasmay appear to it to be
feasible and expedient for covering the amounts of such payment.

20. (1) TheDevelopment Authority shall open an account with a National-
ized Bank and shall operate such account.

{2) The Dweiupmmt Authority shall have the power to invest in fixed
deposit in such Bank. ~

(3) All moneys received on account of the Development Fund shall be paid
into the said Bank and all transactions shall be made by the Development Authority
through the account with the said Bank.

(4) The Member-Secretary shall operate the account with the Bank jointly

with'a member; or an officer of the Development Authority, as may be: authorised

iy this behalf by the Development Authority.

21. The State Government may give grants or financial assistances to the

Development Authority w:ﬂ:.urmﬂmur. direction as tothe manner in which the sum
shall be applied.

22. Subject to the provisions of Local Authorities Loans Act, 1994, the
Development Authority may, with the prior permission of the State Government,
obtain loan from any financial institution of repute or Nationalized Bank or such
other lending institution as the State Government may approve in this behalf, and
the Sta;aeGovcmmmt;nny,;f:tmnmdemnecmwm to do, stand as guarantor
for payment of such loan. |

B. Budget
23 (1) The Development Authority shall prepare a budgﬂ estimate fora
ﬁﬂal‘!ﬂﬁ‘ Umar in ank Faem ab oo o eeemmmatload b Moot oon A

e WS ads drewdn AATLLE e TGEY O DIVAUNIOE0 aladast 0ng minlun pgiore ine

commencement of such financial year.
Explanation—"Financial year" shall mean the year commencing on the
first day of April.

(2) Allexpenditure from the Developiment Fund shall be made in accordarice
with the provisions in the budget estimate.

k

Sof 1914,
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CHAPTER V1
Accounts and Audit

24. Theaccountsof all financial transactions of the Development Authority
shall be kept in such manner and in such form as the State Government may
prescribe, 2 z

25. (1) Theaccountsofthe Development Authority shall be audited by the
‘State Government or by the Auditors appointed in that behalf by i,

(2) The Member-Secretary shall submit accounts to the Auditors as re-
quired by them.
. (3) The Auditors so appointed may—

(a) require, by written notice production before them or before any
officer subordinate to them of any document, which they consider
necessary for the proper conduct of audit;

(b) require, by written notice, any person, accountable, for or having the
custody or control of, any documents, to appear in person before
them or before any officer subordinate to them;

() require any person so appearing before them or before any officer
subordinate to them to make and sign a declareation with respect to
such documents or to answer any question or to prepare and submit

_any statement; and -
(d) cause physical verification of any stock of articles in course of
 examination of accounts. o

(4) The Auditor may, after giving the person concerned an opportunity of
being heard, disallow any item of accounts contrary to the provision of this Actand
surcharge the amount of any illegal payment on the person making or authorising
it, andcharge againstany personresponsible therefor the amount of any deficiency
or less incurred by the negligence or misconduct of such person or any amount
which ought to have been, but is not, brought inte accounts by such person, and
shall, in every such case, certify the amount due from such person:

Provided that any person aggrieved by an order of payment of certified sums
may appeal to the State Government whose decision on such appeal shall be final,

(3) Any personwhowilfully neglectsorrefuses tocomply with the requisition
made by an Auditor shall, on.conviction by a court be punishable with fine which
may extend to one thousand rupees in respect of each item included in the
requisition.

26. (1) Assoonaspracticable afterthe completion of the audit, butnot later
than three months thereafter, the Auditor shall prepare the report on the accounts
audited and examined, and shall send such report to the Chairman and a copy
thereof to the Member-Secretary or such other officers as the State Government
may direct. ,
~ (2) The Auditor shall include in his resport a statement showing—

() every payment whick appers'to hith to be contrary to iw,

(b) account of any i:icﬁ::'imcy or defalcation or loss which appears to have
been caused by the gross negligence or misconduct of any person,

(¢} theaccountofany sumreceived, whinhoughttnhaﬁe bécn,buthavc not
been, brought into any account by any person,
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(d} any other material impropriety or irregularity which may be observed
in the accounts.

27. (1) The Chairman shall, in consultation with the other members of the
Development Authority, forthwith remedy any defect or irregularity that may be
pointed out by theAuditor in his audit report and shall report to the State
Government or such other officers as the State Government directs:

Provided that if there is a difference of opinion between the Development
Authority and the Auditor, the matter may be referred to the State Governmenit,

(2) The State Government may pass such order upon the aufiit report as it
thinks fit for compliance by the Development Authority. 5

28. [Ifany order made by the State Government under this Chapter is not
complied with, it shall be lawful for the State Government to take such step as it
thinks fit to secure the compliance of the order and direct that all expenses therefor
shall be defrayed from the Development Fund,

29. In addition to the audit mentioned hereinabove, the State Government

may, if it thinks fit, appoint an auditor to conduct a special audit pertaining to a

specified item or series of items requiring thorongh examination, and the proce-
dure relating to audit shall also apply mutatis mutandis to such special audit.

30. The State Government may by rules provide for internal auditof the day
to day accounts of the Development Authority in such manner as it thinks fit.

31. (1) TheDevelopment Authority shall, atits first meeting in cach year or
in its next meeting which shall be held within a period of thirty days from the date
ofits first meeting in that year, constitute an Accounts Committee of the Develop-
ment Authority:

Provided that the State Government may, on an application by the Chairman
and for reasons to be recorded in writing, extend the period as aforesaid by such
period not exceeding thirty days as the Stat;'ﬁwcrn,mentl may think fit.

(2) The Accounts Committee of the Development Authority shall consist of
suchnumbers, not being less than three and notmore than five, as the Development
Authority may determine, to be selected by the members from amongst them-
gelves: ' /

Provided that the Chairman and the Member-Secretary shall not be the
member of the Accounts Committee of the Development Authority.

(3) The Devcelopment Authority may associate with the Aceounts Commit-
tee of the Development Authority such personshaving special knowledge inpublic
accounts and administration, not being members and not exceeding one-halfof the
members in such committee, and for such terms, as it thinks fit. Such persons shall
not have the right to vote at the meeting of the Accounts Committee of the
Development Authority, :

: 4 . -
(4) The members ofthe Accounts Committee of the Development Authority
shall elect from among themselves one member to be its convenor.

(3) The members of the Accounts Committee of the Development Authority
shall hold office until a new Committee is constituted,

{6) Subject to the provisions of this Aet and the rules and the bye-laws made

thereunder, it shall be the duty of the Accounts Committee of the Development
Authority— : 0 37

(a) to examine the accounis u_f t’:le_I}echo]_;;ment Authority;

(b) to examine and gerutinise the report on the accounts ofthe Develop-
ment Authority by the Auditor appointed under this Chapter;
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(¢) 1o examine and scrutinise the report of special audit, if any;

(d) toexamineand smthﬂsc‘dierepoﬂnfph},ﬂsica}vmiﬁcaﬁcn ofstock,
ifany:

(€) to submit report to the Develapment Authority every year and from
time to time on such examination and scrutiny: .

(1) to discharge such other functions as may be entrusted to it by the
Development Authority.

(7) The Accounts Committee of ti:u: Development Authority may call for any
Book or document and send for such officer of the Development Authority as it
may consider necessary for explaining any matter in connection with his wark.

(8) The manner oftransaction of business of the Accounts Committee of the
Development Authority shall be such as may be determined byt

3z. (1) Wlim-e-an amount is certified , unger suE-sent:'un (4) of section 25,
iobe due from any person, such amount shal] be paid within three months from the
date of certificate under that section, :

(2) When a person appeals to th:a State Government under the Proviso to sub-
section (4) of section 25, the amount shall, if any, as decided by the State
Government, be paid within a period of not less than three months from the date
of such decision, as the State Government may allow.

(3) The amount shall, as decided under suh—;i;cticn’s (1) and (2), be recover-
abie by the Chairman.

33. Whereaperson, from whom anamountis certified to be due undersub-
seclion (4) of section 25, is-an officer or employee of the Development Authority
and where such person has not paid such amount within three months from the date
afsuch certificate, or where an amount, declared to be due from such person under
the proviso to sub-section (4yofsection 25, hasnot heen paid by such person within
such period not less than three months from the date of such declaration asmay be
sllowed to him under section 32, such person shall be subject to such disciplinary
proceedings as the State Government may prescribe,

34, (1) TheState Ghuemmeht-ma’:,i make rules for the purposes of: -::an;_yiug'
out the provisions of this Chapter. '

(2} In pariicular and without prejuciice to the generality of the foregoing
power, such rules may provide for all or any of the following matters:—

(2) the manner géﬂ form in which the accounts ﬁf"rhe'DWciupmqnt
Authority shall be kept:

(B) the time within which, and the-tuam_mr,inwhich.;themattm referred
ton the proviso to sub-section (4) of section 235, shall be referred to
the State Government: '

= s Ju-l-l\.lul, -
v 1.

(€) themanner of serving écrtiﬁnarcnndzrmxh-secﬁnn {4) of section 25;

(@} any other matier which may be or is required tobe prescribed under
the provisions of this Chapter.
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(Part IV, —'-Dmlopmemzﬁ‘ha;ge dnd Property of Development Aiithority.—
Chapter VII.—Fees and charges—Sections 35, 36.—Chapter VI —PBroperty
of Development Authority.—Sections 37,38.)

O PART IV
DEVELOPMENT CHARGE AND PROPERTY OF
DEVELOPMENT AUTHORITY

© CHAPTER'VI

o & Fees and charges
Levy, assessment and 35. (1) 'The Development Authority may, with the previous sanction of the
recovery af _ State Government, levy a charge, to be called development charge, for having
develofenicnt Chares, carried out, or for carrying out in future, any work of development in the area of

New Town, Kolkata. gl < i !

(2) Subject to the provisions of sub-section (1), the development charge shall

be assessed, and shall be leviable, on the owner or the occupier of any land within

the jurisdiction of the Development Authority, at such rate as may be determined
by the Development Authority. 2 :

13 tA V2 L i |
(3) The development charge under this section shall be the first charge upon
the land as aforesaid after land-revenue and shall'be recoverable as an arrear of
land-revenue. . e A T

{(4) The development charge realized by the Development Authority under
this section shall be credited to the Develppment Fund, and the Developmnt
Authority shall have the power to incur expenditure from the Development Fund
from time to time on any work of developiment in the area of New Towa, Kolkata.

=

Levy, sssessmment and 36. (1) The Dcvelup?q%nt A’y;t]m;‘lilt}i may, with the previous sa.m:,.'ti:un:qf the
recovery of amenity State Government, levy a charge to be called amenity charge, for providing such
chargs. amenity to the whole orany part of the area.of New Town, Kolkata andatsuchrate,

as may be approved by the State Government.

(2} The amenity charge realized by the Development Authority under this
sectionshall be credited to the Development Fund, and the Development Authority
shall have the power to incur expenditure fram the Development Fund from time
to time for the purpose of proyiding better amenity to any arcawithin New Town,

Kolkata. . ;
CHAPTER VIIE |
Propérty of Development Authority Y E
Power Lo acquire and 37, ‘The Developiietit Authority shall, for the purposes of this Act, have
hold property. power to acquire, by gift, purchase or otherwise, and hold, movable and immov-
able property or any interest therein, whether within oroutside the limits of the New
Town, Kolkata. L - -
Vesting of propenty 38, Notwithstanding anything contained in any other law for the time 'l;éing

inforce, the movable and immovable properties of the following catergories within
the limits of New Towa, Kolkata shall vest in the Development Authority, unless
the State Government otherwise directs by a notification in the Official Gazette.—
(a) all vested public lands not belonging to any Government Department
or the statutory body or corporation; sl

% {b) allpublic tanks, streams, reservoirs and wells;

(6) all pablic markets 4nd slaughter houses;
(d) all public sewers and drains, chatinelis._.'hmnef_sr_, culverts and water

. courses in, alongside orunder; any:street; .

(e) allpubliostreets and pavemgnis, stones and other materials, and also

trecs on susch public streets or, pavements not belonging to any
private individual; '
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(f) all public parks and gardens, including squares and public open

spaces; R O
{g) all public ghurssor riversior streams or tanks;

(k) all public lamps, lamp posts and-apparatus connected therewith or
appertaining thereto;
(i) all public ﬁlﬁ.ée’é or' dispbsal oPitie’ dead, excluding those governed
by any specific law in this behalf;, . | ;
' (i) all solid and liquid wastes collected on public street or public place,
including.dead animals and birds; = s ettt

(k) all stray animals not belonging to any private persons.

39. (1) The Development Authority may, on such terms and conditions as
may be approved by it; acqulire by agreement— h

(a) any immovable property,
(b) any easement affecting immovable prqpr::t;',.r.

(2) Thc[jcvelupmemﬁqﬂ;_ﬁglijy_mgyalsoa : _grpépropenybyexchgngcou
such terms and conditions as may be approved Ec&guit*" iy

(3) The Development Authority may also hire or take on lease immoyable
property on such terms and conditions as may be approved by if.

{(4) The Development Authority may receive, any grant or dedication by
donor, whether in the form of any income or any movable or immovable property,
bywhich any obligatory function ofthe Development Autherity may be'benefited.

(5) Itshall be lawful for the Development Authority to be the beneficiary of 14 of 1920.
any trustcreated under the Charitable and Religious Trusts Act, 1920 or the Indian 2 of 1882,
Trusts Act, 1882. Yy R e oy ey '

40.  The property belonging to the Development Authority may be disposed
of in the manner provided in this section, namely:'— : feiets
(a) theé Development Authority may sell, or grant leasé of, of otherwise
dispose of, by public auction, any movable property belongingtothe
Development Authority; Ch ST AP, i1
(b} the Development Authiority, ‘with the prior approval of the State
Government may, for valuable consideration, let out onhire, grant
lease, orsell or otherwise transfer, any immovable property belong-
ing to the Development Authority but not required for carrying out
the purposes of this Act; o
{c) the Development Authority shall not transfer any immovable prop-
erty vested in'it by virtue of this Act, but shall caise the same to be
‘maintained, controlled and regulated in accordance with the provi-
stons of this Act and the rides and the regulations made thereynder:

Provided that the State Governiment may authofise, in the public
interest, the disposal of such immovable property by the Develop-
. ment Auﬂ:spnt?' if, such authority so requires for reasons to be

recorded in'writing. Pl g HEREACT e ¥ S
4L, (1) The Development Aut]mr;’lt},r shall maintain an inventnry_ of the
movable and immovable properties of the Development Atithority'in such form
andini'snehmahnéf'aﬂ#mﬁybgpmﬁpﬁbeﬂ.- Rl Bt s g

(2) The Development Authority shall, in the case of the invenitory of an

mlmoynblcpmpert}:,-p:cpammannualfstatementalnngwit]i-thnrnfm-encmhcrcin

(3) Such statemetit shall be included as an appéndix to the annual administra-
uon report of the Development Authority. ' | & rir
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i’Pﬂr.r P’u—Regufanfy Jurfscf:ctmn -&Cﬁapfer IX ~Sireets .ﬂ'mf
pubhc places = Secﬂam -f?-#j J

PART V
REGULATORY JURISDICTION
CHAPTERTX
Streets, and public places

42, The Development &uﬂt-:mty may classi[’y public and private streets
into arteria road, connecting road, service road, passage, pathway, lane and by-
lane and specify the width of eachiclass in accordance with such rules as may be
made in this behalf, 7

43. (1) All public streets, bus, ta,m or nckshaw stand or other parking or
transportation terminals, squarcs, parks and gardens within the area of New
Town, Kolkata including the soil, sub-soil, su:l::-drams Tootpaths, pavements,
stones and other materials, and all m'ectmn-i ami m:es pmwdbd therein shall vest
in the Development Auﬂmnt}r i

(2) The State Gnvcmmmt may, for rea.mns to he rewrdcd in writing, by
nauﬁnaunn withdraw from the Development Authmﬂ}ran}r public street, square,
park or garden, or trarrspomnun terminal and transfer the same for a limited
period to any other agency for dcvclopnwnt ar mmnlmm thm'cei' in publlc
mtermr .

u{3} J:he. Chairman shall mamtmn aﬂ:gis.le: insuch fm:m and in such manner
showing a list ofall public streets, parking or imm‘-purtntmn terminals, squares,
parks and gardens and otluar propertics vested in the Development Authority
including those transferred to other agencies under sub-section (2).

44. (1) All public streets, parking or transportation terminals, squares,
parks and gardens vested in the Development Authority shall be under the control
of the Development Authority which shall cause the same to be maintained,
controlled and regulated in accordance with the provisions uﬁ this Act and the
rules and regulations made thercunder. -

{(2) The Development: Mﬂlmty‘shall cause al}*pt.thhc. streets vested in the
Development Authority to be levelled, ’mﬂaii‘ed pawﬂ, thannelled or altered or
repmrﬁd,mdened mtﬁde&ﬂroﬂm se it wcﬁumtﬁc soil thereofto be

raised, lowered orn]tcmd, and may place m&mpai: fﬁ&ﬁés’aﬂd posts forthe safety
ofp:dcstnaﬂs

w13 'I‘haDnveiupmamﬁuthuntyshau eausavarmus 1tcms ufstreet furniture,
including guard rails, wraffic lights and traffic signs, streets markings, median
strips and. s:mﬂa;mhmtemsmbemnnﬂed mdumforpuhhu safety, canvenience
and expeditious movement of :mfﬁc mc[udmg]m;iestnm trafﬁc .

4) The 'Dcvciupmem Authori tymny, fnrmfpub!:n purﬂﬁse, tum dwert or
temporarily or permanently close any public slrcct orpark’thmtrfor permnnentiy
clasn any public square or gard::n

medad thatthe D:velupmmt Authority so closmg any strm:t, shall not do

so for mere financial gain and shall be bound to provide resonable mcansnl' access
1o persons occupying premiscs adjacent to such street,

45. Subject to the provisions of the Indian Telegraph Act; 1885, the
Electricity Act, 2003, and such other Acts as may be notified by the State
Government for the purposes of this section, the State Government may by rules
provide for the following :—

13 of 1888

6 of
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(Part V—Regulatory: Jurisdiction —Chapter X —Streets and
public places.— Sections 46-48. J

(a) the sanction by the Development Authority of specific rights of way
in the sub-soil of public and private streets. within the area of New
Town, Kolkata for different public utilities, mc]udmgalectnc supply,
telephone or other telecommunication facilities; gas pipes, water-
supply,sewmgeanctdramage shnppmgpinzaa,wamhuumngfmhucs
and apparatus and appurtenances related thereto, provided by
Government or any statutory body or any licensee undgr any of”- thc
said Act;

(b) thelevyofany feeor chargcs permissible uﬁdc:r any of the: sard Acts ;

(c) the furnishing to the Development Authority of maps, dmwmga and
statements, which shall enable it to compile and maintain precise
recordsofthe placementofthe underground utilities within or without
the limits of the area of New Town, Kolkata, .

46. The Chairman shall cause to be maintained complete survey maps.
drawings and descriptions of all the underground utilities within the area of New
Town, Kolkata in such form and in such manner, as may be prescribed, and shall
ensure the secrecy of such survey msys,drawmgs,and descnptlnns inconformity
with the prowsmns of the Offi cial Secrets Act, 1923, '

(1) If the Development Authority considers it expadmm to make
regu]ahun for any public street a bmldmg -line or a sfrect ahgnmmt or both a
building-line and astrect ahgnmem, itshall give publm nﬂtme ofits intention to
doso,

(2) Every such :u:rum: sthL'}ipw:f}r a penad within which l;ﬂ.‘lj ections will be
received, and a copy of such notice shall be sent by post to every owner of
premises abutting on suqh atre:utwha is registered in rcspect of such premises on
the baoks of the Dcvelupmmﬂ Authomy !

e,
Provided that the failure or omission to serve such noticeon any of the owners
shall not invalidate the proceedings umdcr this section,

(3) TheDevelopment Authority shall considerall gbjections received within
such period as itmay fix in this behalf, and may then make regulation determining
a building-line or a street ahgﬂmeut or bmh a bmldmg line and ’d‘atrcet alignment
for such public street. -

{4) A register or book with plans attached shall bc mamta:ned by -the
Chairman showing all public streets’ ‘within the ared 'of New Town, Kolkata
including; in particular, those in' rt:ls;jec-r of 'whith a building-line or ‘street
alignment has been determined by régulation, and such register shall maintain
such particulars as the Development Authority may determine-arid shall be open
1o inspection by any person upon payment of such fee. as may be fixed:by the
Development Authority,

48. (1) No portion'of'any building or boundary wall- shﬂl b ‘érected or
sdded fo within ‘such ‘stféct alignment as the: E}cvr.iopmm mﬂmﬂtyrm’ay
determine by regulation under section 47 : i1

Provided that the Devclapmant ﬁuthdmy may, at its dmcnetmn pmmu
cditions to a building to be made Within a streef alignment, if such additions
merely add'to the height of, and feﬁiupun /an existing building or wall, upon the

owner of the bmld:qg exam.mi:g an a'gﬂ::mcnt b:»ndlng hlmaelf and his

moeascrs-—m—mterest— >

(a) nottoclaim cnmpmsunpnm ﬂwmrem of thna,Eﬂﬁlopmmt ﬁuthont:.r
atany tlmwhmaﬁcratqm callingupon lumnr quh SUEGESSOrs-in-
Tpran f 1

[9af (921,



580 THE KOLKATA GAZETTE, EXTRAORDINARY, JUNE 30, 2008

The New Town, Kolkata Development .-f;.rﬂr,aritv Aet, 2007,

(Part V—Regulatory -Jh;isdicsian.w—Chapter IX.—Streets and
public places— Sections 49-51,)

interest, by a notice, in writing, to remove any addition made to any
building in pursuance of such permission, or any portion thereof, and
(b) to pay the expenses of such removal,

(2) Ifthe Development Authority refuses to grant the permission to add to any
building en the gmundthntﬂmpmpasedmfnﬂﬂwhnllyormpmmﬂma street
alignment referred to in section 47, and if such site or the portion thereof which
falls within such alignment is not acquired by the Development Authority within
one year after the date of such: refusal, it shall pﬂj" reasonable compensation to the
owner :};‘ﬂm site,

(3) No' persenvshall erect or add to any building between & street a.hg:unen't
and the building-line without first obtaining the permission of the Development
Authority to do so,

(4) Ifthe Development Authority grants permission under sub-section (3), it
may requirethe applicant to execute arragmcmm‘tm accordance with the proviso
to sub-section (1), ! [ 3
Fower 10 profibit 49, [1} The Developnient Authnnty may, for sufficient mﬁnns,— =
use of public strests
for certain kind of (a) prohibitvehicular trafﬁvmn]lpuhhcmm orany public s.b‘entorany
Lo portion of street so as o prevent danger, construction, or inconve-
nience to the public, or to msure quietness in any locality; -

(b) prohibit, in respect of all public streets or any particular public street,
the transit of any vehicle of such type form, construction, weight,
emission or size, or 6f any vehicle laden with such heavy orunwidely
object, as is likely to canse injury to ﬂ:lnmaﬂwaysorm}r construction
thereon, or of any vehicle for public convenience, except under such
conditions as to time, mode of traction or locomotion, use of appliances

- for the protection of roadways, number of lights and assistants, and
other general precautions, and upon the payment of such charges, as
may be specified by thu Duvelupmem hmhnnty guneral]y or
spumﬁuall}r in eaﬂ:h f}ﬂﬂe .

. (c) prohibit, atall times nrd!mng ﬂlﬁfpamcular hmus,, snity from, or exit
to, premises of vehicular traffic frum any particular public street
canymg s:.mh traffic. _

{2} Nuunmufpmmmnqnupdmwbrwpnmﬁ}shaﬂhepqstsdmcunspmunus
places at or near both ends of public streets or portions thereof to which they
relage, i such prohibition apahes generglly to all public streets ; otherwise such
notices may be advertised. N ,

Closure of public street 50. (1) The Dmreiopmeﬁt Authonty maydwluc npubh-:: sireetoraportion
Tt plricing pecpovek of it as a fee parking area.

(2) Parking fe¢ may be.levied for each hour at:such rate, and fur sw::h types
of vehicles. parked in different areas or,for. parking on. different categories of
streets atdifferent hours of the day, as the Development Authority may determine.

Bemoval of sk, G ThsDwﬂlcpmﬁnt,ﬁ.q;hom}r may, rjselfqrby an Officer authorized

i |

encroachments over
public strects, g, hg itin wnhng, in this behalf, mthq;muph;n—u

widte o (a) remove; alter or: ﬂﬂlwwmﬂdnalmnh any su'mm wnll hBHId.'IﬂE
seaffolding, fm&cc, orm omd:mrgr;ojmm ubstmctmn
or encroachment which, without fitst i.u:rtammg its pm‘n‘usmm in
writing, has been erected or set up in, over, above « crupnn any public

St streety hisdse-gully, sewer, drainyaqueducts, water-course, or ghat,
“{b) remdve any matérials ot go6ds or any movable propérty which has,
without its permission, been deposited in a public street or in, over,
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above or upon ahy house-gully or‘any public sewer, drmn, aqueduct,
water-course orghat, or which remains o deposited. wheen Hie period

coveregd by any permission given iti'this behalf has expifed, whether -

or not the offender-is prosecuted utider this Act or the rules or the
regulations made t}iarg.'i:undm'. : ' et 't
(2) Any expenditure incurred for the removal of any projection, obstrugtion
or encroachment referred to in sub-section (1) shall be recovered as an arrear of
land revenue from the person who erects or sets,up such projection, obstraction
or encroachment. "

(3) Ifthe person; who erector sets up any of the projections, obstructions or
encroachments, referred to in sub-section (1), is not known or cannot be found,
of the Development Authority may cause a notice. to be posted up in the
neighbourhood of the said projection, obstruction or engroachment, as the case
may be, requiring any person interested in the same to remove it, and it shall not

tH T i

be necessary to name any person in such requisition. A {

P T ' : Akl o i
(4) Noperson shall be entitled to any compensation in respect of the removal

ofany projection, qbst;ﬁii:tiqnurlgﬁﬁ;ggchmebi under this j%gm]angl‘f‘t}w expenses
ofremoving oralterin gany such pggj}ectigq, ui;lapmptliupﬂr_cé];m;thmenlam paid
by the occcupier of the building in any case in which such projection, obstruction
orencroachment wus noterected orsetupby himself, héshall be eatitied to deduct
from'the rent payable by hin to theowner ofiths uilding any reasonableékpense
incurred for'such vetoval Bralteration. ¢ - i i
AR . TR T 3 P ETREL 1 Ay A e '

52, Whoever removes, not being duly aushorized in that behalf, any carth
sand orother material form or makes any encroachment in or upon, any street or
open space whichis nota private property, shall, op conviction, be punished with
fine which may extend to two hundred rupees and, in the case of continuing
offence, with further fine which may éxtéfid t fifty rupees for every day afier the

. first during whech such offenice continues, = 0 aff !

53.. (1) No person shall, withoyt the permission of the Development
Authority or any other lawful authority, displage, dig up or make any alteration
in, or otherwise damage, the avement, gutter, flags or other materials of any
public streét, or any street furt mel}k&ﬂdﬁm,’ fenbes and wall including lamp-
posts, lamps, brackets, Water-posts, Bydrantd and accessories theretb, or any
other property of the Development Authority on 4 public street or public Plaﬂu'é,
park, Square or garden.’ & RL ' QLR e

ot Teiis a i } ) L0 B
(2) Every person to wham any permission is granted under sub-section (i}
shall abide by such :::Em:_iit_:ispili:s as the Héﬁelcpriﬂ:‘nt Authority may impose in this
behalf. . 5 b B

g LTyt 7 IR T TRRT R U i PSS e e
(3) Any person who contravenes any provision of sub-section’ (1) shall, on
conviction, be punished with aﬂm_e.whj,chnm}qp_xtcnﬁ tetwo hundred rupees and
in the case of continuing offence with a further daily: fine extending to fifty
Tupess ; doura] _ Vi i
Provided that such person shall, in addition to any penalty that may be
imposed on him, be liable to payithe expenses which the Development Authority
may iiicur in replacement or restoration consequent on such contravésition~4nd
snchexpinata/shallbe thdoyetable i sty arronr of Litidravais: 7

i TS| til

54. Whenever any public street or drain or any other property pf the
Development Authority is damaged, washed away or eroded by any activity
withinany land or building (including tank) which exists by the side of suchstreet,
drain or property, the Dﬁciﬁp:ncﬂt Authority may, by a notice in writing, require
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the owner or the occupier of such land or building, as the case may be, to repair
the damage and to restore the street, drain or property as the case may be, to its

~ original condition as far as possible within such time as may be specified in the
notice, and itshall be incumbent upon such owner or occupier to comply with such
requ:reme:’tt, failing which the Development Authority may carry out the work of
repair or restoration and the expenses thereofshall be rewverablc from the owner
or the! occup::r as-an arrear of land-revenue.

Naming and L ] It shall be lawful for the Development Authority to—
numbering of streets .

and numbering of (a) give aname or a number to every public street |

e (b) cause to be put up or painted on a conspicuous part of any building,
wall or any other place the name orthe number by which such street
is to be known ;

(c) determine the number or the sub-number by which any premises or
part thereof shall be knuwn, and

(d) require the owner of any premjsas or part thereof by a notice, in
_vmtlng, to put up @ plate showing the number or the sub-number of
' “such premises or partaf such pr&misms, determined under clause (¢),
in such position and manner as may be specified in the notice.

{2} Anypamon,whqdestrwsrpullsdnwnmdﬁfai:aﬁanysuchnmcnrnumber
of a public street or number or subsnumber of any premises or part thereof or puts
up any name, number or sub-number different from that determined by the
Development Authority, or any owner of any premises or part thereof who does
not, on being so required, put up dthis own expenses such number or sub-number
of such premises or part thereof, shall, on conviction, be punished with a fine
which may extend to'one ‘smndwd Tupees,

Prlvate street

Power to require owner 5& (1) The Development Authority may require any owner or owners of
:;‘;m D land or building within the area of New Town, Kolkata to upgrade a private street
: with such land or building in respect of such items of work and in conformity with

such standard 4s may be prescribed.

(2) Ifsuch requirements are non-:;a;pghed wlth ﬂ:te Chairman l].'q,ﬂ}’ cause the
execution of the wnﬂcby itsown agency and m::overthccmp\:nsm incurred either
in whole or in part, from the owner or owners, as iﬁ: case may be.

Power of access over 57. The Deve]opmmmumontyshaﬂhaveacmss overany private Smﬂtfﬂf
privaie street. the purpose ofextc:ndmg amenity or providing amenity.

Power to take over 58. (1) If any private street has been upgmded under section 56 and the
private streets. majority of the owners of such street or the owners of lands or buildings on such

street express their consent in writing, the Deveinpmﬂnt Authority shall declare
the same to be. apuhhc street.

[2] 1f the Development Authority decides for reasons to be recorded in
writinig, to take over a private street, whether upgraded or not, it may, notwith-
standing anything contained in this section, declare such street to be a public
street.

"(3) Uponaprivate street being declared by the Development Authority under
subsscction (1) or sub-section (2), as the casg may be, to be a public street, such
private street shall vest in the Development Authority, frec from all encum-
brances, with effect from the date of such declaration.

59. (1) Every person intending to lay out or make a new street within the
area of New Town, Kolkata, shall give notice thereof in writing to the Chairman
and shall furnish along with such notice plans and sections showing—

Mew private streel,
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|
{a) the intended level, direction and width of the street 3

(b) the situation and the boundaries of any buildings or plots abutting on
such street or likely to be served by such street : :

() theposition of any public stréet or streets to which the new street may
have an aceess ;

(d) the arrangements to beé made for the levelling, paving, metalling,
flagging, channelling, draining or lighting of the street.: and

(e) such otherparticulars as may be required by regulations, ifany, made
in this behalf, !

(2) Within sixty days of receipt by the Chairman of the information and
documents hereinafter specified or, if any further information orgdocuments have
been called for, within sixty days of the receipt of such further information or
documents, the Devglopment Authority may either—

(a) sanction the'laying out or making of the new street, subject to such
modifications or conditions as he may think fit ; or

(b) disallow it for reasons which shall be communicated to the applicant
in writing. _
(3) Ifthe Development Authority fails to.issue any order under sub-section
(2) within the specified period, the person giving notice shall be entitled to lay out
and make the proposed street in such manner as may have been specified in the
notice under sub-section(1)and in a manner not inconsistent with any provision
of this Act orany rules or regulations for the time being in force.

(4) Ifany person, who is entitled to proceed _u;i_th any work under sub-section
(2) or sub-section (3), fails to carry out such-work within one year from the date
on which he becomes so entitled, his right to proceed with such work shall lapse.

(5) If any person lays out or makes a new street in contravention of the

provisions of this section, the Chairman shall forthwith cause the work to be
stopped and may execute his order for such stoppage with'the help of the police.

(6) Whoever lays out or makes any such street in any manﬁ':r contrary to the
provisions of this Actor of any rules or regulations made thereunder or violates
any order for stoppage of works under sub-section (5) shall, on conwiction, be
punished withimprisonment for six months or with fine which may extend to five
thousand rupees or with both, and the Chairman may cause any street so laid out
or made to be altered and any building constructed on such street to be altered or
removed and expenses thercby incurred shall be paid to the Development
Authority by the offenider, ani:l"él_iva}l be recoverable as an arrear of land-revenue.

60. (1) Before utilising; selling, leasing out or otherwise disposing of any
land or building as plots for construction of buildings thereon, the owner thereof
shall send to the Chairman a written application with a layout plan of the land
showing the street or streets giving aceess to the plots into which the land may
be divided and connections of such street or streets with any existing public or
private street in the following particulars -— :

(a) the size or sizes and the number of plots into which the land is
proposed to be divided for the'erection of building thereon and the
purpose or purposes for which such buildings are to be used :

(b) the land use pattern depicting reservation or allotment of any site for
any sireet, parking lot, open space, park, recreatisn ground, school,
market or any public purpose ; e

(c) the intended level, direction and width of strect or streets including
footpath ; ! .
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(d) thearrangementfor water-supply, enregy supply, drainage, sanitation

and conservancy as respc;:ﬁihec_p:lm ) ‘

(¢) thearrangementstobemade forlevelling, paving, matalling, flagging,

channelling, sewering, draining, conserving and lighting street or
_streets. &

 (2) Withinninety days ofreceiptof anyapplicationunder sub-section (1), the
Chairman shall, after obtaining such technical views as he may deem proper,
either accord approval to the layout plan on such conditions as he may think fit
or disallow it or ask for further information with respect to it

3
. (3) Suchapproval shall be fefused.—

(a) Tf the particulars shown in the Jayout plan are in conflict with any

" arrangements which have been made or are likely to be made for
carrying out any generel scheme or development of the areas of New
Town, Kolkata, whether or not such scheme is contained in the
development plan orthe dw::lu]fjncnt scheme prepared under any law
in forge for the time being ,

(b) if the layout plan does not conform to the provisions of this Act and

-~ the rules and the regulations made thereunder ; or
S () if an}r'sr.rqttpmﬁuké&ihtﬂéiayﬁht’;’&]a’iﬁsnﬂ sodesigned as toconnect

it at one efid with a street which is already open. =

{4y No_pﬂmn{“s‘aall utilise, sell or otherwise deal with any land or lay out or
make any new street, nor shall any person make any construction on any plot,
comprised in such land without or otherwise than in conformity with the orders
or approval of the Chairman; and, if fq_ﬂhef information is asked for, no steps shall
be taken to utilise, sell or otherwise deal with,the land or to lay out or make the
_street until an order has been passed by the Chairman upon receipt of such

information ; ar - -

Provided that the 'pm:'siﬁg; pfqny such ﬂfid;r shall not, in.any.;.'-.ase, be delayed
for more than ninety days after the Chairman has received such information as he
consider ne¢essary to enable him to deal Wwith the application.

(5) Where the transfér of any latid or building is executed before the layout
plan has been approved, noplan for ereetion of abuilding withinthe meaning of
sub-section-(1) of section 64 ‘o 'the said land or building shall be approved :

Pmﬁdnd thatthe Gﬂairmm-my. aftcr cqnsuienng the case, by prdér_aﬁpmva
the plan for erection-of such building in relaxation, of the provision of this sub-

seclion. R Lo
Lighting of streets in 61. The Development Authority may—
public places and ; R DR 2 iy s
mmwﬂs for lighting. (a) take measures for lighting, in a suitable manner, such public sireets

and public places as may be considered necessary ;
(b} procure, erect and maintain such number qfllamp_sl. lamp-posts, and
other appurtenances as may be necesary for the purpose as aforesaid ;
'x{r._:}, ip:nst; such Jamps to be lighted by such means as may be determined
Bty - . s ' ' :
e e Bl BRI 1
,(d) place and maintain— e
(i) electric wires for the purpase of lighting such lamps under, over,
along or across, T
. (ii) posts, poles, standards, stays, struts, ‘brackets, and other
contrivances for carrying, suspending or supporting lamps or
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3 electric wiresin or upon, any immovable property withoutbeing
liable to any claim for compensation thereof :

Provided ﬁirthn_:r;_ﬂ;ar,the p:_félnprﬁcgt Authority may, for carrying, Isuspend-
Ing or supporting any lamp or electric wire, enterinto an agreement with any firm
Or compary or Governifient dgency for using, on terms and conditions muttally
agreed upon, any post, pole, or standard, erected and maintained by such firm,
company or Government agency, i ;

62. (¥) The Development Authority may, on ifs own or in collaboration
with anyene, erect plants for generation of electric power, subject to such rules
as may be:madeinthjsbehalf. o ' i -

(2) Notwithstanding anything contained in this Chapter, all matters relating
to generation, h‘g,gsmiﬁgig;l,;spgpiy oruse of electrical energy in any area of New
Town, Kolkata, shall be regulated by the provisions of the Electricity Act, 2003,

63. (1) Noperson shall, without the written permission of the Chairman or
any lawfulauthority, take awﬁyurwiiﬁrl-]yornegligently-breakorthfnw down or
dﬂmﬂg&,— i i ' w1 i ; i

(a) anylampor any appurtenances of any lamp orlamp-postor lamp-iron

.., Setup of any public Street ot any public place ; i

(b} ‘any electric wire for lighting such lamp ;

(¢) any post, poll, standard, stay, strut, bracket or other contrivance for
carrying, suspending or supporting any electric wire or lamp,

{2) Nq;rprsonshallwilfql}gn;nagl_igmﬂyexﬁnguishthgl.ig_l_lllﬂ:f@,uydmnpsct
up inany public street or any public place. '

e Linaig Wit L] AN

(3) Ifauypcr_snnwi]ﬁ:_ﬂ}rorthmughnegligencehrr.ah, or causes any damage
to, anything referred to in sub-section (1), he shall, in addition to any penalty to
which hetay be subject under this Act, pay the expenses ﬁfiﬁp&iriggﬂ:&dmge
50 cadssd by him, 3 i (] B e 5 T M R

s ¢ < CHAPTERX |
) Building o

64, (1) In thi;;?_ért.\unlesé'__thp context otherwise requires, the .ti;_pﬁ.res_si_ﬂn
“'to erect a building’” means— . '
(a) tgfr-éct__& néw building on any site, whether previously built upon or
A L ' Wl i
®) toreerect—  © A i e e A
(1) anybuilding of which more than one-halfofthe cubical contents
above the level of plinth have been pulled down, bumt or
~ destroyed, or = A
A o i Al 2 o et 4 .
(i) apy building of which more than one-half of the superficial area
g of the extemnal wall above the level of plinth has been pulled
dawnor 0T R
(i) any ﬁamﬂ-buiiding of which more than half of the number of

chlutns or'bédins in the external w&i‘lslhﬂiﬁﬁmjp_uucd down;

(¢) toconvertinto adwelling hopse any building of any partofabuilding

1ot originally constructed for human, pai;itatipg,.r_s.ﬁbsuqucntly
appropriated for any other purpose ; R

e

36 of 2003,
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{(d) to convert into more than one dwelling house a building originally
constructed as one dwelling house only ;

(e) to convert into a place of religious worship or a sacred building any
place or building not originally constructed for such purpose ;

(f) torooforcover an open space bctweeri'wal]_s orbuildings to the extent
of the structure formed by the roofing or covering of such space ;

(2) toconvert two ormore tenements in a building intoa gieater or lesser
number of such tenements ;

(h) to convert into astall, shop, office, warehouse or godown, workshop,
factory or garage any building not originally constructed for use as
such, or to convert any building constructed for such purpose by sub-
division or addition, in greater or lesser number of such stalls, shops,
offices, warchouses or godowns, workshops, factories or garages ;

(1) tovonvertabuilding, which, when originally constructed, was legally
excmpt from the operation of any building regulation contained in this
Actorunderany rules orregulations made under this Act or contained
in any other law for the time being in force, into a building which, had
it been originally erected in its converted form, would have been
subject to such building regulations ; - '

(j} to convert into,or to use as a dwelling house, any building which has
been discontinued as or appropriated for any purpose other than a
dwelling house; ;

(k) to make any addition to a building ;
(I) to close permanently any door or window in any exteral \}&Il o
(m) toremove orreconstruct the principal staircase ortoalter its position.

(2)-ferthe purposes of this Act, **use group’” or ‘‘occupaney’’ shallmean the
purpose for which a building or part of a building is used or intended to be used,
Forthe purpose of classification ofa building according to occupancy; bccupancy
shall be deemed to include subsidiary occupancies which are contingent upon it,
The classification of occupancy shall include residential,educational, institu-
tional, assembly, buisness, mercantile (retain), mercantile (wholesale), indus-
trial, storage and hazardous. The principal occupancy shall be the occupancy
covering eighty per cent or more of the covered area of a building. The
classification of buildings based on principal occupancy shall be as follows :—

\ (a) ‘residential building’, that is to say, any building in which sleeping

- accommodation is provided for normal residential purpose as a
principal use with or without cooking facilities, or dining facility or
both. Such building shall also include one or two or multi family
dwellings, lodging or rooming houses, hostels, dormitories, apart-
ment houses and flats, private garages, work and leaving studio ;

(b) ‘educational building’, thatis to say, any building used for the school,

~ college, library or day care purposes #s principal use involving
assembly for instruction, education or recreation, incidental to
educaion ; : i

(c) ‘institutional building’, that is to say, any building or part thereof
ordinarily providing sleeping accommodation for occupants and used
principally for the purpose of medical or other treatment or care of -
persons suffering from physical ormental illniess, disease or infirmity,
care ofinfants, convalescents ofaged persons, veterinary services and
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for penal or correctional detention in which the liberty of the inmates
is testricted. Such building shall include hospital, climies, dispensa-
ries, sanatoria, custodianinstitutions and penal institutions lie correc-
tional homes, prisons, mental hospital and reformatories ;

(d) ‘*assembly buiIding' that is to say, any building or part thereof where
groups of pcnplc gathcr for amusement or mcr::annn or for sumal
religious, patriotic, civil, travel, sports, and similar other purposes as
the principaluse. Suchbuilding shall include theatres, motion picture
houses, drive in theatres, city halls, town halls, auditoria, exhibition
halls, muscums, skating rings, restaurants, cating houses, bars, hotels,
boarding houses, places of worship, dance halls,club rooms, gymna-
siums, passengers stations and terminals of air, surface and other
public 'transporl'é-ttion seryices, recrea tion and piers and stadiums |

(&) ‘business building’, that is to say, any building or part thereof used
principally for transaction of buisness for keeping of accounts and
records or for similar purposes. Such building shall also include
buildings or premises sulcly or principally used as an office or for
office purposes;

(f) *mercantilebuilding {retail)’, thatisto say, any building ¢ dr part thereof
used principally as shop:-. stores or markets for 1‘.113;:-1;1;,r or retail sell of
merchandise or for office and storage. of servige facilities incidental
thereto ;

(2} ‘mercantile building (wholesale)’, that is to say, any building or part
thereof used principally as shops, stores or market for display.or sell
of merchandise on wholesale basis, or for office storage or service
facilities incidental thereto, and shall include establishments, wholly
orpartly engaged in wholesale trade, manufacturers wholesale outlets
including related storage facilities, wire houses and establishments
engapged in truck transport (including truck transpnrt booking
ageneies) ;

(h) ‘“industrial building’ that is to say, any building or b thereoF used
principally for fabrication, assembly er__'pr_qu:.ssil_ig', of goods and
materials of different kinds. Such building shall include laboratories,
power plants, smoke houses, refineries, gas phmts mlfls ciamcs
factories and workshops : 3

(1) ‘storage building’, that is to say, any bmldmg or part thereof, used
principally for the storage or sheltering of goode-, wires or merchan-
disc as in warchouses. Such building shall mclude cold storage,

freight depofs; transit sets, sl:nrc hnus::s,pubhc garages hungers, silos
and bams ;

(i) ‘hazardous bui!ding*, that is to say, any industrial buildinﬁ, storage
building, mercantile building (retail) and mercantile building

.I'u;]ﬁ r\'lrlt:n!f-‘t or part th r-mwf'u..rh1 ch are mrincinally uged for the stora ge,

SRS ) U Dl WINTRLE Wil "‘"'I"'“ Ahelpill Y |oiele AL ARG oRls

handling, manuf.a.c ture or processing of highly combustible or explo-
sive matérial or products which are liable to burn with -extreme
rapidity ot which may produce poisonous or noxious fumes or
explosion during storage, handing, manufacturing or processing or
which involve highly corrosive, toxic ornoxious alkalis, acids orother




586

THE rira=—

)]
L Jding, 108 tu ildin
ile buildil 1._:'i:*.anu‘;‘::vJ.:ﬂ.'lui‘.'.nqg.1 Orage
building( r:,‘!-.:ld_.in |1t oge for assem , MoV ent, parking 1oading
uﬂloadiug,pub_lic co supply a0 vend » plazas) ;
{uﬁ"s_t'mcmml designss el
(n) quality of materials orkmansiip
(@) altenative aterials, {hods af_idemgu, constructio and tests 5
® puilding csmuludmgelacuié wwly,mr—wgmﬁwﬁgmhcaﬁng
and telepno telex )
TR
(q) plumOmE s
(r) signs and ould digplay 8
() cnmpiiansewiﬂl eprovisions o] "_?\fn:f_stﬂmg ownd ACount
(Planning and D’q:firclupmunﬁ .ct, 1979, and suth other et o
rgles made onder as the gate Governi® t may diree
(0 any Other ma qunsidcredmueés inralﬁtibntubuﬂdﬁ_:}gacﬁviﬁ
(3) The State GOV ent may. oY ﬁﬂﬁﬁnation. pt part of ¥
ToWn, B 1a from the gperation of all or any of the P of this P2
made andet this gection _ .



THE KOLKATA GAZETTE; EXTRAORDINARY, JUNE 30, 2008

589

The New Tawn, Kolkata Development Authority 4et, 2007,
(Part F—Regulatory Jurisdiction—Chaprer X —Building— Sections 66,67.)

= ’
(4) While such exemption as aforesaid remains in force in any part of New

Town; Kolkata, the State Goveerfirhent may make rules consistent with the

provisions of this Part for application to.such Part of the area as aforesaid,

= mgmans - 66. (1) The Development Authority may give public notice ofits intention

wsion of
I rtcnier to declare that—

Bcaites () in any street or portion thereof specified in the notice, the elevation
and construction of the frontage of all buildings or any class of
buildings erected or re-erected after such ntice shall, in respect of
their architecrural features, be such as the Development Authority

' may consider suitable to the locality ; or (73
(b) in-any locality specified in the notice, there shall be'allowed the
erection of onily detached or semi-détached buildings or both or row-
houses and that the land appurtenant to each such building shall be of
an area being not less than that specified in the notige ; or
(e} the division or sub-division of lfauilding.ﬁlots in a particular locality
shall be of a specified size ; or - :
(d) inany street, portion of a street, or locality specified in the notice, the
; consfruction of any ane or more of the different classes of buildings
like residential, commercial, business, assembly, mercantile, indus-
trial, institutional, storage or hazardous buildings, shall not be al-
lowed without the special permission of the Development Authority.

(2) The Development Authority shall, at a meeting, consider all the sugges-
tions or objections received within a period of three months of the publication of
the notice under sub-section (1), and may confirm the declaration or may modify
it; so, however, that no such modification shall'extend the effect of such
declaration. g . 2 ;

(3) The Development ﬂﬁﬂ;ar‘ity shall, i the méqﬁ:c:rpr&scr_l’i:g&d, publish any
declaration so confirmed or modified, and such declaration shall take e ffect from
the date of such publication,

(4) Noperson shall, after the date of publication of such declaration, erect or

re-erect any building in qﬁh;raveﬁ'&im 'tg':rf such declaration. _

(5) The Develqpmagil}ﬁﬂmﬁﬂr ‘shall ensure that such declaration is in
conformity with the provisions of any Development Plan, if in force, under the
West Bengal Town and Country (Planning and Development) Act, 1979,

. 67. (1) Nopersonshall, without the permission, in writing, of the Chajrman

or otherwise than in conformity with the conditions of such permission,—

(a) use or permit to be used for the purpose of human habitation any
building or part thereof not originally erected or authorized to be used
for such purpose : _ :

(b} change or allow the change of the use of a building for any purpose
other than, that specified in the sanctioned plan ; >

(¢) change or allow the change of the use of any building erected before
the commencement of this Act contrary to the use for which such

' erection was originally sanctioned ; ' :

{d) convertor allow the conversion of a tenement within a buildingto an
occupationaluse, other than the useintended in the original sanctioned
plan, nor materially alter, enlarge or extend the permitted use,

(2) If, in any case, such permission is given, no change of occupancy or use
shallbé allowed before niecessary alterations or provisions have been made to the
satisfaction'of the Chaitriian and in accordance with the provisions of'this Actor
the rules‘orthe regulations'made thereunder or any other law for the time being
in force. ! = VT /

h

West Ben. Act X1 of
1979
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(Part V.—Regulatory Jurfsdfca'ion.—b?mp:-er X —Building— Sections 68-70.)

(3} Anychange of use made before the commencement of this Act, except in
so far as such use is permissible under the provisions of the West Bengal
Panchayat Act, 1973, or the West Bengal Municipal Act, 1993, shall be deemed
{0 be an uhauthorized change and shall be dealt with under the provisions of this
Act,

{(4) Without prejudice to any other action that may be taken against any
person, whether owner or ogcupier, contravening any provision of this section,
the Development Authority may levy on such person, in accordance with such
scale as may be prescribed, a fine not exceeding in each case rupees once hundred
per square metre per month for the area under unauthorized usc throughout the
period during which such contravention continucs.

(5} The Chairman may, if he deems fit, order that the unauthorized use be
stopped forthwith :

Provided that before making any such order, the Chairman shall give to the
person affected a reasonable opportunity to show cause why such order shall not
be made.

(6) Any person aggricved by an order of the Chairman under sub-section (5)
may, within thirty diys from the date of the order, prefer an appeal against the
order to the State Government whose decision thereon shall be final and
conclusive. '

(7) Where anappeal is preferred under sub-section (6), the State Government
may stay the enforcement of the order made by the Chairman under sub-section
(5) on such terms and for such period as it may think fit

(8) Save as otherwise provided in this section, no court sha_il' entertain any
suit, application or other proceeding for injunction or other relief against the
Chairman or the State Government to restrain from taking any action or making
any order in pursuance of the provisions of this section,

sxplanation.—For the purposes of this Chapter, **unauthorized use’” shall
mean change or conversion of a building without sanction from one occupancy
or use to another, such “occupancy’’ or *‘use’’ being for any of the purposes,
namely, residential, commercial, business, mercantile, industrial, storage,
institutional, assembly and hazardous (danggrous and offensive) :

Provided that any change or conversion, which is considered not to be of
material significanice under the rules made under this Act, shall notbe deemed to
be an **unauthorized use™ for the purposes of this Chapler,

68. Mo piece of land shall be used as a site for the erection of a building
unless such site has been so approved within the prescribed period, and no
building shall be erected unless a building plan has been sanctioned for such

erection in accordance with the provisions of this Chapter and the rules and the
regulations made under this Act. ' "

69.  No person shall erect or commence to erect any building or execute any
specified building work, éxcept with the previous sanction of the Development
Authority and in accordance with the provisions of this Part and the rules and the
regulations made under this Act in relation to such erection of building or
execution of work.

70. (1) Notwithstanding anything contained in this Act or the rules made
thereunderor in any other law for the time being in force, any person, who being
responsible by himself or by any other person on his behalf, so constructs or
attempts to so construct or conspires to so construct any new building or
additional floor or floors of any building in contravention of the provisions of this
Actor the rules made thereunder as endangers or is likely to endanger human life,
or any property of the Development Authority whereupon the water-supply,

Weal Ben. Act
1973,
West Ben. Act
1993,
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drainage or sewerage or the road traffic is disrupted or is likely to'be disrupted,
orislikely to cause a fire hazard, shall be punishable with imprisonment of either
description fora téfm whichmayextend tofive years and also with fine which may
extend to fifty thousand rupees. - i :
Explanation.—**Person’’ shall include anowner, occupier, lesses, mortagagee,
consultant, promoter or.financer or a servant ar agent of an owner, occupier,

lessee, mortgagee, consultant; prometer or financier, who supervises or causes

the construction of any building or additional floor or floors of any building as
aforesaid, T brriagl sl g e
* (2) The offence-under subssection (1) shall be cognizable and non-bailable,
within the meaning'of the Céde of Criminal Procedure, 1973 :

(3) Where an offence under sub-section (1) has been committed by a

u:-umpanﬁr,wﬁ?#ﬁoﬁﬁ‘lﬁdi_&tﬁjﬂﬁ:ﬂﬁ&ﬁffmcﬁm comntitted, was in charge
of, and was respolisible to, the cdnipany for the conduct of the buisiness of the

company, as well as thé company, shall be'deered to be guilty of the offence and

shall be liable'td be proceeded against and punished accordingly : '

Provided that nothing ontained in this sub-section shall render any such
person liable to any pinishmiénit provided in'this Act i he proves that the offence
was committed Withioiit il kioWledge or that b excrcised all due diligenece to
pmmt'mq'cmﬁunmmhﬁﬁanm:. ey 3l

Explandtioh—For the Bitposes of this sction— + +-

La} “chm;sm" meénsaﬁody bnrpnmte,and m]udqsw firm or:other

(b) '.'d:rﬁf:fpr'__’.;_m relation to a firm, means a partneran the firm,

71. - Every person, :who intends to erect or re-ereet a building, shall first
submit an application with a building plan in such Form, accompanied by such -

plans ap,dsmt;iﬁqaﬁp@,@@gﬁthﬁugmhiﬂfmﬁm,togethm'-wiEhsuch fees

and for such purposes, és,.m;;;._rbcp;pscrihei 898 00 < e b A

72 (lj::E\reryiﬁ;:'rﬁgap_mﬁking;nqu:fiea;ioiiphrﬁdur-mméeigctaﬁpﬂﬂing
shall specify the purpose for which such building is intended to be used.

(2) 'The ‘Develbprient Atthority may require that' building may nof be
erected or re-erected fm%ﬂfﬁh ohie occupancy or use or contrary to such
mixed uses'as the Development Authiority may determine consistent with the
provisions of This'rﬁi_ct or any other law for the time being in force,

73. (1) Within sixty days after the receipt of any application ‘with building
plan or of, any information or document which the Development Authority may
masun&blyrﬂquiféthelﬁpjgliﬁan_fth’ﬁﬁnishheﬁ:mdmidi_ng‘ﬁ&u‘e?ther_sancﬁnnshall
be accorded in this regard, the Developnient ‘Authority shall, by an 6rder in

! T i ST ] % | b LR

writing— "

(&) <ither accord sanction to the buildirig plan conditionally of dncoriition:

ally and give permission to execute the work, or

(b) refuse,on one or more of the grounds mentioned in section 75, tp_'acmrd
such sanction, or ol o L

(e} accord sanction butimpose conditions for compliance before permission
to execute the work.

(2) Abuilding plan sanctioned under this section shall remain valid for three
¥ears from the date of such sanction, and may be renewed for such period on
payment of such fees as may be prescribed.. - i :

2ol 1974
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74. Mot less than seven days before any person commences to erect or re-
erect a building, the owner of the building shall send to the Chairman a notice, m
writing, specifying the date on which he proposes to commence the work. .

75. The sanction of a building plan may be re?ﬁ.tscd on any of the following
grﬂundﬂ — 5

© (&) thattheapprovaliof the building mwhasrnﬁtbemﬂbmﬂmreqmred
undm'ﬂmpmmswmf&us m:m'dﬂmm andtharcguiatlmls made
thereunder ; il i

(b) that the ground plan, elevation, section or specification would
contravene any of the:provisions. of this;Act.or the rules or the
regulations made thergunder or of any other law for the time being in

. dorem;

{c) that the applmanc-n wlthwrphn does nw. porntnm the necesary
partmulam and has mtbemgprcpgre-d in thq magner as requlre;i under
. the rules and the regulations made in this ba'ha[f e

(d] that any mfonuanm ar dncumunt rmqunedhy thu Da\re]npmcut
Authority in this bn:halihas not bct;.n 1:11.113r fumlshed

(¢) that the hmldmg,q; {hp work would be nm;npmachmmt cm Govern-
ment land or land vested in the Development Authority ;..

(f) that for the use of the building fornon-residential purposes, if any, a
licence or permission has not been obtained for such use as fFequired

under the pmwsmns of tl:m} A;:.t mj' an;.ruﬂmrlaw fnr iiu: tmm.-. bemg in

force ;
e
Provided thata prcmsmnal sanction may be gwe;n in ﬂ:us rcga.rd for ercction

or re-erection of a building which may be confirmed by final sanction upon
production of necessary licence or permission from the Development Authority
or the:Government or thé appropriate statutory body, as the case may be.

76. ' TheDeveloprient Authority shall, when granting permission condition-
ally or un-conditionally to executé the work, specify a reasonable period within
which the building or the work is to be completed, andif the building or the work
is not completed within the period so speeified, it shall not be continued thereafter
without fresh permision unless the Development Authority, on -a.n-,_applicatian
made in this behalf, allnwa an extension ofisuch period =

. Provided that the Dmiupmmt Anthority-may, if it cuns;dﬂrs necessary,
require a modification of the building plan, for reasons to be recorded. mwntmg,

- in the case of inordinate delay in completion of the work.

77. (1) Everyperson submlumganapp!mauqn with building plan ora work
to which such application relates shall,within one month after the completion of
erection of such building or execution of spch work, deliver or send or cause to
be delivered or sent to the Development Authority a notice, in writing, of such

. complmnn accompanied by a certificate in such Form as maybe prw.:nbed and

shall give to the Development Authnnw all nﬂcessary fa::ﬂmns for: umpactmn of
su::h building or work.

{2] No person shall occupy or permit tobe occupied any suchbuilding or use
or permit to be tsed any building or any part thereof affected by any such work
uritil permission has béen granted by the Development Authority in this behalfin
accordance with the rules and the regulations made under'this Act’

' "Provided thatifthe Development Authority fails, w:ﬁmmpmndufﬂ:lmydays
of receipt of the notice of completion, to communicate its refusal to grasit such

 permission, such personmay make representation in writing to the Chairman, and
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the Chairman shall, aftessuch enquiry and he mayithink fit and after giving such
person anopportunity of being heard, grantsuch permissionor communicate his
refusal to grant such permission stating the reasons thereof within a period of
thirty days from the date ofreqgipt of the representation as aforesaid failing which
such permission shall be deemed to have been granted. . -

78. (1) MNoroof, verandah; pandal or wall of a building orno shed or fence
shall be constructed or reconstructed of: cloth, grass, deaves, mats or other
inflammable materials expept with the permission, in writing, of the Chairmian,
not shall any such roof; verandah, pandal, wall, shed or fence, constructed or
reconstructed, be retained beyond a period of three months after such constrution
or reconstruction except with the fresh permission obtained it this behalf. Every
Ppermission granted under this sub-section shall expire'at the end of the period of
three months for which it is granted. ; e
(2) The Develapmeit Alithority may regulate’the use of materials, design or
construction, or other practices or interior de¢aration in‘accordance with such
regulations as may be made in thisbehalf. .., s A
79. (1) The Chairman or any other person duly authorized by him in this
behalfmay, atany time and withoutnotice, inspectany building or work inrespect
of which an application with building plan hias been submitted, while the work is
inprogress, and shall cause such inspection an receipt ofthenotice of completion
or credible information regarding suchcompletion, ‘s = | :
(2) ‘If, on making any in‘spﬂ&d?funﬂnrsﬂhmﬁwﬁt}g thie Chairman or the
other person.as afresaid firids:that the‘building!is being, orhas been, erected—
(a) otherwise than in accordance with the building plan as sanctioned, or
(b) in such a way as'to confravén the proVisiois of this Act or the rules
" orthe regulations made thereunder, *** """
the Chairman may, by notice, in writing, require the owner of the building either
to make such alteratiohs within such time as may be specified in the notice with
the object of ‘bringing the work into conformity with the said plan o the
provisions of this Act or the rules or the regulations made thereunder, as the case
may be, or to appear before the Chairman and to shuw-d:_‘iué?why’ such alteration
should not be made, "™ ' St TR
(3) Ifthe owner does not appear and does ot show cause under sub-ssction
(2). he shall be bound to.make the alterations specified in the notice as aforesaid.
(4) Ifthe owner appearsand shows cause under sub-section (2),the Chairman’
shall, aftérhearing him, either— .~ 1.
(a)cancel the notice'issued under that sub-section, or -
(b) confirm the said notice, subject to such modifications, if any, as ke may
ik £t e e LY AN e

(5) Onthe failire ofthe owner to comply with the fors going provisions of this

section, the Chairman may rnqu:rennypohc: offiger or any employee of the
Development Autho 'n"gy'i&seé]’sﬂi-.h'sren-ﬁe‘iEiricting'au]ismq@,iﬁ;ludin__‘ g the
workmen, therefrom to prevent further work till the alterations specified in the
notice under sub-section (2) are made: : G
80. The provisions of this Chapter and the rules and'the regulations made
thereunderrelating to erection ofbuildings shall not apply to necessary repairs not
involving any of the'wmr-ks which énr}sﬁfutb a material addition or alteration.
Explanation.—An addition to, or alteration of, a building shall be deemed to
o< material if such addition or alteration— : 410y
(8) increases ordecreases the height of the area covered by, or affects the

2 A

cubical contents of, the building or any part tereof: or
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The New Town, Kolkata Developmehit Authority Act, 2007,

(Part V.—Regulatory Jurisdiction.—Chapter X.—Building.— Sections 81-83.)

{(b) affedtsoris likﬁlyﬂ;uaffac-tprqudmmlljrﬂm stability and sa sty of the
building in respect of sewerage, dramage, ventilation and environ-
mental safety; or - i

(¢} converts the building oriany part ihmmf t‘mm one nccupauhyw use
to another cccupancy 'or usej or '

(d). is an addition or alteration as deﬁnﬂd mthq: rales and the rugulauuus
made underthis Chapter.

Power 1o Develop- 81. I, atanyuma,ﬂwﬂwciﬂpmentﬁuthﬂntyiaaatﬁﬁtd thﬂtsuch-.sanmnn
ment Authority to hhas been given in consequence of any material-misrepresentation or fraudulent
cﬂ:”;ﬂ F‘:;‘u“:d”;“ statement contained in the plans; elevation sections‘or specifications of land or
el any material particulars submitted inggspect of such building, itmay cancel such
sentation by sanction, and any-swork done thereunder, ﬂmll be, de-c:nadr to hwe bm done
applicant. without sanction.

Order for demelition 82. (1) Ifthe Bmlupwqi}muthamy :gmﬁeﬂ thatr—
alteration of
i I;in;;";l L . (a) the erection ofiany building+ «« .o
Cases. (i) has been commenced witheut uhmmg sanchc-n or pnmﬂssion
under this Act, or | 5 t i
(it} istbeing carried on'or lfma»bem Bumplewd otherwise than' in
. aceordance with thesanction acuomdad,nﬂhepnnnmémgmmed,
s under’ this- Act, or-after: sac:hsmnmun ar pmmssmn has been
lawﬁﬂlyv.rbthdraiwn,m o i 1 i e
(iii) isbeing carrigd-om, or bn.s b@ppnur;lpl&tpdm nuntnﬁvmhon of
. any provision.of this Act or the rules or the regulations made
. marﬁuder ar, .
_{T:r} any building qr projection ;zg.ksts thu-:m {:f any_condition,
direction or requisition under any provision of this Act or the rules or
the reguiaunns made ‘thercunder, or

(c) any material : altcraﬁcﬁ: uf or addifion to, a}w hu;ldmg 'has
commmei or i$ b'ﬁ.n c&med on, or has been cnm;;lﬂed, mbrqach
of any mfon c-f tlns Act or thc mlﬁ or a‘.hh regulanm made
th

; o ket B

it may, after gwmg ‘the owner of the building a masonah‘.le opponumty uf hemg
heard, make an order directing that sucherection, alteration, additionor mpmun i
‘as the case mﬁy be, or so much'thereof as has been exectited unlawful y,may be
deniolished or altered, and, upon such order, it shallbé the duty of the owner to
cause snch demolition or alteration to-the: satisfaction -of the: Development
Authcntywnhmsuchp:nodasma}rbe specifiedin the order; and, imdefault, such
erection, alteration, addition or projection, or alteration or addition, as the case
may be, may be demolished or altered b;f the Davqlupmgnt huthnntg at the
expense of the owner.

(2) The pmcedurc relating to the. n;gpor;umt}r of hearing t to lﬁegwpn
owner under sub-section (1) shall bé suchi as may b be pre-sm‘l”h :

A(3): Anappeai against mnrdex upder sub-sect:qn {1] shqllhe with &u: co
having jurisdiction. . _ &

@ Notwithstanding any‘(hmg mhmpd-m.&m-fomgqigg.pmﬁsinﬁ_s-bﬁ hi
sfacuw or elsewhere in this Chapter, if the Development Authority is of opini
that immediate action is necessary in respect of any building being construct
orany worlf.bmqg carried on, i in contravention ofthe proyisions nfthlsAct, it1
for reasons to be recorded in wntmg ‘cause su,ch building or wcrk to
demolished forthwith.

Power 1o stpp - 83, If, during excavation or any other openmu forthe purposa ofcuns ru
excavation. tion of any building or execution of any work, any of the underground utiliti
{such as electric or telephone cables, w&tﬁr—suppiy, sewerage and
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THE KOLKATA GAZETTE, EXTRAORDINARY; JUNE 30, 2008

Development Authoriy
1o provide water
supply,

The New Town, Kolkata Development Authority Act; 2007.
(Part VI—Amenities. —Chapter XI—Water Supply.— Section 87,)

which the undertaking relates is not carried out within the specified period or the
bu[ldmg:s.ased incontravention of the termis of the undertaking, the Development
Authority shall forthwith make an order of demolition of the building requiring
that thebuilding shall be vacated Mthmsuchpmod,ﬁptb:mg]ess thansixty days *
from the date of the order; as may be specified inthe urd:eranddcmolmhed mthm
ninety days aﬂi:ﬁl:re :xpuatltm of that period. : .

(4) Where an of the deémolition of th&bu:lding mclur this section has
beenmade, duownem thehu:ldu;g or ang,@ﬂlc: pmsonﬁav:qganmtemanhwn
shall demolish the building within the period specified in the order, and if the
building is natdmohshad within such F’md’ the Dmﬂopment Mthont;,r shall
demolish the building and sbllﬂm materials thereof. 2

(5) Anympﬂmﬁmmwedhytheﬂwnlqmmtﬁuthmty under sub-section
(4), which cannot be met out of the proceeds of sale of materials of the building,
shall be recovered from thﬂnwneq:nfthehuﬂdlngor any other person having an
interest therein as an arrear of. lauﬂ-revnnue

(6) Iudewnmmns,futﬁmpurpmcisaﬂbﬂﬁbchﬂmWbﬂthwahmldlnglﬂunﬁt
for, hunmnhahmuua,rcgard&hallbahadto mmndmonmrespmtufthe
following matters, thans tu sa:f, b 4R .

- (a) repair; . e
{b}*smhihty; s w'--:-- e T
{c) &eadﬁnrﬁmﬂaMmp, . e e chiEL
() naturﬁi llgﬁtﬁﬁﬂnmr‘ - WIS G o R T
(ﬂ} wws“piﬂ:r i 'T'I'u ardie g i ,"..f.. e ._.- i .__-.;:. L
W dmnngnnndsammryoouvcmcmw, L rEnGlas runalesol
i {g} ﬂaﬁhum*smmmmw and cpoking-of food nmi'far;thu
dinpusalfuﬂ:ﬂhhish,sﬁlﬁiaﬁ‘ﬂmthm‘paﬂmnimaﬂer il s ;
and the bmldmgsﬁaﬁha ﬁmniﬁii‘rd‘be unfit as aforesaid ifitis so defecuvem one
ormore of the mattersas afmdthatltmnﬂt re-as-unablysmtable for nccupatmn ]

'-\-.‘!Fi. 'F'I- I"!'r_ . P L |‘_g|

mﬂutcnnd:ﬁmr* ! L R
{ R iy -.' iy e =
huild%é %aﬁ‘_’ : Iﬁﬁ% ¥ P‘“? j

sir(e). pmwmmaﬁhmmﬂ..uﬁﬁmh i rile ot '-.' £
" (f) provisionsofadditionalior improved ﬁxmrﬁ-arﬁmngs
(g) opening up or paving df courtyard; - T R
(h) removal of rubbish, filth anﬂ‘mhm-paﬁ%mdt&bmmﬂus tuaﬁau!- ;
{4} waﬁtwork;mdudmg dnmnhmnnnfmy'huﬂdmgmwymﬂmmf
S .-:'-,_-f_l.- GEVRE £t & ff PR T 4 2 3 R e
Whmh1 in IJ:IJe npmon of the Dwelnpmm A.utharity, is mssa:y fm' exem:tmg'
m:mf thﬂuwkﬂwwzﬁpémﬂhuﬁﬁ {aliu(h} gl

Sy
\-‘-\..u.u

87. (1) It shall be the du::,r “of the Development Aumnn%'y o prmae a
supply afmhmﬂﬁ water fﬁrthu domestic use’of the mhahm 2

R e HAIL 113 : ol
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THE KOLKATA GAZETTE, EXTRAORDINARY, JUNE 30, 2008

Control of construc-
tions on land through
which water-main ele.
pRssCs,

Power 1o permit
connection 10 houses
and lands.

Power to regquire water
supply to be taken.

i o

Watersupply to hidrents,
stamd-post and othercon-
veniences.

The New Town, Kolkata Development Authority Act, 2007.

(Part Vi-—Amenities.~Chapter XI—Water Supply— Sections 91-94)

91. No building or private street shall be constructed over any water-main
or service-main, laid or carricd by the Devlopment Authority, éxcept with the
permission, in writing, of the Development Authority which may impose such
conditions for construction of such building or private street as it may deem fit.

92. (1) Subject to such conditions and restrictions as may be prescribed
and such terins as the Bu@:la];_ameqt_ﬂmhuritymay, from;time to time, determine,

the Devélopment Authority may, on an application of the owner or the occupier:
of any house or land in respect of which property tax is paid, make or cause or
permitto bc_made{&gmunicaﬁnnormnnmﬁon from any main, service-main, or
distribution pipe, belonging to the Development Autherity or from any channel
maintained or owned by; or vested in, the Development Authority. :

(2) The Development Autherity may fequire the amount necessary fm' the
execution of any work under this section and other k_:.ha:.-gc's or fees, if any, to be
paid or deposited before such work is executed by it. : :

93, (1) If,atany time, it appears to the Chairman that any building orland
in any area within the New Town, Kolkata, is without a proper supply of

 wholesome water, the Chaisman may, by writtennotice; require the owner of the

L3

lessee or the occupier of the building or the land or any person Having an interest

therein, as the case may be, to obtain from water-mains of thebmiupmmt
Authority such quantity of water as may be adequate for the requirement of the

person usually occupying or employed upon the building or the land, and provide

connection pipe of such size, materials and description, and take such necessary
steps for the purpose, as may be provided by regulations, within such period as

may I_Je-'aj:ec_iﬁﬂd--iu’thﬂ-nutice,' a : lii. imoi
(2) On receipt of the written notice under sub-section (1), the owner or the
lessee of the occupier of the building or the Jand, or the othier person having an
interest therein, as the case may be, shall— : i -
(a) obtain from the water-mains of the Dvelopmeutﬁuthuﬁty such

quantity of water as may be adequate for the requirement of the
persons usually occupying in, or employe upon, the building or
the land, as the case may be,and , . o
(b) provide connection pipes of such size, materials and description
and take such necessary steps for the purpose, as may be provided
.. byregulatons, . TS
within such'period as specified in the notice, : ;
(3} I the owrieror the lessee of the ococupier of the building or he land or
the othér person, as the case may be, having an interest therein; does not comply
with the rotice within the period specified therein, the Development Authority
“{a) obtain from the water-mains of the Development Authority quantity
of wateras may be adequate forthe mquj:_‘épm&t_‘af the persons occupying
in, or employed upon, the building or the land, as the case may be, and

fb}.:mqﬁdécﬁpﬁéﬁ.ﬁa@ménfsﬁchsizmiﬂi“ﬁﬁzéﬁ&si@sﬁkﬁéﬁmdﬁh'=

T L such necessary steps for the purpose, asmay be provided by regulations,
andthe cost ineurred therefor by the Development Authority shall:be recovered
frot the owner or the oodupier of the building ‘or theland or the other person

"Hiaving an interest therei, a8 the case may be, agan arrear of the land-revenue.

94. - (1) The ]jcvei'ufnm:nt.ﬁumdrity q;ay.é_’r%_#&hydi'a?ﬁfé ﬁr'st‘ai;ld‘-ﬁt}sts:fur .

supply of wholesome water to the public within the area of New Town, Kolkata.
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Power to set apart
wells, tanks, ete. for
drinking, culinary,
bathing and washing
purposes.

THE KOLKATA GAZETTE, EXTRAORDINARY, JUNE 30, 2008
The New Town, Kolkata Development Authority Aci, 2007,
(Part Vi.—Amenities.—Chapter XI—Water Supply.— Section 100,) |

(a) ifthe premises are unoccupied or prohibited for human habitation;
it

(b) ifany tax orrate or fee or charge in respectof the premises is arrear
for more than six months; or

(c) if, ﬂﬂﬂl’l'mpt;qfn writtennotice fmmﬂ:ue {:ha:mmeqmmghxm
to refrain from so doing, the owner or the occupier.of the premm:s
continues to use the wntprnrtu permit. the water to be used, in

contravention of the provisions of this Act or the rules or the
regulauons made thereunder, he connnm to do so; or

(d) Jfanyp:pe tap,warkswﬁttmgsmmctedwnhthcsupplyofwnwr
to the premises be found, on examination by any officer of the
Development Authority duly authorized in this behalf, to be out of
repmtﬂsuchextmtasmn}rcam 50 serious a waste or contami-
‘nation of water that, in the opinion of the Cha.mnun m‘:mud:ate
preventiont is necessary; or

(€) if, there is any water-pipe situated within the premises to which no
tapor cithm- efficient means nftm‘nmg the water offis attached; or

(f) if, by reason of a leak in the service-pipe or the ﬁtunga a dmnnge
is caused o the public street and immediate pmvmuun is neces-
sary:

. Provided that no action] undm- clause (a), or clause {h}, or ¢tqime{c)aha1l l:u:

taken without giving notice nfnutless!hmﬂ:recdayswﬂwmmcror the -
mmp:&naﬂhecmmybe ' i

(2] ‘The expenses of cufting off the cnmneﬁnun or turning off the water and
of restoring the connection or the flow of water, as may be determined by the
Development Authority inany of the cases referred to in sub-section (1), shall be
paid by the owner or the occupu.-r of the permises.

(3) No. au;;mn taken undpr this Hhctmn shall m].wve any ;rm'sqrn of any
penalties or liabilitics which hema:,rplhmuaﬁ,hm: incwrred. |

100 The Devdwmentmmﬁﬁ&mny,hywdmpubhshudﬂsmhpm as
it thinks fit, set apart any well, tank, spring, or water-course; or'any part tlitt‘eof
vested in it, or any private tank, well, spring, or water-course, or any part thereof,
by an agreement with the owner thereof, subject to therights, if any, which the-
owner may retainwith the consent of the Dwaicpmanmuthnrity,fmthapmpme
of—

-(.a) 3upphf afwmmlus:wiyferdrmkmgnrfm ¢nﬁn&ry pmpnac or..
mbﬂhfh: - 3 L

(b) bathing,or "'
(o) washmgmmalsqrnloﬂm or i

u (d) supply ufwaterﬁormynt&rpmpmcmmtedwﬁhﬂmhﬁlﬁ,
© ° cleanliness.or comfort of the inhabitanits, ! i

and may, by order published in the like manner, prohibit the bathing or the
washing of animals or clothes or other things at any public place not setapart for
such purposes; or prohibit any other act by which water in any public place may '
be rendered foul or unfit for use, or provide for alternative facilities and
conveniences to rcgulatc the use of any tank, well, spring or water-course tq
promote public safety, health and welfare. oo

et ey
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Snalysis of water for
“rinking or culinary
SUTPOSEs.

rwer 1o make rules.

The New Town, Kolkata Development Authority Act, 2007,
(Part VI—Amenities—Chapter XI—Water Supply.—Sections 101, 102.)

101. The State Government may make rules to provide for the proper
analysis ofthe water of any wajer-works, tank ;well, spring or any water-course or
other source, unused or likely to be used for drinking or culinary purposes in any
area of New Town, Kolkata, and, in particular, may require the Development
Authority to take samples of water in the manner prescribed and make it over at
such time and place, and to such person or persons, as the State Government may
appoint in this behalf.

102. The State Govcmment may maka mlcs tmpmv:de for—

(a) the preparation of plans and estimates for water-works or fnr
mtmductinn of a public dmm‘l:uummx netu;orl: i j

(b) the power of the Development ﬁurhonty ar tha State Guvcmment
to accord sanction to plang anr.‘l estimates as aforesaid;

{G} thcpubhn,@nn;_mf th¢partmpimaqd the nature of any water-works
or schieme, the cost involyed, and the manner in which the water-
waorks or suheme sha]l h: fmanced and carried out;

{d) the size an¢natupe of wg;e: -works, mains, aerwza-mm pipes or
channels to be constructed or laid by the Devnlnpmnt Authority
for the.supply of water;

(e) H:wnmnﬁ&mﬁe‘ufwaﬁr-wurksoftheﬁcvelupmentﬁuﬂmntyand
of pipes and fittings in connection therewith ;

(f) the'size and nature of stand-posts or pumps to be erected by the
Development ‘Authority and of ferrules all pipes;stand-
pipn;ﬁ;s; c;’:w.;ks. taps,hydrants?and rpthe; tings, whether within
or outsis  any permises, that may be nmgsgmy for the regulation
ofthe S'upp!y and use of w&'te;' ’

W

(g} &n: mains or pipes in whqhﬁmplmwtohe md tlwp}n.cm
at which ke:fs of the fire plugs are to be depos

{h) the. penndmimhw&hquullﬁadmhmﬁﬁﬂw umrsuppl:ed,
hy th: Develﬂpmml ﬁnthmtyi )
SR

{i} thn conservations of, and the Breqf:nnoutpf injury or cqntam:natwn
to, sources and means of water-supply and applianges for distribu-
tion of water whether within or,without the, ln:mga of New Town, |
Kulkala

manner in which cpnnceuuns with water-works, or supply-
.. 8ystem sha ,ormaxbuuunsmt&d altemd,nrmmntm the fees
such connections and the person by whom such fees

$ shallbe paid;end the agancywbom&plﬂyadﬁunmch construction,
.. alteration:or maintenance; -

(k) the rates at which the charges for water supplied for domestic
purpases and-for various non-domestic purposgs may be levied by
thp[lamlppmmtﬁuthpntymdﬂleuse,mmntmanceandteﬂungof
meters and ferrules;, -

(1) the regulation of =1l matters and’ things emﬁaécfed ‘with the supply
: - anduseofwater, and theturning on,and turningoff, andpreventing
the waste, ofwater;and | IR T o Tt BT

() ai:l'y’mhermanaerreianngwth:suppl}rhl’wafermmspmt ofwhich
- this Act or any other law for the time being in force, makes no
' provision b makes insufficientprovisionand, in the opinion’ofthe

State Government, further provision is necessary.

u...l r i
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Authority to provide
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clc.

Public drains, trunk-
sewers, ele. o vest in
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Authority.

Control of Develop-
ment Authority over
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Cleaning of drains.

Provisions for
treatment and disposal
of sewage.

Construction oF
maintenance of
drainage and scwerage
syslEms ele.

Power of Development
Authority to lay or
carry pipe through
private end public
land.

The New Town, Kolkata Devalopment Authority Act, 2007.

(Part V.‘—Amenﬂies.—é’hﬁufer X1I.—Drainage and Sewerage—
Sections 103-109.)

CHAPTER XII
Drainage and Sewerage
103, The Dwe.lqpu}ent .Aut'hnrity shall pi'ovids and maintain a system of

drainage or sewerage as well as a safe and sufficient outfall in or outside New
Town, Kolkata.

S L g R A LT

104. (1) All public drains, and all drains in, alongside, orunder any public
street, whether made out ofithe fund of the Development Authority or otherwise,
and all trunk-sewers, sewage h-ﬁaunentplants. drainage and pumping station and
all works, materials and things appurtenant to the drainage system, which are

situated within the area of New Town, Kolkata, shall vest in the Development
Authority, 1 | ¥

(2) For the purpose of enlarging, dn:pening'.br otherwise repairing or
miaiataining any'drain as aforesaid, so-much ofthe sub-soil; appertaining to the
drain as maybe necessary, shall bedeemed to vestin the Development Authority.

(3) The Dave]npmﬁnmuthurity" may,with the appn:;vall ofthe State Govern-
ment, make over the trunk-sewers, sewage tréatmentplants; pumping stations and
other materials' and thinks appiirtenant theréto to any agency belonging to the
Governmient or statutory body, and shall be lawful for §uch‘agency to exercise
control over all such items for their maintenance and development.

105. (1) All drains; séwers, privies, watericlasets, toilets, house-gullies,
gutters and-cess pools within the area.of New Town, Kolkata, whether private or
publie, shall be underihe survey and control of Development Authority.

(2) Al cover drains, sewers and cess pools, whethier public or private, shall
be provided with proper taps, coverings or other means of ventilation; and the
Chairman may, by written notice, call upon the owner of any such cover drains,
sewers and cess.posls to make provisions accordingly. i)

106. The Development Authority shall provide for the drains wihtin the
atea of its jurisdiction to-beeleansed, flushed; and'eriptied from time to time.

i

107. The Development Authority may, for the purpose of receiving,
treating, storing, disinfecting, distributing, or otheérwise disposing of sewage,
construct, operaté; maintain, develop ant fidnage dfiyplantor otherdevice within
or ctside fhe aréh Within its jurisdletion. "~ " LS

108. Subject to the sanction of the State Government and the rules made in
this béhalf; the Development Authority, either singly or joiy with any other
local gu;hiﬁﬁ%y_.ﬁﬁiaﬁr,_ w:th‘umh&r{thuuttﬁe aréa of New, Town, Kolkata,—

(@) :construct oF maintain a system of drairiage, sewers, drainage or
sewage outfall, sewage treatment plants ordevices, and pumping
.4,  stations, or i)

{b) alter-thesize and coursé of, or otherwise modify or discontinue,

‘close i) 'or remove; the system of drainage, sewers, drainage or

. sewage outfall, sewage treatment plarits or devices; and drainage
and pumping stations... L e et

109. TheDevelopment Authority may carry anydrain, sewer, orf channelof

any kind for the purpose of establishing or maintaining a ststem of drainage or

SEWErage upon, across, under of over any street or public.place and, after giving

a reasonable notice, in wrting, to the owner or the ocoupier, upon, across, under,

overorup the side of any privatg land or uilding whatsoeyer, sityated within the

¥ L LR 4
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draing by

[ drain
mhout

drain

The New Town) Kolkata Develapment Authority Act, 2007,

(Part VE~Amenities —Chapter XIl—Drainage and Sewenage—
i “Sections: J10-$14.). "0 >

R TR (R
limits of area of New Town, Kolkata, ﬂ:ild", for the purpose of the outfall of sewage,
or for drainage cutfall; withoutsuch limits, and may, atall times, do-all acts and
things which maybenbcessaryorexpedient for repairing ormaintaining any such
drain, sewer or charinel;as'the case may be, in an effective state for the purpose
for which such drain, sewer or channel may beused-orintended to be used:

| Pravided thatin the case of sudden water-logging ofany arca within the New
Town, Kolkatayor any yisance, the Development Authority may, if conisiders
nscessary so,todo i ghe nksest of pUblic et Sonventie, ake soeh
‘etion.as isnecessary for draining out e water upon, acfoss, under, over'or up
the sids of any private Jad or building within any arca‘f New Téwn, Kolkata

......

without prior service of any notice on the owner or the occupier of such land br

 buiiding!

-

" ‘Pbvided further that'a reasonible compensation shall be paid to the owner
or the occiipier of silch private land'or building for any damage sustained by him

- 't conséquénte /o fany actor thing done by the Development Authority or any

a'ctiun-ﬁ;kﬁfl’b}i'thé"bbvﬂld;ﬁnmfﬂmﬂmﬁt}%m;iuﬁﬂﬁxauw-ﬁﬂ;. ; )
J-':II'I'.I|'\...:. Ll YR gt .:-i' |_‘_| 2, "-':'“'.l.: ._.' b e = %
110. ' The owner or the occupicr of a buiiding of fafid shall be entitled to
cause his drains to empty into the drains of the’ Devélopitent Aiithbrity after
obtaining permission,jinwriting; ofithe Chairman; and such owner aroccupier,
2 the case may be, sha]{_jﬁn@p_l:.r_.ywi_th such conditions relating to the communi-

baﬁugsﬁ'etiﬁr_pgmp;ﬁa'tg afnﬁ'ﬁnﬂﬁié:&ffﬁiﬁs‘oftﬁéﬂ‘évﬂnpmﬁhtAudmrit)ras_the
Chﬂ@rﬂhﬂgdxlg&ﬁiﬁgfﬂwﬂﬁpd SR Eilis .I.: W
AT O M El e oh}

111. No person shall, without the, written consent of the Chairman first
obtained, make or cause to be made, or alter, or cause to be altered, any drain or
branch draiti Teading info any of the seWwers of the Development Authority or
drains of intt any water-courst; Street o land vested in‘the Development
Authority, and the Chaintan may-citise any drain ot branc drain, so made or
altered, to be demolished, al ered, remade or otherwise dealt with at the expenses
ofthe persors making e aecmg b ety

112. Ifit appears to the Development Authority tl:tata group or block of
buildings may be drained g{gqﬁp{:qhbmiqaﬁ}' and advantageously in combination

 than, separately, 'ag’ﬂug_a_nggqr or draint of sufficient size belonging to the

Development Authority already exists or is abouttd be ednistructed within the
resonable reach of such group orblock of Bl ings, the'Dévelopment Authority
may cause such group or block of building8 't be so drained, and the expenses
thereby incurred;shall.be recovered fram, the owners of such bujldings in such
proportions s the Development Authority, may deem fit,

113. The Development’ Authority’ may, by a motice, in writing, require
drainage to be provided for anyundrained premists andmay also require separate
provisions to-be made for drainage ‘or sewerage and othier offensive matters,
distinet from rainwater and other unpolluted sub-soil water in-accordance with

 such mlesias may be riade in this behalf

114, (1) Nopersonshall — s
(a) construct a building, wall, fence or any-strugture or any private
strect over,any drain, culvert or gutter of the Development

I ; Authmi_ty.;-.gml bed;h&ﬂkfdr'emﬁa;mmmtofanyshwemge works or

? strmn-w'aterfﬁhg;lpal;yqajeq:_iﬁ the Development Authority; or
(b) otherwise encroachupon drainage and sewerage system in the area
: within the jurisdiction'of the Development Authority:

o P;p@gjdﬂthgp.@g[;ﬁqtﬁupmqg Authority may give consent to any such
construction only for the purpose’ of securing dccess to any abufting land or -
building on'such conditions as the Development Authority may: think fit to
iiﬂpf:iﬂ.ﬁ, = bl & e sl 'L Ly y A EF T
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Power to take rules.

Collection, removal
and disposal of solid
Wastes.

The New Town, Kolkata Development Autharity Act, 2007.

{Part Vfﬁdrﬁen!ﬂm.—ﬁ'ﬁap:erlﬁ#ﬂmin@e and Sewerage—Section [15.—
Chapter XIIL—Solid wastes.—Functions in relation to solid wastes.—
Section 116)

(2) 'The Chairman may, without notide; cause to be removed or altered any
building, wall, fence, or structure, constructed in contravention of the provisions
of this section, or any uniauthorised encroachment; whatsoever, at any time for
réasons to'be récorded in writing. -7 R i

 (3) ‘The Chifinian riay, by a rotice, in witing, require any person to pull
down or othefwise deal with'any building, fencing, wall of structure of any
encroachmerii whatsoever, constructed of erected in contravention of the provi-
sions of sub-scéiion (1), and the expenses in doifig so shall be paid by the person

at whose instance the unauthorised construction aph”&onmﬁmwﬁ“ma&

(4) Any person who fails to act in accordance with the provisions of sub-
section (3) shall, oni conviction, be punished with a fine which may-extend to one

. thousand rupees and, in the case of continuing offence, with further fine which

may extend %o tworhundsed rupees:for every day during which, such offgpce
continues. In addition; such'personsshiallalso be liable for all expenses that the
Development - Authority may incur in removing or otherwise dealing with the
unauthorised construction ormcrﬂa{chmeqt it

115, “The State Government may make rules to provide for—

(e) the.preparation-of planis and estimates for the introduction of a
system of drainage or sewerage, where such work or system is tobe
constructed, or carried out, partly or wholly, at the expense of the

.., Development Authority ; -l

. (b) thepower of the Development Authority or the $tate Government
'+ - -inthematter of sangtion to such plans and estimages and responsi-
I  Bilities for financingand execution;, ; “Haf
(o) the size atd other pafiiculars Of dfsins, Sewerage o chiannels to be
constructed or laid for drdinage or sewerage; il

(@ the n':.annnr'ih”{vh_i#ﬁ connections with the drainage or sewerage
 system shall be constructed, alfered or maintained, the fees to be
levied for siich connections and the person By whom such focs shall

. bepaypble, andjhs agency t bo emplojed for suck constraction,

ey the itﬁn:[s‘ﬁf_‘ trade affluerits or noxious chemicals which may not
orditiarily be passed into the drain of the Developnient Authority,
or the mode of treatment of such chemicals before they can be 50
passed, or such other steps as may be necessary to control environ-
- mental pollution arising out.of such chemicals;
(f) any other matter relating to theﬂmmagc or sewerage in respect of
- which this Act makes fio provision or makesinsufficient provision
and further provision is, in the opinion of the State Government,

U Usolid ' Wastes”
Functions in relation to solid wastes

116, For the purpose of securing efficient scavenging and cleansing of all .

streets, public piﬁqm;md}}téphaaw-j:ﬁig New Town, Kolkata, the Deyelopment

Authority shall provide for the functions of collection, removal and disposal of
solid wastes. '
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The New Town, Kolkata Development Authority Act, 2007,

(Part VI—Amenities—Chapter XIII—Solid wasies.—Functions in relation to
Solid wastes.— Sections 117-121.)

Pravision for 117. (1) The Developmcnt Authont}' shall prmfrdﬂ OF appoint in proper
receplacles, depots and

places or Gimpor) and convenient situations pubhc receptacles, depots andplaces for the temporary
deposit, ~deposit of— ;
{a) rubbish ; : -
(b} offensive matter ;
(c) trade refuse ;
. Ad). carcasses of d:adunnn,als -and
(e) axcrcmmunuuﬁ and polluted ma:ter 5
(2) Different receptacles depnts or places may be pmwded orappointed for
the temporary deposit of any uf the matt:rs referred ta m sub-section (1),

Duties of owners and “118:- 1 It shall be the duty of the owners and :aecupjers as the case may be, of
sccupiers o collectand — g]] premises—
BEpUSL: Sl et (2) to have the premises swept and clmnad
r{l:fl o cause all rthlshamin mswe mmlerstnbe collected from their
r{:sgqchve premises and fo L be. dupes:bed at such time as the
Chairman may, hy. J;mhhc nofice, specify, in public
. receptacles depots.or places prmr;;led orappointed by the Devel-
i * ppment Authogity or,in receptacles provided under clause (c) for
- >. the temporary deposit or final disppsal thereof; and
(c) toprovide receptacles of the type.and the manrier specified by the
. Chairman for collection therein of all rubbish and offensive matters
ﬁpm such permises and 1o keep such receptacles in goud condition

rfndrepmx
be Levepen 19, (1) Fhe Chairman shal] take measures for securing—
el P;ggﬂm () the daily surface-cleansing of all streets within the area of New
. '.s.muvalgufsulid . Town, Kolkata and remaoval of sweeping therefrom;
285, (b) the removal of the contents of all receptacles and depots and the

accumulations at all places provided or appointed by the Devel-
opmient Authority under the provisions of this Act for the
temporary deposit of rubbish, trade rcfusr;, carcasses of dead
animals and excrementitious and polluted: math:rs

[r:) the removal of special wastes and hazardous Wastes and mhar
solid wastes from pérmises.

{2} The Chamnan may, by public nutu:e lasue directions as to, the time at
which, the manner in which, and the camlmcms subject to which, any matter
referred to in sub-section (1) may be mnow:d ‘along a street or n:iay be deposited
or otherwise Lﬁspo;psed‘nf ' '

' {3) The Chairman shall make adsqumprmm ﬁnrprcvmttug ret:eptm:lﬁ
depots, places, vehicles, and vessles referred to' in this Ehapterfrmn becoming
sources of nuisance.

wasles to be the 120. Al marters deposited in public receptacles, depots, and places,
v ofDevelop-  provided or appointed by the Development Authority and all solid wastes

Anthigiy. collected shall be the.property of the Development Authority: ;

sionof vehicles or 121. (1) The Devclnpment Auﬂmrity shall provide ve:hicles or other
saitable me]ﬂ_nﬂ suitable means and, where ﬁﬁ:essﬁry, covered vehicies nrvmcis for um removal
—moval of solid ufsu]ui W&SI-EE

=1

{2) The chlgpmem A.uﬂmnty may construgt, acquire, operate, ‘maintain,
develop, ormanage any garage or work for pmpermamtmmc: of the vehicles or
vessels or means for rﬁmoval of solid wastes under sub-section (1).
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Removal of solid
wastes accumulated
on non-residential
premises,

Appointment of places
for dizposal of solid
wastes,

Provision for
processing and
disposal of solid
wasles,

The New Tovn, Kelkata -Deve!opmmu Authority Act, 2007,

(Part I’I——Amem!ms —Cﬁap:arﬂﬂ —Solid wastes.—Functions in relation lo
i,'r Solid wastes.— Sections 122-125.)

lli{ The Development Authority may, lf it thmlm AL —

(2) by a notice, in writing, require the owner or the oc::upum' of any
premises used—

(i} asafactory nrwurkshop or ﬂ::rcamnngonany manufacture,
or

{n] gsa u'adn pramlse‘s or shnp nrmmkl:tﬂrslaughmr house, or

[nr] a.s a,hospml ur nursmg ham, 3 e Sl

(v] asa war:house or godown, or v

i(vi) as aphm: to which large number of pﬂsm msnn:,or
(vii) in any other way,

‘where rubbish, nffenﬁivc matter,‘ﬁ]ﬂi,md: rcﬁ:se, special wastes,
"'hazardous’ wastes or ext:rammtmuds and polluted matters are
accumulated ‘in large quantifies, to'collect such matters accumu-
'laungthsrebnhjrsunhmaﬂmafmepmﬂcsorwnmmgnmlhﬂ
premises as may be deterffined, or toremove such matters at such
time,andin suclitrailers drmepmelei andby:such routes, asmay
el Iﬁespw:ﬁadmthmmﬁ’em ardﬁputnrplaﬁc-pmhdnd or appointed
bythﬂﬂﬁvelopm Authoity; ot ;

(b aﬁergﬂmg;hc ¢r:henccupmofmygmxmm notice of its
" intention so to do, cause all rubbish, including building rubbish,
offensive matter, trade refuse, special wastes. hazardous wastes,
or excrementitious and polluted matters accumulated in such
premiises to be removed, and charge the said owner o the occu-
' ;jwr,asﬂmcmmﬁyhe,fursuéhrmwﬂm:hfeeanmaybe
determired by the Deveiupmmt huﬂmt‘fty nm! specified in the

i En!}hcﬁ =3 3"

113 ‘The Chaarman may mseth:mhd wnsues tn’b-e disposed atsuchplace
or places w;thm or outmda l:hi: an:a oi’ its _runsdmhon, anﬂ m such manner, as it

© considers’s suitable i

Pmﬂdpd thatnqplaoc whmhhas nnt,hn-anused forthqpurpuse specified in
this section before the mmmegcmm of this Act, ghall be used except in
conformity with the prowmnns of the WestBanganowanﬂ Ceuntry (Planning
and Deveiopmmt} Act, 1979, d ' .

{1} The Devclog_mnnt Auihunty may, for the pg.u'pqse of
mocwmg,stnrmg, ‘treating, processing, andi:hspusmg solid wa;sfesor onnvﬁ:tmg
solid wastes into compost or other matter, construct, aoqunt operate, ‘Mmaintain,
develop; ormanage aﬁ:.mwmkmthm mfannmda:- ﬂleam nf New Town, Kolkata

] anﬂmn;t.mammmﬂrcm;bam&.

Special sanitary
ATTAngEments al certain
places.

(2) The Development Authority may cause to be uttiimd aﬁuﬁd wastes for

filling up any well, tank; or owlandun a,camnmixl haslsm&pn oraumdnma E
. of New Town, Kolkata

L]

125.  (1)* Mthmmm mﬂyiﬂake such s}!ecml mngﬂrhehm, whether
permanent or Lempumg‘ as he considers adequate for mainfaining sanitation in

the '\"H}l.'ﬂh": of anyp GfTE!.'.""'“M g_.!np:h1n ar institution 01' BIBBE to Whlﬂh a
large fumber of people resort on particular occasions or in any pTa-:;¢ usud for
holding fairs, festivals, sports or cultural or social events. =

(2) The Chairman may require any person having coritrol over any such
place to pay to ﬂk mvelbpmsnt Auﬂ;unty faefs:tt suchrntes as ﬂ:rs Dwelapmcnt
Authority may

West Ben.
X1 of 1979,
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The New Town, Kolkata Development Authority Act, 2007.

(Part VI—Amenities.—Chapter Xl —Solid wastes.—Functions in relation to
Solid wastes.— Sections 126-129—Chapter XIV—Markets and slaughter
houses.—Section 130.—Chapter XV.—Fire prevention and fire safety—
Section 131,

126. (1) No persen shall deposit or cause or permit to be deposited or
throw upon or along any public street, public place,land belonging to the
Development Authority, or land on the bank of a water course any solid wastes
except in accordance with the provisions of this Act.

(2) Without préjudice to the generality of the foregoing provisions of this
section, no person shiall deposit or cause or peérmit to be depoiited any building
rubbish or scraps in or along any street, public place or land except with the prior
permission of the Chairman : .

Provided that no such permission shall be given until an advance payment of
a fee for the removal of such rubbish or scraps has been made in accordance with
such rates as may be determined by the Development Authority,

127. Ifanyrubbish, offensive matter, trade refuse, special waste, hazardous
waste or excrementitious and polluted matter accumulating on'any premises is
deposited in any place in.contravention of the provisions of this Act, it shall be
presumed, unless the contrary is proved, that such contravention has been
committed by the occupier of such premises.

128. Whoever deposits or throws or causes or permits to be deposited or
thrown any solid wastes on any place in contravention of the provisions of this Act

. shall, subject to such rules and regulations as may be made in this behalf, be

punishable with fine which shall notbe léss than one hundred rupees or more than
five thousand rupees for each of such offences. !

129. If any street or public place under the control of Government or any
statutory body is not properly or regularly scavenged or is, in the opinion of the
Chairman, ina filthy and unwholesome condition; the Chairmanmay, by a notice,
in writing, require the owner or the occupier to do the scavenging or cleansing or
may cause scavenging or cleansing to be done, and the cost of such scavenging
or cleansing shall be recovered from the owner or the occupier thereof, as the case
may be,

; CHAPTER X1V
Markets and slaughter houses

130. The Development Authority may provide and maintain markets,
slaughter houses or stockyards in such number as it may think fit together with
stalls, shops, sheds, pens and other buildings and conveniences for the use of
persons carrying on trade or business in, or frequenting, such markets, slaughter

i

houses or stockyards.
CHAPTER XV _
Fire prevention and fire safety

131, Onthe coming into force of the West Bengal Fire Services Act, 1950,
in any area within New Town, Kolkata the Development Authority shall, in
consultation with the Directorof Fire Services or any other dfficer authorised by
hitn in this behalf by general or special order, require the owner or the occupier

of all orany of the premises in the area as aforesajd to make, or to carry, such

arrangements as may be necessary for fire m!:en and lﬁlr\e: EE_EG{}* uﬁ_" t;.‘.a Sﬁi‘d

premises in the area, and issue a fire safety certificate on such conditions as the

State Government may prescribe.

Explanation.—‘Director of Fire Services’ shall mean the Director of Fire
Servicesreferred to in¢lause(e) ofsection 2 of the West Bengal Fire Services Act,
19350,

‘West Ben. Act
XVII of 1950,



608

THE KOLKATA GAZETTE, EXTRAORDINARY, JUNE 30, 2008

Power of entry and
inspection

Power to enter land or
adjoining land in
relation (o any work,

Breaking into building.

The New Town, Kolkata Development Authority Act, 2007,

.

* (Part VIL—Powers, Procedures, Penalties und Savings.—Chapter XVI—
A. Entry and inspection.—Sections 132-134)

PART VII

POWERS, PROCEDURES, PENALTIES AND SAVINGS
' CHAPTER XVI

A. Entry and inspection

132. The Chairman or any member of the Development ﬁumanty or any
officer or other employee of the Development Authority authorised by the
Development Authority or empowered by or under this Act in this behalf may
enter into or upon any land or building with or without assistant or workmen—

(a) forthepurpose of ascertaining whether, inconnection with the land
or the building, there is-or has been any contravention of the
provisions of this Act or the rules or the regulations made thereun-
der;

{b) for the purpose of ascertaining whether or not circumstances exist
which render it necessary, or require the Chairman or any member
of the Development Autherity or any officer or other employee of
the Development Authority authorised or empowered in this be-
half, to take any action or execute any work under this Act or the
rules or the regulations made thereunder;

(c) forthepurpose of taking any action orexecuting any work authorised
or required by this Act or the rules or the regulations made"
thereunder; :

(d) to make such inquiry, inspection, Exam;imtion, measurement,
valuation or survey as may be authorised or required by or under
this Actoras may be necessary for the proper administration of this
Act;

(e} Jgenemlly for the purpose of efficient discharge of the functions by
any of the authorities under this Act or the rules or the regulations
made thereunder,

133. (1) the Development Authority or any person authorised by it or
empowered by orunder this Actin this behalf may enterupon any land within one
hundred metres of any work authorised by or under this Act with or without
assistant or workmen for the purpose of depositing thereon any soil, gravel, stone
or other materials or for obtaining access to such work or for any pther purposes
cotmected with the execution of the same.

(2) Every person as aforesaid shall, in exercising any power conferred by
this section, do as little damage as may be, and compensation shall be payable by
the Development Authority infdccordance with the rules or the regulations made
under this Act in this behalf to the owner or the occupier of such land or to both
for any such damage, whether pnnnanent or temporary.

J"M‘ (1) It shall be lawful for the Chairman or any member of the Devel-
opthient Authorify or any person authorised by it or empowered by or under this

" Act in this behalf to maké'4ny entry into any place and to open or to caus.r: tobe

opened any door, gate or other barrier,

(a) if he considers the opening of such door, gata or other barrier
necessary for the purpose of such entry; and ‘

(b) 'if the owrier or the occupier is absent or, being present, refuses to
open such door, gate or other barrier.
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(Part VIL—Powers, Procedures; Penalties and Savings.—Chapter XVI—
A Entry and ingpection—Sections 135, 136 —B.. Public notices and
advertisemenis.—Section 137 —C. Evidence.—Section 138.)

(2) Before making any entry into any such place or opening orcausing to be
opened any such door, gate or other barrier, the Chairman or any member of the
Development Authority or the person authorised or empowered in this behalf
shall call upon two or more respectable inhabitants of the locality in which the
place to be entered into is situate to witness the entry into such place or the opening
of such door, gate or other barrier and may issue an order in writing to them or to
any one of thnm so to do.

135. Save as otherwise provided in this Act or the rules or ﬂze regulanons
made thereunder, no entry into any place authorised by or under this Actshall be
made except between the hours of sunrise and sunset :

Provided that if the Chairman is satisfied that the erection of any building or
the exccution of any other work has been commenced, or being cartied on, inany
premises in contravention of the provisions of this Act orany other evasion ofthe
provision of this Act or the rules or regulations made thereunder is being
commitied between the period of sunset and sunrise, it may, for reasons to be
recorded in writing, enter such premises during such period to make an inspection
thereof and take such action as may be necessary under this Act.

136, Saveas otherwise provided inthis Act or the rules or the regu!auons
made thereunder, no land or building shall be entered without giving the owner

or the occupier thereof as the case may be, not less thanmm}r-four hours written

notice of the 1 mtmnon tomiake such entry:

Provided that nosuch notice shall hanecessary ifthe Chaumnc-nnmdms,Im

reasons to be recorded in writing, that there is immediate urgency for such entry
and the service of a written notice may defeat its purpose.

B. Public notices and advertisements

137. Ewverypublicnotice given under this Act or the rulesor the regulations
made thereunder shall be in writing under the signature of the Chairman or any
officer of the Development Authority authorised in this behalf by the Develop-
ment Authority , and shall be widely made known in the locality to be affected
thereby, by affixing copies thereof in conspicuous public places, within such

‘locality or by advertisement in local newspaper or by puhhshmg l‘.he same

otherwise as the Development Author:ty may think fit.

B E\rldenm: g

138. Whereverunder this-Actor the rules or the regulations made théraun—
der the doing, or the omission to do, or the validity of, -anything depends upon the
approval, sanction, consent, coneurrence, declaration, opinion or satisfaction
of— i '

(a) any member oi‘the Dwolopmant Authiority, or

(b} the chairman or any officer of the Development Authority, as the
case may be, written document signed,—

ool

(i) in the case referred to-in clause {(a), by the Chairman, and
(if) in the case referred’ to in clause (b), by the Chairman or such
‘bfficer of the Development Authority;
purporting to convey or set fﬂrth such approval, sanction, cd;sent,-cuncurrence,
declaration, opinion or satisfaction, shall be sufficient evidence thereof
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(Part VII—Powers, Procedures, Penialties and Savings.—Chapter XVI—
& D. Noticés, etc.~Sections 139-142.)

D. Notices, etc.

'139.  Where any notice, bill, 8rdeér or requisition issued or made urider this
Act, or the rules or fegulations made therennder requires anything to be done for
thedbing of which not time is fixed in this Actor the riles or the regulations made
thereunder, such natice, bill, order or requisition shall specifyreasonable time for
doing the same. it !

140. [];;_J : Every written pannissiﬁfl_, notice, bill, sunnn-:ms or other docu-

_ ments, which is required by this Act or the rules or the regulations made

thereunder to bear the signature of the Chairman or any officer of the Develop-

iment Authority shall be'deemed to'be properly signed if it bears facsimile ofthe

signature of the Chairman or such officer, as the case may be, is stamped
thereupon.

(2) Nothing in sub-section (1) shall be deemed to apply to a cheque drawn
upon the Development Fund.  * il :

" 141, every notice, bill, surﬁmons,.mlﬁsitjop or other dnnmtmquirﬂd'
by this Act or the rules or the regulations made thereunder to be seryed upon, or

" issued to, any person, shall be s'grvr:qur_ issued by an officer or other employee

ofthe Development Authority or by any person authorised by the Chairman in that

“behalf.

142. (1) every notice, bill, summaons, re-quigitiun or other document re-
quired or authorised by this Act or the rules or the regulations made thereunder

to be served or issued by or on behalf of the Development Authority or by any

officer or other employee of the Developmerit Authority shall, save as otherwise
provided in this Act or the rules or the regulations made thereunder, be deemed
to be duly served—
i {'a} where the person to be served is a Company, if the document is
 addressed to the Secretary of the Company at its registered office
“or at its principal office or place of business and is—
(i) sent under certificate of posting; or !
(ii) delivered attheregistered office orat the principal office or
. place of business of the Company;
. (b) where the person to be served is a_p;p_;ﬁ}ggﬂl_nip, if the document is
"~ addressod to the partnership at its principal place of business
identifying it by the name or the style under which its business is
carried onand is— "
(i) sent under certificate of posting; or

(ii) delivered at the place of business of the partnership;

(¢c) where the person to be servedis acorperation, society orany other
body or authority, if the document is addressed to the Secretary,
treasurer or other officer of such corporation, society or other

. . body or autherity at its principal office and is—
(i) sent under certificate of posting, or f ‘
(ii) -delivered at the-principal office of such corporation, socisty
_uor other body or authority ; bl %

(d) if such notice; bill, summons, requisition or other document is in

any other case, addressed to the person to be served and—
(i) is given or tendered to him, or e A

Part 1]
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(Part Vil-—Powers, Precsa*ures Fenglties and Savings.—Chapter XV —
E. Enforcement of orders to execute }vork. ete,—dection 143.)

(i} ifsuchperson l:i_ujl uatbe. ffaund, is afﬂxr:dnu some conspici-
ous part of his last known place or residence or business
within the area of New Town; Kolkata, or is given or
tendered to some adultmember ofhis family, oris affixed on
same conspicuous part of ’fhc land lor building, if any, to
which it rcla'bcs,

(ii) is sent unde:r certificate of p pusnng to such pemon

(2) Any notice, bill, summons, requisition or other dur.;:ument re-
quired or nu&mnscd to be served on the owner or the ncr:upw;r of
any land or building nay be addressed to the oWwner or the
occupier, as thecase may be, of such land or building (naming such
land or building) without fugther name.or description, and shall be
deemed to be duly served,—

{a) if the document so addressed is sent or delivered i u:t accor-
dance with'clause (d) of Sub-sa:tmn (T} /

(h} if the ::Im;umeut or a copy tharcnf S0 addrcssed is delwered
to some person on the land or thebuﬂdmg or, where there is
no suchperson to whom itcanbe &Elwmd,tsaﬂhedtusmh
conspituous part of such land or h‘tiﬂdmg

(3) where a nétice, bill, summons, reqmmumorﬂther docmnent is
served on a partnership under this section, such notice, bill,

summons, requisition gr other document shall be deemcd to be
duly son’ad on each partner.

(4) Forthe purpnss -:rf' enabling any notice, bill, summcms, mqumtmn
or other document (o be served on thie owner of any premises, the
Chairmian may, by | nnruce in wntmg, require the occupier of such
prem:sus ‘to state the name and address of the owner thereof.

(5) Where thepersnnonwhumanohce bill, smnmons,mqumuﬂn or
other document is to be served is a minor, the service thereof upon
his guardian orany'adult mcmﬁer ofhis family shall be deemed to
be served upon t]wmmur

E. Enforcement of orders to execute work, ete.

143. (1) When, under this Act or the rules o the regulations made
thereunder, any requisition or order is made by a written notice issued to any
person or persons by the Chairman or any officer of the Development Author-

ity, such authority or officer shall epecify in such notice a period within
which—

(a) such requisition or order shall be complied with, and

(b) any written objection merem sha]l be re:oe.wed hy such
authority or officer. -

(2) If any such requisition or ordér or any part ﬂmmf is not complied with
within the period specified under sub-section (1), the Development Authority
may, subject to such regulations as may be made by the Development Authority
in this behalf, take such measure or cause such work to be executed or such thing
to be done as may, in its opinion, be necessary for causmgj.lue compliance with
such-mqmsmun or order; and, except as otherwise express]y provided in this Act
or the rules or the ragula{:mns made théreunder, the expenses, if any, incurred by
such authority or officer in causing such compliance with such requisition or
order, shall be paid by the person or persons to whom such notice is issued.

-(3) The Development Authority may take any measure, execute any work or
cause anything to be done under this section; mmi‘!h.stamdmg any prosecution or
punishment or liability to punishment of any person under this Act or the rules or
the regulations made thereustder for his failure'to comply with such requisition or
order,



612

THE KOLKATA GAZETTE, EXTRAORDINARY, JUNE 30, 2008

Submission of
objections o comply
with notice.

Execution of work by
ocoupier on the
failure of owner.

Compensation o be
paid for damage 10
property of Develop-
ment Authority.

Recovery of ceertain
dues of Development
Authority,

Power to institute ele,
legal proceedings and
obtain legal advice.

The New Town, Kﬂﬁma Development Authority Act, 2007.

(Part. VI —Powers, Pracedures Penalties and Savings.—Chapter XVI—
E. Enfarcemmafam‘arslaexercmewarfc ete.—Section 144 —F. Recovery
of expenses—Section 145.—G. Payment of compensation—Sections
146, 147—H. Legal procecdings—148.)

144. (1) Anypersonwhohas been served with a written notice under sub-
section (1) of section 143 in which a period for receiving objections has been
specified may, within such period, deliver to the Development Authority or the
officers of the Development Authority, as the case may be, a written objection
setting forth the reasons which he may desire to u:g: for the withdrawal or
modification of such notice,

{2] Every such ;::h_lectmn shall bb placed be‘forc the Chairman for determi-
nation,

E. Re::dﬁery of expenses

145, When the owner of any land or building fails to execute any work
which ke is required to execute under this Actor therules or the regulations made
thereunder, the uccuplm if any, of such land or building may, with the approval
of the Dew:l{:pmant Authunty. execute such work and shall, subject to any
agreement to the mntra;]r between h:mse:lf and the owner of such land or
building, be entitled to recover from the owner the re.asonblc: expenses incurred
by him in the exeu:utmn ofthe wnrk and may dedpm any amount thereof from the
rent payable by him to such ¢ -Pw““.

G. Payment of eumile':iﬂaﬂhn

146. Any person who has been convicted of an offence punishable under
this Act or the rules or the regulations mad: thereunder shall, without prejudice
to any punishment to which he may subject, be liable to pay such compensation
for any damage to any property of theDWﬁlwm&ntAuﬂ:mty resulting from such
offence as the Devalopment Authority mq},r mns:der reasonable.

141|I Saveas athnrmsp prmdcd in this Act or the rules or the regulaunns
made thereunder, any sum due to the, Develorment Authority on account of any
charge, cost, expense, fee, rate or rent or on.any’ \other account under this Act'or
the rules or the regulations made thereunder shall be recoverable as an arrear of
land-revenue.

H. Legal proceedings
148. 'I‘l:mDeveInpmmtﬂuthanty may-—

(a) initiate, or withdraw from any proceedings against any person
who is charged with—

(i) any offence under this Act or the rules or the regulations made
thereunder, or

(if) any offence which affects or is likely to affect any property or
interest of the Development Authority, or

(iii) committing any nuisance whatspever;

(b) institute, or withdraw from, or compromise, any proceedings
underthis Act;

et {c} withdraw or mmprom:se any claim against any person in respect

of apenalty pnyahlaundcramauact entered into with such person
by the Development Authority;

(d) defendor compromise any suit or other legal proceeding or claim.

. brought against the Development Authority or.any officer orother
employee of the Development Authority in respect of any thing
done or committed to be done by the Development Authority or

such authority or officer or. other employee under this Act or the

rules or the regulations made thereunder;

[PART S5, 7 111
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The New Town, Kolkata Development Authority Act, 2007,

(Part VIl —Powers, Procedures, Penalties and Savings—Chapter XVI—
H. Legal proceedings—Sections 149, 150—1. Power and duties of
palice afficers—Section 151)

(¢) institute or prosecute any suit, proceeding or claim, or withdraw
from, or compromise any suit, proceeding or claim, instituted or
made, as the case may be, in the name of the Development
Authority or the Chdirman; s

(f) obtain, forany of the purposes mentioned inthe foregoing clauses
of this section or for securing lawful exércise or discharge of any
poweror duty vesting in, or imposed upon, Development Author-
ity or any officer or other employee of the Development Authority,
such legal advice and assistance as it may consider necessary or

expedient. :
= limitation and 149. (1) Nosuitshall be instituted in any court having jurisdiction against
of redief in the Development Authority or any officer or other employee of the Development

zzainst the
sopment
oty efe.

Authority or any personacting under the direction of the Development Authority
in respect of any act done or purporting to be done under this Act or the rules or
the regulations made thereunder until afier the expiration of one month next after
4 notice in writing has been delivered or left at the office of such authority or at
the office or the residence of such officer or other employee or person stating—

{a) the cause of action, . PRy :

(b) the name and residence of the intending plaintiff, and

{c) the relief-which such plaintiff clajms.

(2) Ifthe Development Authority at the office ofwhich, or the officer or the
other employee of the Development Authority or the person acting under the
direction of the Development Authority at the office of the residence of whom, a
notice has been delivered or léft under sub-section (1), satisfies the court having
Jurisdiction that the relief claimed was tendered to the plaintiff before the
institution of the suit, the suit chall be dismissed.

(3) Nothing in the foregoing provisions of this section shall apply to any suit
instituted under section 38 of the Specific Relief Act, 1963.
ity 150. No suit shall be maintainable against the Development Authority or
any officer or other employee of the Development Authority or any person acting
under the direction of the Development Authority or of a Magistrate in respect of
anything done lawfully and in good faith and with dueregard to the provisions of
this Act or the ritles or the repulations made thereunder. ' j

I. Power and duties of pﬂiil".:é officers

cration of the 151, (1) The Director General and Inspector-General of Police, West
' Bengal, and the police officérs subordinate to him shall—
(a) co-operate with the Development authority for darrying into
“effectand enforcing the provisions of this Actand formaintaining
good order in and outside the area of New Town, Kolkata, and
(b) assistthe Development Authority, the Chairman or any officer or
other employee of the Development Authority in carrying out any
order made by a Magistrate under this Act,

(2} 1t shall be the duty of every police officer— .

(i) to communicate without delay to the Chairman or any officer of
the Development Authority any information which he receives in
respect of any design to commit, or any commission of, any
offence under this Act or the rules or the regulations made
thereunder, and '

(ii) to assist the Development Authority,or the. Chairman or any
officer or other employee of the Development Authority reason-
ably demanding his aid for the lawful exercise of any power
‘vesting in the Dgvelopment Authority or the Chairman or such
.officer or other employee under this Act or the rules or the
regulations made thereunder.

47 of 1963.
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(Part VIl—Powers, Procedures, Penalties and Savings.—Chapter XVI—
I Power and duties of police afficers —Section 152—J. General Pro-
visions,—Sections [33-1 SS.L

(3) Any officer orother employee of the Development Authority may, when
empowered by a general or special order the Director General and Inspector-
General of Police, West Bengal, on the recommendation of the Chairman in that
behalf, exercise the power of a police officer for such of the purposes of this Act
as may be specified in such order. :

152. (1) Any police officer may arrest any person who commits, in his
view, any offence under this Actor the rules or the regulations made thereunder,
provided the name and address of such person are unknown to him and such
person declines to give, on demand, his name and address or gives a name or
address which the police officer has reason to believe to be false.

(2) No person arrested under sub-section (1) shall be defained in custody
after his true name and address are ascertained or without the order of a Magistrate
for a period longer than twenty-four hours from the time of arrest, excluding the
period necessary for the journey from the place of arrest to the court of the
Magistrate. s '

(3) Onthe written application of the Chairman, any police officer above the
rank of a constable shall arrest any person who obstructs the Chairman or any
member of the Development Authority of any officer or other employee of the
Development Authority in the exercise of any power or performance of any
function or discharge of any diities under this Act or the rules or the regulations
made thereunder, -

J. General Plruvislnns

153. HNo notice, order, feqi.]isitiun, writteh permission or any othet docu-
ment issied under this Act shall be invalid merely by reason of defect of Form.

154. A copy of any receipt, application, plan, notice, order or, other
document or any entry in a register in the possession of Development Authority
shall, if duly certified by the lawful keeper therof or other person authorised by
the Chairnan in this behalf, be admissible in evidence of the existence of such
document orentry, and shallbe admitted as evidence of the matter and transaction
therein recorded inevery case where, and to the same extent to which, the original
documentor entry would, if produced, have been admissible to prove such matter
and transactions, .

155. No officer or other employee of the Development Authority shall, in
any legal proceeding to which the Development Authority is not a party, be
required to produce any register or document the contents of which can be proved
by a certified copy or to appear as a witness to prove any matter or transaction
recorded therein save by order of the court.

156. No person shall remove any mark set up for the purpose of indicating
any level or direction incidental to the execution of any work authorised by this
Act or the rules or the regulations made thereunder.

157. Nopersonshall, withoutany authority in that behalf, remove, destroy,

deface or otherwise obliterate any notice exhibited by or under the orders of the

~Development Authority or any officer or other employees of the Development
- Authority empowered in this behalf.

158. (1) No person shall, without any authority in that behalf, remove
earth, sand or other material form or deposit any matter in, or make any
encroachment on, any land vested in the Development Authority or in any way
obstruct such land. '

(2) No person shall interfere with, or encroach upon, or otherwise damage,
any property belonging to, or vested in the Development Authority.

[Pui! Pagr 11T}
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(Part VII.—Powers, Procedures, Penalties and Savings—Chapter XVI[—
Rules and Regulations.—Sections 159-161.)

CHAPTER XVII
Rules and Regulations

159. (1) The State Government may, after previous publication, make
mules for carrying out the purposes of this Act. )

(2) In particular and without prejudice to'the generality of the foregoing
power, such rules may: provide for all or any: of the matters which under any
provision of this Act are required to be prescribed or to be proyided for by rules.

(3) Adlrulesmadeunderthis Act shall belaid for notless than fourteen days
sefore the State Legislature as soon as possible after they are made and shall be
subject to suchmodification as the State Legislature maymake during the session
m which they are so laid: Any modification of the said rules made by the State
Legislature shall be published in the Official Gazette, and shall, unless some later

Zate is appointed by the State Government, come into force on the date of such
publication,

(4) Notwithstanding anything contained in sub-section (1) orsub-section(2)
of this section or elsewhere in this Act, till such time as the State Government
makes rules under this Act, the rules made under the West Bengal Municipal Act,
1993, and in force immediately before the commencement of this Act shall, so far
& they are not inconsistent with the provisions of this Act, be deemed to be the
fales made under this Act, and the provisions of sub-section (3) shall not apply
i any rules deemed under this sub-section to be the rules made under this Act.

160, The State Government may, on its own o§ on the recommendation of

e Development Authority, by notification, add to, amend or alter Schedule I to
iz Act. .

161. (1) The Development Authority may,after previous publication, in
kccordance with the provisions of sub-section {2), makeregulations not inconsis-
Eat with the provisions of this Act or the rules made thereunder for discharging
is functions under this Act. ' :

(2) (a) A noticérelating ot the draftregulations shall be published in one or
more of the local newspapers circulated within New Town, Kollcata orifthere be
to such newspaper, in such manner as the-Development Authority may direct,

(b) Such draft shall not be further proceeded with until the expiration of
tperiod of one month from the date of such publication or such longer period as
Bz Development Authority may decide. '

P ' k i
(¢) Fornot less than one month during such period, a copy of such draft
EBzllbekept in the office of the Development Authority for public inspection,and

&y person shall be permitted at any reasonale time to peruse such draft, free of
Sarpe,

(d) Copies of such draft shall be made available to any person requiring
ton payment of such fee as the Development Authority may fix,

(3} Notwithstanding anything contained in sub-section (1) or elsewhere in
s Act, till such time as the Development Authority makes regulations under this
ko1, the regulations made under the West Bengal Municipal Act, 1993, and in
fce immediately before the commencement of this Act, shall, so far as they are
Bt inconsistent with the provisions of this Act or the files made thereunder, be
gemed to be the regulations made under this Act, and'the 'provizions of sub-
fetion (2) of this section or section 162 shallnotapply toany regulations deemed
Bder this sub-section to be the regulations made under this Act :

Provided that the provisions of section 163 shall apply to any regulations
gzmed under this sub-section to be the regulations made under this Act.

Explanation.—*‘Regulaltions”* shall include bye-law,

West Ben, Act
XX of 1993,

fo. 195(I1D)

LKA 1930

to by the

—_————
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(Part VIL—Powers, Precedures; Penalties and Savings—Chapter XVII.—
Rules and Regulations.—Sections 162-166.)

162. No regulations made by the: Development Authority under this Act
shall have any validity unless and until it is approved by the State Government.

163. (1) If the State Government is, at any time, of opinion that any
regulations made by the Development Authority under this Act should be
cancelled or modified, either wholly or in part, it shall cause the reasons for such

opinion to be communicated to the Development Authority and shall appoint a
reasonable period, being notless than fifteen days, within which the Development
ﬁuthunty may make siich reprcsiantatmn with regard theretoas it may think fit.

{2] Onreceiptof such represuntaum and after consideration thereofor, ifno
such represcntation is received, after the expiry of the period as aforesaid, the
State Government may, at any time, by notification, cancel or modify such
regulations, either wholly or in part.

(3} The cancellation or modification of any regulations under sub-section
(2) shall take effect from such date as the State Government may spemfy in the
notification under that sub-section or, if no such date is specified, from the date
of publication of the said notification, provided such cancellation or modification
shall not affect anything done, or suffered or omitted to be done, under such
regulations before such date.

(4) Any notification under sub-section (2) shall be published in local
newspapers or in such other manner as the State Government may decide.

164. (1) Any rules or regulations made under this Act may provide that a
contravention thereof shall be punishable—

(a) with fine which may extend to one thousand rupees;

(b) with an additional fing in the case of a continuing contravention which
may extend to ofig hundred rupees for every day during which such contravention
continues after conviction of the first such contravention ; and

(c) withadditional fine which may extend to fifty rupees for every day during
which the contravention continues afterreceipt of a notice from the Development
Authority requiring the offender to discontinue such contravention.

(2) Anyruleserregulations madeunderthis Actmay further provide thatthe
offender shall be required to remedy, in so far as such remedy lies in his power,
the mischief, if any, caused hy the contravention of an'y rules or regulations made
under this ﬂm

165, {1} A copy uf all rules and mgulatmns madc undn:r this Act shall be
kept at the office of the Develnpmcnt Authority: andshall. during office hours, be
open, fiee of chargc, to inspection by any inhabitant of New Town, Kolkata.

(2) Copies of all such rules and regulations : shall be kept at the office of the
Development Authority and shall be sold to. the publm at such price as the
Development Authority may determine. - i

166. Ifanydoubtarisesinany mntterastuthc aurhnnty of the Development
Autherity to which any particular power, drtty or function appertains, the
Chairman shall refer the matter to the Stafe Government and the decision of the
State Government thereon shall be final.
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The New T own, Kolkata Development Authority Aet, 2007,

(Part VII—Powers, Precedures, Penalties and Savings—Chapter XVIIT —
Co-ordination and Congrol —Sections 167-172.)

CHAPETER XVII
Co-ordination and Control

167, The State Government may, at any time,—

(a) call for any document in the possession, or under the: control, of the
Chairman or any officer of the Development Auithority; or HET

(b) require the Chairman or any officer of the Development Authority to
furnish any return, plan, estimate, stalement, account, report. or statistics, or any
other information.

169. (1) The State Government may, after giving the Development Au-
thority a reasonable Opportunity of being heard, annu] any proceeding or resolu-
tion or order which the State Govemmﬁqt considers to be not in conformity with

the provisions of this Act or the rules made thereunder and may do all things
RECessary to secure such conformity : '

(2) The State Government May, on receiveing any information that the
“evelopment Authority or any officer of the Development Authority is about to
£ass an order or issue an instruction or implement any act in excess of any power
conferred by this Act, forthwith prohibit the passing of such ordar or issuing of
such instruction or implementation of such act, and such prohibition shall be
sinding on the Development Authority or the officer of the Development
Authority, as the case may be :

Provided that the State Government ghall Immediately thereafter give an
Soportunity to the Development Authority or the officer of the Development
Aunthority, as the cage may be, to make a representation in the matter and, upon

s2ch representation, the State Government shall give its final order with reasons
= writ!'ng.

170, (1) Notwithstanding anything contained elsewhere jn this Act, the
Sale Government may, by an orderin writing, remove, with effect froma date to
e specified in the order, the Chairman or the Member-Secretary or the members
“ithe Development Au thority from his office if, in its opinion, he wilfully omits
-~ reflises to carry out the provisions of this act or of any rules or orders made
“=reunder or abuses the powers vested in him under this Act

(2} ‘The State Government shall, before making any order under sub-section

. give to the person concemned an opportunity of making a representation
=inst the proposed order of removal, '

172. (1) If, a any time, it appears to the State Government that the
velopment Authority has made default in performing any duty including the
v in relation to the Development Fund, imposed on it by or under this Act or

il

-

imbyth:

-
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The New Town, Kolkata Development Authority Act, 2007.

(Part Vil —Powers, Procedires, Penalties and Savings.—Chdpter XVII.—
Co-ordination and Control —Sections 173-173.) '

any other law for the time being in force, the State Government may, by order in
writing, fix a period for due performance of such duty.

(2) If such duty is not performed within the period fixed under sub-section
(1), the State Government may, in the public interest, by erder, do, or cause to be
done by any officer of the State Government or any authority appointed by that
Government, anything for due performance of such duty, notwithstanding any-
thing to the contrary contained ¢lsewhere in this Act or in any other law for the
time being in force.

173. (1) If, in the opinion of the State Government, the Development
Authority has shown gross neglectin the performance of the duties imposed upon
itby orunderthis Actor any other law for the time being in force or has committed
serious irregularities in the performance of such duties, the State Government
may, by order, in writing, direct the Development Authority to show cause within
such period as may be specified in the order why it shall not be dissolved on
grounds of charges mentioned in the order.

(2) If the Development Authority fails to answer the charges within the
period specified in the order or within such further time as may be allowed by the
State Government, or if the answer does not convince the State Government or
where more than two-thirds of the total number of Members holding office for the
time being have, for any reason, resigned, the State Governmentmay dissolvethe
Development Authority by an order published in the Official Gazettewith effect
from the date of the order,

(3) When the order of dissolution has been passed, all the powers and
functions vested in the Development Authority under this Act or any other law
for the time being in force, shall be exercised by such person or persons to be
designated as Administrator or Board of Administrators as the State Government
may appoint for the purpose:

Provided that the Administrator or the Board of Administrators shall con-
tinue for a period of six months only within which the Development Authority
shall be reconsitituted by the State Government.

(4} If any question arises as to what constitutes a gross neglect or serious
irregularity under this section, the opinion of the State Government as recorded
in writing in the order under sub-section (1) shall be final and conclusive and shall
not be questioned in any court of law. ™

174. 'Where, by reason of anyorder of a competent court, the Development
Authority is unable to exercise the powers, or perform the duties, or discharge the
functions, conferred or imposed on it by or under any provision of this Act or the
rules or the regulations made thereunder the State Government may appoint any
Authority, or any person or persons, to exercise the powers, or perform the duties,
or discharge the functions, as the case may be, during the period of such inability,
in such manner, and on such conditions, as the State Government may, by order,
direct.

175. (1) TheState Government may require the Development Authority to
be integrated with such authorities at the level of district, region or State for the
purposes of planning and development, as it may deem fit and proper.

(2) When sorequired, itshall be the duty ofthe authorities, under sub-section

(1), to participate in such process of co-ordination in accordance with such
procedure as the State Government may determine,

Disputes

Penalties =
punishines.

Removal of
difficulties
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(Part VIl—Powers, Procedires, Penalties and Savings.—Chapter XVIII—
Co-ordination and Control —Sections 176-180.)

176. All the Members and all the officers and other employees of the
Development Authority shall, while acting, or purporting to act, in pursuance of,
or in exercise of any pf}wer conferred by orunder, any provision ofthis Actor the
rules or the regulations made thereunder, be deemed to be public servants within
the meaning of section 21 of the Indian Penal Code, 1860,

177. (1) MNotwithstanding anything to the contrary contained in this Act or
any other law for the time being in force,—

{(a) upon the issue of any direction to the Development Auth‘m-lty to
exercise any power or to perform any function or to dmch&tgﬂ any
duty, or ;

(b) upon thetransfer of any function orcontrol and management ufan:.r
property to the Development Authority,

under any provision “of this Act, the State Gm_rea'nmant shall, ._su'bjeot.tq such
conditions as it may deem fit to impose, place at the disposal of the Development
Authority the services of such officers and other employees as may be necessary
to enable it.to exercise such power or perform such function or d:sshﬁrge such
duty, as the case may be.

(2) The officers and other employees, whose services are so placed at the
disposal of the Development Authority, shall continue to be the officers and other
employees of the State Government and their salary, allowances and other
benefits shall be met from the Consolidated Fund of the State :

Provided that where any. disciplinary or other action is required to be taken
against any such officer or other employee, the Development Authority shall
make a reference to the State Government for appropriate action.

(3) Where any power or function or duty as conferred or imposed on the
Development Authority by or under any other law for the time being in force,
such law shall have effect as if this section had formed a part of such, faw, and,
thereupon, such law shall be deemed fo have been amended accﬂrd:ug]y

178. Ifany dlspute arises on any matter between the Development Authrmty
and anyoﬂ'ler local al.}thur;t)r such dispute shall be raﬁ:r:ed to the State | Gm-'em—
ment whose decision thereon shall be final and shgll nt_:ul; be questmuqd in any

court. m

179, Save as afl;anwsa pmwd:d in this Act, whoever contravenes any
provision of any of the sections, sub-sections, clauses, urpmwslunsasmunhnnod
in column 1 of Schedule IT or fails to comply with any orderof direction lawful!,:,r

given to him or any requision lawfully made to him under any of the prmr:smns
as aforesaid, shall be punishable—

(a) with fine which may extend to the amount, or with imprisonment for
, aterm which may extend to the period, specified in column 3 of the
said Schedule, or with both, and

(b) in the case of continuing contravention or failure, with an addi-
tional fine which may extend to the amount specified in column 4
ofthe said Schedule forevery day during which such contravention

or failurs continues after coanviction unon firgt such contravention

sl L AR s SRl LI aRRAE e as LML

or failure,

180. Ifanydifficultyarisesin giving effect to the provisions of this Act, the
State Government, may, as occasion may require, by order, not inconsistent with
the provisions of this Act, do, or cause to-be done, anythmg wlw}h may be
necessary for removing the diffichlty.

45 of 1860,

L N
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The New Town, Kolkata Development Authority Act, 2007,

(Part VIl —Powers, Procedures, Penalties and Savings.—Chapter XIX —
- Miscellaneous.—Sections 181-186.)

CHAPTER XIX
Miscellaneous

181. TheDevelopment Authority may acquire land for New Town, Kolkata,
for carrying out the purposes of this Act.

Explanation—"*Carrying out the perposes of the Act”" shall be deemed to
be public purpose within the meaning of the Land Acquisition Act, 1894,

182. The Development Authority shall for any acquision made for carrying
out the purposes of this Act, pay compensation as awarded under the Land
Acquisition Act, 1894,

183, (1) Notwithstanding anything contained elsewhere in this Act, the
State Government may, if it is of opinion that the operation of any of the
provisions of this Act causes undue hardship or of circumstances exist which
render it expedient to do so, relax, by rules, any elass of persons or areas the
application of all or any of the provisions of this Act, subject to such terms and
conditions as it may deem fit to impose:

(2) Relaxation, under sub-section {1},'ma}r also be extended —

(a) if special environment frendly measures are maintained in con-
struction of building and dwelling houses;

(b) if the system for using non-conventional energy is introduced;

(c) if measures are taken for preservation of rain water and uses
thereof:

(d) for setting up of rehabilitation and resettlement colony; and
{(e) to the philanthropic institutions.

184. The pmvisinnsl of this Act shall have effect notwithstanding anything
to the contrary contained in any other law for the time being in force or any
judgment, decree, or order of any court, tribunal or other authority.

185. (1) Where the State Government is satisfied that the purposes for
which the Development hufhﬂnt}-' is constituted under this Act have bgen
substantlaifyachlwadsnastorendﬂrthecuntmueﬂexlsmncﬂﬂfthechlcrpment
Authority'in the opiftion of the State Government unnecessary, the State Govern-
ment may, by notification,declare that the Development Authority shall be
dissolved with effect from such date, as may be specified in the notification; and
the Development Authority shall be dcamed to be dissolved accordingly.

(2) From the date specified under sub-sechml (1)—

(a) all properties, funds and dues which are vested in, or realisable by
the Development Authority, sha]l vest in, or be realisable by, the
State Government;

(b) all liabilities which are enforceable against the Development
Authority shall be enforceable against the State Gevernment; and

{c) for the purpose of carrying out any developement which has not

. beencarried outby the Development Authority and for the purpose
-of realising properties, funds and dues referred to in clause (a) the
functions of Development Authority shall be discharged by the
State Govcernment.

186. (1) The New Town, Kolkata Development huthdrit}r Ordinance,
2006 18 hereby repealed.

(2} Nﬂmnhstandmgmchtcpﬂalmﬂhmgdunearany aunumaken'undarthc
said Ordinance shall be deemed to have been done or taken under this Act.

| of 1894,

West Ben. Ord.
V of 2006.
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The New Town, Kolkata Development Authorin: Act, 2007, fo- 195(IIE
SCHEDULE I
[See section 1 (2)]
"PART A
Serial Mouza Jurisdiction Police Station District
Number  ListNo.
1. Gopalpur (Part) -2 AirPort North 24-Parganas
2. Naopara (Part) 11 Rajarhat North 24-Parganas
3. Hatiara (Part) 14 Rajarhat North 24-Parganas
4. Sulang-gari (Part) 22 Rajarhat North 24-Parganas
5. Ghuni (Part) 23 Rajarhat “North 24-Parganas
6. Jatragachhi (Part) 24  Rajarhat " North 24-Parganas Ea__m
7.  Chandi Beria (Part) 15 Rajarhat Morth 24-Parganas —
8.  Tarulia (Part) 21 Rajarhat North 24-Parganas
9.  Mahisgot (Part) 20 Rajarhat North 24-Parganas !
10.  Mahisbathan (Part) 18 Rajarhat North 24-Parganas
11.  Thakdari (Part) 19 Rajarhat North 24-Parganas
12.  “Kochpukur (Part) 2 Kolkata Leather South 24-Parganas
Complex -
13.  Jotbhim (Part) 3 Kolkata Leather South 24-Parganas
Complex AT o by e
14, Baligari(Part) 34  Rajarhat  North 24-Parganas
15, Patharghata [Pafi} 36  Rajarhat °  North 24-Parpanas
16.  Chapna (Parr) 35 Rajarhat North 24-Parpanas ‘
17.  Akanda Keshari 55 Rajarhat North 24-Parganas :
(Part) . : |
18.  Chanda Kanthal 8 Kolkata Leaﬂl.pr ‘South 24-Parganas ‘
Beria (Part) - Complex :
19.  Hatisala (Part) s B Kolkata Leather South 24-Parganas
' Complex
20. Bhagabaopur(Par) 10  Kashipur  South 24-Parganas
21.  Chakpachuria((Part) 33  Rajarhat North 24-Parganas
22.  Kadampukur (Part) 25 FRajarhat -,  North 24-Pm|"gams
23: . Rekjuani (Part) 13 Rajarhat North 24-Parganas J
24, Raigachhi (Part) 12 Rajarhat North 24-Parganas
1.0~ Location ;(— _ 5 :
| .I;u'.[ﬂuxa ; —  Gopalpur (Parﬁ
Jurisdiction List No, L g
Police Station ' —  Air-Port

‘District . —  North 24-Pgrganas
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1.1

The New Town, Kolkata Development duthority Act, 2007,
(Schedule I.)

Descriptions in detail :— -
Sheet No. 4. The fullaﬁfing Revisipnal Settlement plots encircling the
bounded areas starting_fmm the Nnﬂl}—ﬁrestmmer of Plot No. 4205 reading
clockwise : :

Plot Nos.—4205, 4207, 4208, 4209, 4210, 4211, 4212, 4218, 4219, 4221,
4225, 4224, 4230, 4243, 4244, 4247, 4265, 4269, 4270, 4271, 4272, 4273,
4274, 4275, 4276, 4280, 4281, 4282, 4283, 4284, 4289, 4262, 4361, 4360,
4359, 4291, 4293, 4297, 4296, 4299, 4300, 4301, 4308, 4309, 4310, 4307,
4333, 4334, 4331, 4328, 4327, 4322, 4324, 4325, 4326, 4327, 4328, 4329,
4335, 4336, 4343, 4344, 4345, 4386, 4301, 4392, 4394, 4398, 4400, 4599,
4598, 4600, 4601, 4604, 4605, 4606, 4612, 4622, 4617, 4616, 4566, 4565,
4562, 4561, 4550, 4546, 4541, 4540, 4539, 4534, 4490, 4489, 4488, 4473,
4472, 4461, 4453, 4452, 4451, 4203, 4204, 4205.

2.0 Location i —
Mouza . —  MNaopara (Part)
Jurisdiction List No. — 1
Police Station —  Rajarhat
District '~ —  North 24-Parganas
2.1 Descriptions in detail :—

One Sheet. The i:ullnwing Revisional Settlement plots encircling the bounded
areas starting from the North-west corner of Plot No, 17 reading clockwise :

Plot Nos. 17, 24, 26,27, 28, 29, 30, 31, 576, 5?'?,-5'?8, 579, 387, 588, 580,
590, 591, 593, 731, 733, 739, 741, 743, 744, 745, 746, 757, 758, 759, 760,
761, 762, 763, 764, 765, 766, 777, 776, 775, 774, 771, 699, 698, 696, 695,
694, 683, 682, 681, 680, 679,677, 674, 500, 499, 498,497, 405, 494, 492,
491, 490, 483, 482, 481, 434, 433,432, 431, 427, 426, 418, 417, 416, 781,
273,272,271,270,277,276,353,352,351, 349,347, 337 (Road), 362, 363,
327,326,321, 320, 319, 318, 384, 385, 382, 388, 136, 137, 141, 142, 143,
144, 146, 57, 67, 46, 47,48,6,7,8,9, 10, 14, 15, 16, 17.

3.0 Location —
" Mouza il Hﬁl:ﬁﬁta (Part)
Jurisdiction List No. — 14
Police Station . —  Rajarhat

3.1 Descriptions in detail :—

District —  North 24-Parganas

SheetNo. 1. The following Revisional Settlement plots encircling the bounded
areas starting from the North-west corner of Plot No. 504 reading clockwise

Plot Nos. 504, 505, 506, 507, 508, 509, 512, 513, 514, 515, 517,518, 519,
488,486,485, 468, 466, 467, 469, 472, 475, 476, 477, 493, 492, 389, 383,
384, 386, 387, 496, 497, 498, 494, 493, 499, 502, 500, 504.
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{E:chedm‘e 1)

SheetNo.2. The following Rmsi_mt-sememm'pmmmmnugm bounded
areas starting from the North-west comer of Plot No., 2001 reading clockwise :

40

4.1

PlotNos. 2001,2004,2005, 2007,2008,2009,2010,2011, 2265,2266,2267,
2269, 2270, 2283, 2284, 2311, 2312, 231 3,2314,2315,2318,2319, 2324,
2323, 2326, 2327, 2328, 2329, 2361, 2362, 2364, 3042, 2385, 2386, 2387,
2427, 2429, 2431, 2433, 2982, 2983, 2984, 2985, 2987, 2988, 2989, 2990,
2991, 2992, 2993, 3006, 3007, 3005, 3008, 3022, 3023, 3021, 3020, 3019,

3018, 3325, 3041, 3039, 2963, 2962, 2963, 2961, 2960, 2959, 2943, 2942,

2885, 2882, 2884, 2883, 2882, 2873, 2872, 2871, 2849, 3850, 2851. 2852,

2840, 2859, 2747, 2750, 2751, 2752, 2754,2758,2759, 2760, 2700, 2701,

2702, 2703, 2705, 2706, 2634, 2635, 2636, 2638, 2644, 2645, 2646, 2647,
2649, 2650, 2651, 2653, 2659, 2137, 2135, 2128, 2134, 2133,2156, 2157,

2158, 2159, 2160, 2161, 2162, 2070, 2078, 2074, 2073, 2072, 2070, 2069,
2067, 2239, 2237, 2248, 2250, 2251, 2253, 2019, 2020, 2026, 2025, 2023,
2022, 2016, 2002, 2001. :

Loeation t-—

L ) ol N

Jurisdiction List No. — og AN

Police Station e I_h-i v i

i —~  Nofth 24-Parganas
Descriptions in detail :— fE o

One Sheet. The following Revisional Settleniéit plots encircling the
bounded areas starting from the North-west comerof Plot No.232 reading
clockwise : - it 1 -

'+ PlotNos.—232,234,235,236, 241, 240, 243, 242, 248, 743, 744, 250, 744,

30

31

252,253,254, 255,257, 258, 230, 259, 260, 226, 225, 224, 261, 262, 263,
292, 296,269,279, 289, 285, 284, 216, 215, 216, 217, 218, 219, 220, 222,
223,225, 226,227, 228, 231, 232,

Location:— VAL
Mouza ~—  Ghuni (Part)
Jurisdiction ListNo.  — 23
Police Station —  Rajarhat
s District —  North 24-Parganas
Deseriptions in detail— :

Sheet No. 1. The following Revisional Settlement plots encircling the

bournded areas starting from'the North-west cormer of Plot No. 1 reading
clockwise: : ; "

PlotNos—1,2,4,5,6,7,11, 12, 13,21,22, 23, 24, 25, 2276, 1240 (Road),
26,21, 187, 188,195, 196,240,241, 243, 242, 246, 247,248, 249,250,251,
254,255, 256, 257, 258, 259, 1887, 1388, 1896, 1900, 1906, 1907, 1908,
1909, 1910, 1930, 1961, 1962, 2269, 1971,1972, 1973, 1974, 1976, 1977,
2173,2172, 2174, 2177, 2261, 2264, 2295, 1830 (Part), 2255, 2181, 2151,
2150, 2149, 2145, 2144, 2136, 2134, 2135, 2137, 2139, 2127, 2007, 2009

=122 b

2010, 2011, 2012, 2003 (Road),1795, 1794, 1793, 1792, 836, 1801, 834,
833,832,826, 825, 821,818,869 (Road), 668, 669, 670,671, 673, 677, 676,
531,538, 540, 500, 499, 495, 496,497, 543, 557, 477, 476, 475, 474, 2280,
2179, 469, 464, 463, 462, 461, 460, 459, 458,451,450, 449, 448, 447, 80,
79,78, 77, 74, 73, 72, 71,1830, 3266, 58, 52, 51, 50,43, 42,41, 6,3, 1.
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. SheetMp. 2 . The following Revisional Settlement: plots encircling-the
.- boupndgd areas sta:;tmg'ﬁ'am ﬂw}-{ﬂnh-wstcomeroﬂ’lotﬂm 2301 reading
clockw:,sa

Piot Nos. 2301, 2305, 2306, 23x4 o1, z;m., 2480, 2481, 2483, 2492,

. 2493, 24594,1497 2498, 2499 zsl:;-u, 2617, 2618, 2616, 2613, 2612, 2611,
- 2585, 2536, 25372538, 2539, 2604, 2606, 2303, 2587, 2586, 2584, 2583,
. 2578, 2577,2576,2437, 2436, 2431, 2430, 2429, 2425, 2426, 2425, 2424,
.o 24232422, 2423, 2417, 2413, 5619, 2412, 2380, 2375, 2368, 23&5 2361,
23641 2359, m? z}u 2312, zaaz, qgm g o o

o | Ay
iy I 1’ o (e BT

=t .Sl'u:izt No. 3. The 'E'Elﬂuvfmg ‘Revisional S‘ettlcmcnt pim “encircling the
- boumded areas startmg fmm the North-ﬂést céh‘m uf Plot No 31]9¢ {Part)
ik feaﬂmg*ﬁdak‘wm i

b

¢ .'._'!,'*.‘ { '-ET-‘

Plot Nos.—3094, 3098, 3125, 3126, 3127, 3145, 3146, 3147, 3148, 3155,
3156, 3165, 3166, 3161, 3180, 3181, 3198, 3211, 3201, 3210,3222, 3223,
3228¢ 3&29;\31&&3137 314,313,311, 3116, 3107, 3106, 3104, 3102,
3103, 3098,3094. o g

60 Locationi—.. L ,
S Mgm —Jatragachhi (Part)
Jurisdiction List No. — - n@R e appn At SR
oo TR A ISt s i e . North 24-Pérganas

6.1 Descriptions in detail:—

¢ Sheet No, "1, The, following Revisional. Séftlement plots m%:m‘lmg the
- bmuﬂed*amas mmng ﬁﬁﬁm tﬁ&Nurth 'ii'asi: born’m uf P'k:t bla I"’readmg
- e T AR L AT A
Plot Nos.—1, 2, 11, 12, 13, 17, 20,21, 342,339, 343, :*,44 350,351, 361,
362, 365, 366, 367, 457, 236, 235, 458, 469, 470, 471, 483,484, 503, 504,
508, 513,514, 512, 507, 506, 505, 502, 496, 495, 494, 492, 490, 435, 436,
434,433,432, 431,235, 236, 301, 419, 418, 309, 31, 311, 312, 307, 306,
290, 287, 286, 24 :‘.41 245 246, 24‘7 ’?5 77 ]32 1'81 80,81, 525,73,71,
70, 59, 1, s
SHEsE Mo 3. /e following Revisional Settiéfiiént plots encircling the
bounded areas starting from the North-west ::urnemfleNo Mﬂﬁmadmg
. clockwises.. o el e )
ﬁlﬂtwﬂ&%lﬂﬁfdm"ﬂﬂiﬂ 43651437, 1mm mmﬁ?&, 1528,
1529, 1530, 1526, 1525, 1547, 1546, 1545, 1558, 1567, 1561,1562, 1563,
. 1644, 1645165041208, 1203, 1202; 1196, 1674, 1675, 1194,1645, 1644,
{155%1543. 1646,4647, 1648,1649, 1614,/1606, 1602, 1601, 1498, 1497,

-1.49!5 1495, 1494, 1493, 44351 1435; 1482, ,594'?8 1476, 14'!'-5 145"4 1473,

b 1.4*?2 14—?.9] 14’2:6 :rf‘_,.l 0 B LT e e
“+. Sheet No, 3. The following. Rwﬂonal Sﬂﬂmnm‘t pluts mmruhng the

" i houndﬂﬂarcasstanmgﬁ'qmﬂmunm mﬁstcomm'aﬁﬂ“imﬁqi TRE Eﬁui‘ﬁg
Iﬂﬂckwmﬂ R EEE T e
“PlotNos <1788 ﬁsﬂ*wﬁli 1790, 389'1 13]‘5 IEEB 1898, '1.349 1900,
1901702 19031854, 1855, 1856, 1871, 1876, 1878, 1879, 188D, 1884,
¢ PR 875 1874,11873,/1866,"1 865, lﬁﬂd’ﬂ&.’i‘ 132‘2 IBIE 1820, 1804,

1803, T8OV; 1800,:F799, FT98; 1797, 1788. - Toe
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1.0

7.1

8.0

g1

The New Town, Kolkata Development Authority Act, 2007,

(Sehedule I )
Location;—
“Mobza —  Chandiberia (Part)
Jurisdiction List No. — 15
“"Police Station — " Rajarhat
District — "'Nérth 24-Parganas

o |

Descriptions in detail:— g _ _
""One _shééé._'"_mﬁ'fdﬂwmgmsioimlls:eﬁlg;.;egﬁtﬁmggcqcimﬁn_g_mebmmded
areas starting from the North-west cornerof PlotNo. 407 reading clockwise:
I"_Ilgt Nos.—407,408, 412, 41 1,410, 408, 407.
The follwing Revisional Settelement plots encircling the bounded areas
starting from the North-west comer of Plot No. 437 reading clockwise:—
Plot Nos.—437, 443, 440, 439, 438, 437,

Location,—
Mouza - == Tarulia (Part)
Jurisdiction List No. — 21
Police Station ~— “Rajarhat
District —  North 24-Parpanas

Descriptions in detail:—

One Sheet. The following Revisional Settlement plots encircling the
bounded areas starting from the North-west comner of Plot No. 1 reading
clockvise: sy ot

Plot Nos-—1,25, 21, 22, 26,317, 318, 319, 315, 329, 330, 336,337, 344,
342, 347, 348, 349, 372,373, 374,375, 357, 365, 360, 359, 304, 303, 302,
293, 292, 277, 276, 271,275, 27,70, 69, 68, 67, 66,49, 50, 51, 52, 53, 45,
44,6,7,5,4,2, 1. : ' L S

9.0 Location:—
2] Mouza L Wibhishigot (Part)
Jurisdiction List No. . — S LR
Police Station — . Rajarhat .
il —  North 24-Parganas

9.1 Descriptions in detail:—

One Sheet. The "fp]lpi{ifhg Revisional Settlement plots encircling the

bounded areas starting ﬁ'om‘thﬁ'ﬂﬁfﬂ\-west comer of Plot No. 284 reading
clockwise’ £¥] ' _
PlotNos.—284, 285, 286,287,289,412, 413, 416, 417,418,419, 618, 620,
622, 625, 634, 635, 636, 637, 638, 639, 640, 644, 657, 659, 662, 683, 684,

685, 686, 687, 701, 702, 703, 704, 831, 832, 833,834, 835, 836, 840, 841,

" 842,845, 846, 847, 848, 851, 849, 853, 854, 858, 860, 867, 871, 872,876,
875,920, 924926, 931, 907, 815, 814, 813, 816,817, 818, 727, 728, 734,
733,732,735, 736, 740, 739, 578, 577, 549, 550, 567, 566, 565, 563, 560,
901233, 480,482, 480, 477, 478,474,472, 471, 358, 359, 467, 364, 368,
369, 370, 371, 372,322,321, 320, 379,386, 385, 384, 382, 383,390, 391,
392, 393, 394, 304, 257, 256,258, 181, 260, 265, 266, 270, 273,274,275,
143, 282, 283, 284,

fo. 195(111)
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[Part 111

The New Town, Kolkata Devé-’apmm‘tdu:hnrﬂydm 2007,

(Schedulel)

10.0 Location :— .
Mouza ' —  Mahisbathan (Part)
Junsdiction List No. - 18,
. Polige Station —  Rajarhat
District _ — « North 24-Parganas

10.1 Descriptions in detail - —
Sheet No. 1.  The following Revisional Settle.m;nt pials enmrclmg the
buundcd arcas startmg from th:: North-west comer nf Plot T\ﬁ 1 reading
clockwise :
Plot Nos.—1, 2, 5, 6, 12, 13, 14, 15, 16, 17, 25, 27, 29,'33;'_35, 40, 41, 46,
47, 48, 49, 60, 61, 62, 65,64, 53,59, 57,56, 52, 50,44, 43,38, 3734, 33,
2931212019131093?4,1 v=

11.0 Location :—
Mouza —  Thakdari (Part).
Jurigdiction List No. et
Police Station ~— ‘Rajarhat
District ==y, MNorth 24-Parganas

11.1 Descriptions in detail :—

Sheet No. 1. The following Revisional Sutﬂemmt plots encircling the
bounded areas starting from the Noﬂh—wcst comer of Plot No. 58 reading
clockwise :

Plot Nos.—S58, 95,96,97, 328, 108, 109, 110, 111,113, 115, 116, 117, 118,
119, 134, 135, 137, 138, 139, 140, 186, 185, 187, 188, 189, 190, 208, 209,
210,214, 215,385 (Canal), 422,421, 385,215,216,204,217, 219,224, 203,
202, 261, 262, 265, 266,271, 272:277, 160, 159,286, 284, 285, 78, 76, 74,
73,72.71,70, 68,989, 615, 616,665, 729, 730, 731,739, 738,737, 735, 28,
27,774, 778,779, 778, 777, 776, 23,22,21, 20, 19, 16, 15, 14, 12, 11, 10,
0,87,6,3,2,1, 358,

Sheet No. 2. The following Revisional Settlement plots enc:rclmg the
bounded areas startmg from the North-west corner of Plot No. 1101 reading
clockwise:

Plot Nos.—1101, 1111, 11!2, 1132, 1136, 1137, 1138, 1147, 1154, 1155,
1156, 1176, 1177,1179, 1180, 1186, 1187, 1189, 1191, 1192, 1193, 1194,
1203, 1204, 1205, 1206, 1208, 1280, 1281, 1282, 1284, 1285, 1308, 1309,
1310, 1312, 1313, 1314, 1306, 1305, 1304, 1303, 1302, 1301, 1299, 1300,
1257, 1256, 1251, 1250, 1249, 1243 1247, 1237, 1236, 1121, 1119, 1118,
1116, 1110, 1108, 1107, 1106, 1105, 1104, 1103, 1102, 1101.

12.0 Location ;:—

Mouza . — Kochpukur (Part)

; JurisdictionListNo. = 2.+ i
Police Station — . KolkataLeather Complex
Distrigt -1 & —  Souily Z4-Farganas

12.1 Descriptions in detail :—
One Sheet.  The following Revisional Settlement plots encircling the
bounded areas starting ﬁrom the North-wcst comer of Plot No. 66 reading
clockwise :

Part I}



627

THE KOLKATA GAZETTE, EXTRAORDINARY , JUNE 30, 2008

13.0

13.1

14.0

14.1

The New Town, Kolkata Development Authority Aci, 2007.
(Schedule )

Plot Nos.—66, 68, 69,70, 71, 72,73, 74,164,169, 170, 171, 228, 230, 231,
232,233,353, 354, 356, 357,358, 361, 392,393, 395, 396, 429, 430, 431,
432, 548, 549, 550, 585, 587, 588, 589, 590, 584, 585, 552, 545, 542, 534,
535, 536, 538,437, 428,424, 397, 398, 399, 403,401, 390, 391, 388, 387,
386, 385, 383, 361, 362, 356, 347, 345, 344, 339, 340, 341, 235, 216, 215,
213,212, 135, 131, 132, 106, 107, 109, 121, 118, 119, 249, 252, 251, 250,
249, 119,118, 117, 116, 114, 113, 112, 111, 110, 98,35,31, 30, 29, 28, 27,
26, 25,23, 22,21,20, 19, 18, 17, 16, 1,2, 3, 4,.5,6, 7, 8, 9, 10, 65, 64, 66.

Location \— L
- ;- Mouza —  Joth Bhim (Part)
Jurisdiction List No. — 3 N
. Police Station —  Kolkata Leather Complex
‘Distriet, . —, South 24-Parganas,
Descriptions in detail :— : !

One Sheet. . The following Revisional Settlement plots encircling the
bounded areas starting from.the North- west corner,of Plot No. 1 readmg
clockwise

Plot Nos.—1, 3,7, 12, 19, 20, 103, 104, 105, 106, 108, 774,116, 111, 112,
113, 114, 98, 158, 159, 173, 241, 240, 231, 230, 229, 228, 222, 223, 219,

180, 188, 189, 196,197, 198, 204,210, 209, 208, 78,717,776, 75, 74,73, 71,
70, 68, 67, 66,63, 12,11, 10,9, 7,3, 1.

Locatign :— M
‘Mouza —  Baligani (Part)
Jurisdiction ListNo. ~ — 34
Police Station, | — .R:.qia.r_hat
District’ . -—  Morth 24-Parganas
Descriptions in detail :— 3

One Sheet.- The Follow:ug Rcmm:ml Serttlement plots mc::rclmg the
bounded areas starting from the North-west comer of Plot No. 1 reading
clockwise © e

PlotNos.—1,2, 3,4, 8,9, 685, 21, 38, 47, 48, 49, 99, 93, 61, 77, 76, 61, 31,
63, 65, 64, 63, 30, 29, 26, 25, 634, 1.

The following Revisional Settlement plots encircling the bounded areas
starting from the North-west corner of Plot No. 186 reading clockwise:

leNus—!Eﬁ 187, !8,8 189, 190,191,192, 193, 194 195, 198, 199, 227,
228,229,232, 233,221, 220, 219, 218, 243, 241, 236, 237, 240, iﬁﬁ 257,
258, 259, 260, 283, 285, 289, 286, 301,298, 300,301, 281, 282, 2153 264,
271, 279, 272, 273, 253, 252, 250, 249 246, 245,218,217, 216, 215, 172,

170, 169, 168, 175, 210, 209, 205, 204, 203, 193, 188, 187, 186.

The fﬂl!n;ﬂg 'ﬂ‘lﬂl_ne;nnn! Sattlement ﬂlﬂt! Enecire ling o the l:mmded areas

starting from the North-west corner uf Plot No. 449 mar]mg clockwise:

Plot Nos.—449, 448, 447,498, 499, 501, 502, 503, 504, 502, 501, 500, 514,
513, 514, 515, ﬁ& 517, 518, 519, 521, 585, 555 561, 558, 559, 549, 551,
550, 554, 587, 590, 591, 597, 632, 595, 594, 589, 588, 551, 550, 549 548,
547, 544, 542, 538, 537, 536, 535, 534 533, 53;@, 531,473,471, 468, 467,
466, 465, 463, 462, 461, 460, 461, 459 (Road), 453, 456, 451, 450, 449.
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T,J:’ie New Town, Kolkata I?e-.refapmam.,ﬂurkorfm Aet, 2007.

(Schedule 1)

The followitg Revisional Settlement plots encircling the bounded areas

. starting from the North-west comer of Plot No: 638 reading clockwise:

15.0

15.1

Plot Nos——638, 636, 647,655,656, 657, 658, 660, 661, 662, 663, 664, 665,
667, 668, 669, 671,675, 677, 678, 680, 679,678, 677, 676, 675, 673, 653,
645, 644, 643, 642, 641, 640, 639, 638.

Location —
Mouza i —  Patharghata (Part)
lurisdicionListNo, ~  —° 36 :
Police Station —  Rajarhat
District —  North' 24-Parganas
Descriptions in detail:— PR

Sheet No. 1. The following Revisional Seitlement plots encircling the
bounded zreas starting from Plot No. 1 to Plot No.'821 and from Plot No.
823 to plot No. 827. ; . &

Sheet No. 2. ‘Thé following Revisional Settlement plots encircling the
bounded areas starting from the North<west corner of PlotNo. 1670 reading
clockwise : -

Plot Nos.—1670, 1671, 1672:

The following Revisional Settlement plots ercircling the ‘bounded areas
starting from the North-west cormer of Plot No. 1676 reading clockwise :

Plot Nos— 1676, 1675, 1673, 1674, 1693, 1694, 1702, 1703, 1705, 1702,
1706, 1707, 1708,1710, 1711, 1799, 1800, 1801, 1925, 1926, 1927, 1928,
1942, 1943, 1944, 1945, 1946, 1947, 1948, 1949, 1940, 1951, 1953, 1954,
1960, 1959, 2087, 1896, 1897, 1898, 1899, 1900, 1876(Part), 1817, 1818,
1871, 1870, 1865, 1864, 1827, 1776, 1831, 1775, 1772, 1767, 1766, 1778,
1779, 1780, 178, 1782, 1823, 1788, 1791, 1792,,1793, 1795, 1797, 1758,
1802, 1799, 1800, 1801, 1721, 1720, 1724, 1719, 2899, 1718, 1716, 1698,
1695, 1694, 1693, 1690, 1691, 1687, 1688, 1689, 1686, 1691,1692, 1676.

The following Revisional Settlementiplots encircling the bounded areas
starting from the North-west comer of Plot No. 1182 reading.clackwise :

Plot Nos—1182, 1183, 967, 1183, 1182, 1181, 1170, 1171, 1177, 1170,
1181, 1182. Y R -

The following Revisional Settlement plots encircling the bounded areas

startifg from the North-west comeér of Plot No. 2350 reading clockwise :
Plot Nos.—2350, 2351, 2352, 2354, 2315, 2285, 2290, 2289, 2301, 2300,
2400, 2403, 2404, 2411, 2412, 2414, 2423, 2422, 2419, 2485, 2486, 2492,
2490, 2489, 2488, 2483, 2426, 2434, 2435, 2436, 2397, 2396, 2446, 2396,
2380, 2388, 2387, 2386, 2384, 2381, 2380, 2379, 2378, 2376, 2375, 2373,
2372,2371,2370,2350. : :

" The following Revisional Settlement plots encircling the bounded areas

stm_-ting_ from the North-west comer of =P].::ﬂ: No. 2462 ;pqd_h;ng clockwise :

Plot Nos.—2462, 2456, 2450, 2452, 2451,2457, 2459, 2460, 2461, 2463,
2470, 2469, 2468, 2467, 2474, 2513, 2512, 2500, 2501, 2497, 2498, 2549,
2642, 2643, 2644, 2636,.2635,2634, 2633, 2632, 2631, 2705, 2629, 2707,
2708, 2716, 2715, 2714, 2737, 2738, 2744, 2745, 2750, 2749, 2741, 2619,

26182585, 2584, 2582, 2580,2579, 2578, 2577, 2576, 2573, 2574, 2573,

2533, 2531, 2532, 2530, 2529, 2528, 2527, 2465, 2464, 2465, 2463, 2462.
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The Wew Iwn,.fa!km-ﬂ&m’amﬁ;{mﬁwﬂy Het 2007,
R cfflgq’m’ el)

- The, following Revisional Settlement plots encircling the bounded areas
-starting from. the-North-west.comer.af ‘PlotNo,:2787 reading clackwise :

2797, 2796, 2794, 2792, 2789, 2787.

The ﬁqi{?}ying_ Revisional Settlement plots encircling the bounded areas
starting from the North-west comner of Plot Nu."i?ﬁ{i;‘raadhig clockwise :
Plot Nos.—2760, 2857, 2856, 2759, 2757, 2756, 2155, 2756, 2757, 2758,
2760. i ek S anty
Sheet No. 3. The following Revisional Settlascni plots encircling the
bounded areas starting from the North-west cormer of PlotNo, 2953 reading
., Clockwise: e e i
= Plot Nos:<-2053, 2054, 2955, 2968, 2973, 2974, 2975, 3340, 33433342,
3343, 3346, 3351, 3352, 3354, 3355, 3356, 3357, 3402, 3403, 3464; 3405,
;. 3406, 3407, 3408, 3410, 3411, 3421, 3422, 3447, 3448, 3451, 3452, 3453,
- 3454,3455, 3603, 3604, 3605, 3606, 3610, 3616, 3623, 3624, 3626, 3627,
. 3628, 3637, 3667, 3665, 3676, 3 61, 3660, 3659, 3680, 3652, 3687, 3683,
. 3684, 3685, 3686, 3687, 3578, '_3§:P,?;,3,5.7..5.’ 1574, 3573, 3551, 3549, 3546,
. 3545,3573, 3042, 3246, 3247, 3248, 3249 3250, 3234 3203, 3202, 3201,
" 3200, 3761,3763, 3264, 3177, 3174, 3173, 3168, 3053, 30573058, 3061,
., 3062,'3046, 3045, 3044, 3043, 3042, 3038, 3037, 3030, 3029,3025, 3027,
‘3021, Jﬂ‘Ié'J'GI_'B;_'HEII,-Eﬂ'f&fiiﬂﬂ?# 2918, 2917, 2916, 2007, 2905, 2903,
2902, 2901, 2904, 2944, 2046, 2949, 2950, 2053, - - !
* * Thefoliowing Revisional Settléimeit plots-eiiciéling the bounded areas
startirigfrom the Northve5t comer of PlotNe. 3100 Feadiri elockwise -
" PlotNos.~3190, 3180, 3198,3199, 3211, 3210, 3207, 3208:3205, 32 32,
3237,3527,3538,3546, 3791,:3543, 3542, 35413596, 597, 37023693,
3692, 3706, 3707, 3708, 3709, 3711, 3712, 3714, 3717, 34718, 39 19,:3720,
. 3T3,ln§333- 3723, 3726, 3727, 3737, 3760, 3761, 3762, 3765, 3766, 3768,

=

AT74,218, 3217, 3216, 3215, 5213, 3213, 3210, 3211, 3107, 3190.

- Sheet No. 4. . The following Revisional Settlement plots encircling the
5 Bm‘i@d?fﬂ'ﬁs starting fmfﬁ.ﬂi¢N&ibr‘?fﬁf@wr?fﬂ?ﬂ?ﬂﬂiﬁ?ﬂxﬁﬁmﬂ
., Clockwise : e m
- Plot Nos:—4220,4218; 4215, 42 14,:4208,:4076, 4073, 4072, 4071, 4070,
: 4068, 48554054, 4053, 4050, 4049, 4051, 4052, 4043, 4042,4030,3983,
4429,3976, 3978, 3979, 3973, 3969, 3967, 3965, 3963, 3962, 3961, 3960,
3959, 3957, 3958, 3994, 3996, 3997, 3999, 4000, 4003, 4004, 4005, 4134,
4135,4136,413?,4]48,4I4§,4153.4I§4,4155.4156,43‘?8’,’%‘?9;4'333,
4381,4852, 4383, 4584, 4385, 4384, 4386, 4387. 4428] 4427, 4426, 4425,
4424, 4423, 4295, 4294, 4293, 4291, 4290, 4289,4288, 4277, 4276, 4275,
4273, 4272, 4270, 4269, 4266, 4238, 42 37,4236, 4235, 4228, 4227, 4224,
4221,4220. © Dagll i

b e AR T : L] ;
Sheet No. 5. The following Revisional Settlement plots encircling the
bounded areas starting from the North-west ggmﬁé‘??lﬁ’!‘%’c:#ﬁﬂi-ﬁ-ﬁdihg
+ +Plot Nes.—4501, 4555, 4556, 4558, 4560; 45797 4580; 4581, 4582, 4588,
4605, 4609, 4610, 4613, 4601, 4600, 4599, 4596, 4595, 4594, 4503 4592,
4390, 4589, 4588, 4570, 4369, 4538, 4536, 453 3,4332, 4531, 4527,4526,
4325,4522, 4521, 4522, 4519, 4518, 4516, 45 12,4511, 4510, 4509, 4508,

4506, 4503, 4502, 4501, N e

Mot e
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The New Town, Kolkata Development Authority Act, 2007.

{Sc&edu!e L)

The following Revisional Settlement plots éncircling the'bounded areas
starting from the North-west corner of Plot No,4624 reading clockwise :

Plot Nos.—4624, 4625, 4626, 4630, 4631, 4632, 4633, 4635, 4636, 4637,
4638, 4640, 4619, 4616, 4615, 4&16 461'7 4623, 4624,

16.0 [ncnnnn_ — ] _
Jurisdiction ListNo. ~ — 35
" Police Station —  Rajarhat
District e North 24-Parganas,

IIS l Descriptions in detail ;

One Sheet, The following Revisional Settlement pk:-is uncn-clmg the
‘bounded areas starting ﬁ-nm thie North-west corner of Plot No. 353 reading
- clockwise :

 PlotNos. —358, 363, 149, 348 347 711,,?15 715 752,317,285, 2815 284,

‘ 282,281,280, 277,276, 275,271,270, 268, 266, 144, 145, 147,148, 149,
| 157,153, 154, 155, 164, 171, 170, ]ﬁﬁul?'ﬁ 179, 181, 182, 184, 194, 195,
I 196, 197, 199, 200, Zﬂl 213,214,215, 1011, 1012, 1018, 1021, 1*129;99‘?
840, 339.. 533,336 334 833, 832, 829,830, 803, 802, 801, 800, 796, 797,
798, 763, 774, 775, 776, 777, 673,672, 670, 667, 657, 659, 633, 630, 627,
628,615, 611,610, 601, 610, 611, 615, 570, 569, 563, 532, 561,541, 542,
534, 533, 546, 547, 530, 529, 5-25 522, 375,376, 378, 377, 362, 3s8.

. The following Revisional Settlement plots encircling the bounded arcas
- starting from the North-west comner of Plot No. 2 reading clockwise :

Plot Nos—2, 1044, 73,3, 7, 13, 14, 15, 16, 18,23, 24, 25, 26, 30,31, 32,
34, 35, 45, 44, 41,42, 39, 38, 36, 33, 32, 31, 30, 26,25, 24, 23, 15,17, 13,
12,11,10,9,8,7,3, 2.

The following Revisional Sdnlamnnt Plots encircling the bounded areas
starting from the North-west comer of Plot No. 645 reading clockwise :

Plot Nos.—645, 646, 653, 881, 880, 878, 784, 785, 787, 789, 790, 791, 793,
794, 847, 1041, 845, B44, 843, 842, 835, 841, 995, 994, 1042, 1023, 1024,
1025, 1042, 993, 988, 987, 982,979, 978,977,976, 975,971,970, 969, 968,
967, 966, 965, 958, 938,937, 936, 927, 926, 925, 924, 923, 919, 918, 217,
916,915,912,911, 393 892, 891, 889, 288, 836, 883, 882, 649, 648, 647,

645.
17.0 Location -— | ; _ (
Mouza 1 Akandakesari{Part)
jurisdiction ListNo. ~ — 55 .
| Police Station —  Rajarhat

District —  North 24-Parganas

Sheet. The fo]luwmz Revigional Settlement plots mcualmg the
bounded arcas: surnngﬁomthnﬂmth wnstcumeruf?lutﬂo 42 reading
clockwise :

| ~ PlotNos.—42, 44, 46,47, 4‘1’6 094,995,483, 431 43(3,432 479,478,477,
|. - 46,43,42.

§’
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The New Town; Eofkaim ﬁeve!op:ﬁemdm&arﬂyﬂcr, 2007,

(Schedule I.)

The following Revisional Settlement plots encircling the bounded areas
starting from the North-west comor of Plot No. 500 reading clockwise : _

+ Plot Nos.—500, 1000, 999, 484, 490, 458, 456, 555, 448, 433, 431, 426,
427, 562, 563, 564, 671, 675, 706, 707, 670, 712, 713, 716, 717, 756, 755,
757,758, 759, 760, 817, 801, 816, 803, 804, 805, 798, 796, 774, 796, 893,
793,791,784, 396, 389, 397,398, 703, , 907, 912,1004,913,915,917,919,
923,918, 910,929,930, 935, 936,938, 939, 882, 840, 878, 876, 872, 871,
870,869, 868, 866,865, 864,863,852, 850, 849, 847, 846, 740; 739, 738,
737,736, 735, 734, 636, 635, 634, 633, 632, 611, 610, 606, 607, 608, 607,
606, 609, 605, 598, 528, 529, 527, 524, 513, 512, 511, 510,509, 506, 505,
504, 503, 500.

18.0 Logation — j
. Moun —  ChandaKanthal Beria (Part)
Jurigdiction ListNo. — 8
- Police Station — Kolkata Leather Complex
District —  South 24-Parganas

18.1 Descriptions in detail :—
One Sheet, Thefollowing Revisionial Setlementplotsencircling thebounded

areas starting from'the North-west comer of Plot No. 1 reading clockwise -

PlotNos—1,3,9, 10, 15, 16, 18, 19, 21, 22, 29,30, 31, 32, 153, 155 156,
157, 158, 159, 217,218, 219, 221, 222, 223, 224, 225 226, 236, 237, 240,

.+ 238,235, 234, 233, Zﬁﬂ,?ﬂﬁ, 201, 183, 182, 180, 179, 189, 138, 196, 195,
© 194,257,258, 19¥,179, 137, 276,134, 133,132,129, 127, 23, 127,92, 93,

101, 102, 100, 5, 4,2, 1.
Mouza . —  Hatisala (Part)
Jurisdiction ListNo.. — 9 o phi
Police Station " Kolkata Leather Complex
District | —  South24-Parganas

19.1 Descriptions in detail — _ _
One Sheet. The following Revisional Settlement plots encircling the

bounded areas starting from the North-west comer of Plot No. 2 reading
PlotNos—2, 10,11, 15,16, 21, 22,780, 37, 38, 39, 49, 50,77, 78,785,784,
783,73, 782, 166, 165, 164, 163, 162, 159, 157, 155, 154, 153, 129, 153,
152, 151,150, 149,148,148, 145, 184, , 183, 182, 181, 209,210,214, 287,
286, 284, 283, 279, 278, 276,275, 274, 333, 274, 332, 331, 330, 329, 327,
323,322, 316,317, 311, 309, 306, 307, 373,372,479, 530, 528, 527, 533,
535,683, 684, 636, 687, 674, 670, 669, 808, 668, 660, 656, 651, 652, 647,

7643, 644, 643, 642, 641, 636, 635, 634, 632, 628, 627, 617, 618, 619, 624,
620, 623, 622, 6, 3, 2, : :

20.8 Location :— ' |
8t Mouza —  Bhagabanpur (Part) |
Jurisdiction ListNo. —" 10 i3,
 PoliceStation  — ' Kashipur
District —  South 24-Parganas

i
i




632

'T'HEKE;LKATA GAZETTEY EXTRAORDINARY ; JUNE 30, 2008:

[ParT III

201

The New Town, Kelkata:Development Authority dey 2007,

{Schedule I):

Dmmptmns indetail == % i

Shr,:t No.1, The fﬂiluwmg Rcwsmnai Setﬂcment p]ots f:.nmrclmg the
bounded areas starting from thc Narth w:st ::.c-m:'f of Plthn 333 reading
clockwise : -

J'l.'

"' PlotNos.—883, 884, 947, 949, 950, 951, 954, 960, 961, 962, 968, 967, 966,
979, 980, 981, 985, 987, 988, 990, 989, 1131, 959, 882, 883,

21.0

211

 starting from the N—::arth Wﬁt comer. of | Plot Nﬂ 382 raadlng c

' The following: Revisional Settlement plot encircling the: buunﬂ:ﬂ areas

starting from:the North west comier of Plot No. 365 readmg c}uckwm

* Plot Nb. 865, YRR A0 I i
Location :— 4 B
M —  Chakpachuria (Par)
Jurisdiction List No, S
Police Station A S Raarht

District —  North 24‘Parganas

-Sheet No. 1, The following Revizional Settlement. plots encircling the

bounded areas starting from the North west, comner of Plot No. 50 reading
ciu;;kmse

Plot Nos.—50, 83, 84, 85,86, 91,92,93:115, 114, 94 103 107, 103 112,
147, 146, 145, 144,152, 153, 154, 155, 156, 162, 290,.305, 306, 307,312,
313,314,315,316,317,318, 319, 320,454,486, 487,489,1083, 490,501,
502, 504, 507, 508, 509, 510, 513, 516, 515, 514,522, 524, 527, 528, 526,
331, 500, 494, 473, 474, 454, 460, 461, (Road), 458, 445, 464, 440, 439,
418,437,417, 420, 421, 403, 404, 405, 399, 398, 340, 3#1 347, 358, 359,
2224, 2227, 2224, ﬁﬁl 682, 384, 685, 676, 715, T16, )ff? 719, 718, 792,
796,798,797, 796, 795, 701, 100, 699,'698, 696, 694, 969, 693, 2224, 354,
353,351,348,344, 254, 255, 1079, 1080, 279,276,271, 268, 269,267,211,
213, 215, 217, 220, 218 19, 18, 17, 12, 11, 10, 9, 8, ? 5. 5, 4 14, 1065
(Road), 40, 57,50.

U A e TR

The following Revisional Settlement plots mmrqlmg El.]:-.-. b_o.qad:gl areas

PR,

PlotNos.—882, 1090, 1091, 895, 893, 898,913,914, 915,916, 1000, 1002,
1003, 1004, 1005, 1003, 1012, 1014, 1017, 1018, 1018, 1017, 1013, 1012,

.1030, 1028, 1035, 1037; 1057, 1060, 1058, 1052, 1051, 1049, 1048,:1047,

989, 988, 984, 083, 982, 981, 980, 919, 923, 924, 925 (Road), 1050, 882

Shc:t No. 2. The follovnng Rews:onn] Serﬂemcnt plnts cnmrcﬂng the
bmnﬂ.ﬂd areas starting from the Wurth-west r:.omer of Pl-m: N‘n l 138 r:admg

_ch:ickwme

*

| PlutNus—-l]SE 1189, .1140. 1158 ]159 ll'}'E. 1187, IHE.ﬁ .Hﬁli 1184,

1181, 1180, 1179, 1180, 1183, 1184, 1185, 1186, 1187, 1190, 1191, 1].92
1194, 1208, 1210, 1211, 1212, 1213, 1275, 1276, 1277, 1278, 1292 1196,
1443, 1195" 130%, 131'.]3 1305, 1306, 1307, 1320, 1321:1322, 1323, 1324,
1325, 1326, 1327, 1328, 1329, 1330,.1332, 1352, 1353, 1415, 1416, 1418,
1419, 1420, 1421, 1427, 1426, 1325, 1412, 1411, 1406, 1404, 1403, 1385,
1384, 1383, 1382, 1381, 1380, 1441, 1440, 1439, 1365‘ 1244, 1242, 1243,
1108, 1107, 1101, 1138

Parr HI]
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. 195(111)
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(Schedule I )

Sheet No. 3. The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corner of Plot No. 1501 reading
clockwise '

Bt ol - ‘ sibirpik

Plot Nos.—1501, 1552, 1553, 1563, 1564, 1565, 1561, 1560,,1559, 1558,
1357,1627, 1628, 1629, 1630 (Road), 1651, 1652, 1653, 1 654, 1655, 1658,
1659, 1660; 1661, 1662, 1663, 1664, 1667, 1668, 1718, 1719, 1723, 1724,
1726,1727, 1 ;33 1730, 1731, 1731, 1732, 1735, 1736, 1908, 1913, 1916,
1911, 1901, 1899, 1892, 1891, 1890, 1866, 1867, 1868, 1863, 1858, 1857,
2003, 2004,.2005, 2012, 2016, 2017, 2019,2020, 2026, 2027, 2112, 2058,
2061, 2063, 2064, 2065, 2064, 2062, 2054,2053, 2051, 2050, 2049, 2048,
2047, 1801, 1800, 1799, 1798, 1797, 1795, 1794, 1793, 1790, 1789. 1510,
1504; 1503; 1502, 1501, =

"Ihe'fbilq;.u;ri}:g R;e,:'viaiopal Settlement plutsennmlmgimmded areas start- :
ing from the Notth- west comer of Plot No. 1937 reading clockwise : F 1550
PIut_-Nos,—lg1937},{I:9§2-,-1_9&3, 1964, 1970, 1972, 1973, 1974, 1984, 1983,
1984, 2195, 2196, 2197, 2198, 2215, 2216, 2217, 2219,2220,2219, 2218,
2212,2210,2209,2210,2208,2207, 2206, 2205, 2190 (Road), 2.191, 2192,
2193,2194, 1987, 1989, 1990, 2161, 2002, 1999, 1994, 1995, 1960, 1961,
1962, 1937, . .. :
Location :— - s et s

Mouza — . Kadam Pukur (Part)

. Junisdiction List No. = Ay o
Police Station —  Rajarhat :

District —  North 24-Parganas. > by the
Descriptions in detail :—
One Sheet. The following Revisional Settlement plots encircling the l
bounded areas starting from the North -West Corner of Plot No. 1 réading !
clockwise :

Plot Nos.—1,7, 8,10, 11, 8, 12, 13, 15, 18, 19, 20, 21, 606, 607, 611,614,

615,616,617, 615, 602, 618,602, 598, 597, 1412,596, 595, 594, 590, 591,

602, 36, 73, 34, 55, 56, 57, 58, 59, 60, 91, 92, 96, 97, 577, 548, 542, 541, 1
526, 528,529, 531,532, 533, 286, 1426, 292, 293, 294, 295,407,406,411,
412,413,519, 520, 524, 518, 508, 510, 511,481,476, 477, 478, 479, 468,
469,461, 460, 464, 465, 1401, 445,444,513, 514, 442, 424, 425, 426, 427,
428,429,422,379, 380, 382, 383, 384, 375, 372, 370,366, 367, 349, 355,
357,358,359, 332, 327,325, 321, 252, 253, 237, 238,239, 240, 235,234,
232,197,196, 195, 194, 190, 189, 188, 187, 185, 184, 183, 145, 144, 142,
140, 137, 136, 2, 1.

" % Tial
The following Revisional Settlement plots encircling the bounded: areas
starting from the North-west corner of Plot No. 661 reading clockwise ; \

P1otNo.—~661,677, 678, 679, 778,779, 780, 781,797, 798. 799, 800, 801,
805, 806, 808, 822, 823, 824, 826,827, 828, 829, 830, 831, 827, 832, §33,

- 834,835,916,017,918, 919, 917,920, 924, 925, 926,928,929, 931,932,

933,934, 1398, 1399, 1400, 1399, 1398, 934, 938, 939,942,943, 947, 048,
933,954,955, 956, 958,912, 911, 966, 968, 971,973, 974, 981, 982, 983,
984, 1423,987, 989, 988, 997, 998, 1001, 1002, 1003, 899, 898, 897, 896,
893,892,875,874, 873,872, 871,754, 758, 1416, 744, 735, 733, 732,731,
706, 708, 707, 688, 687, 685, 684, 669, 674, 663, 662, 661,

£ ’: i
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{Schedule 1)

Plot No—650, 651, 652, 653, 654 655, 722 (Road), 656, 637, 658, 659,

660, 722 (Road), 646, 648, 649, 650.

le i‘ollowmg Revisional Settlement plots encircling the boundcd areas
starting from the North-west corner of Plot No. 1130 reading ulqckwmc

Plot No—1130, 1123, 1430, 1122, 1115, 1110, 1109, 1091, 1089, 1073,
1077, 1079, 1078, 1061, 1060, 1058, 1057, 1056, 1212, 1419, 1420, 1296,
1222, 1223, 1224, 1225, 1226, 1227, 1228,'1285, 1284; 1272, 1275, 1269,
1268, 1267, 1266, 1258, 1239, 1242, 1243, 1244, 1245, 1246, 1247, 1393,
1394, 1395, 1396, 1397, 1390, 1389, 1387, 1385, 1374, 1373, 1371, 1369,
1368, 1367, 1139, 1318, 1195, 1194, 1193, 1188, 1187, 1171, 1170, 1166,
1165, 1164, 1163, 1162, 1161, 1160, 1159, 1158, 1151, 1150, 1133, 1128,

1129, 1132, 1131, 1130,

Lnﬁ&nn:—
Mouza
Jurisdiction List No.
" Policé Station
District
Descriptions in detail :—

SheetNo.2 Thefollowing Revisional Settlement plotsencircling the bounded
areas starting from the North-west comer of Plot No. 2081 reading clock-

wise: -

Plot Nos.—2081, 2078, 2077, 2075, 2070, 2068, 2172, 2173, 2170, 2208,
2206,220, 2217, 2221, 2224, 2225, 2222, 2886, 2255 (Road), 2350, 2356,
2363, 2364, 2366, 1367, 2326, 2325, 2322, 2321, 2319, 2318, 2305, 2304,
2303,2297, 2294, 2299, 2300, 2280, 2276, 2433, 2463, 2468, 2467, 2472,
2479, 2478, 2487, 2488, 2489, 2490, 2491, 2492, 2493, 2501, 2502, 2503,
2507, 2508, 2512, 2513, 2514, 2515, 2522, 2523, 2524, 2525, 2539, 2540,
2541, 2542, 2543, 2544, 2545, 2546, 2549, 2550, 2578, 2579, 2588, 2589,
- 2590, 2591, 2706, 2707, 2709, 2711, 2779, 2780, 2781, 3620, 3621, 3623,
3624, 3625,3626, 3627, 3649, 3650, 3647, 3743, 3642, 3551, 3550, 3546,
1545, 3542, 3541, 3536, 3480, 3479, 3478, 3476, 3473, 3472, 3471, 3470,
3469, 3456, 3428, 3424, 3423, 3422, 3406, 3405, 3400, 3399, 3398, 3397,
© 3396,3395, 3381, 3382, 3383, 3390, 3391, 3399, 3400, 3402, 3370, 3366,

TTED "IIEQ VILLE TIEE TIEN ATED TTEL TTAL 11442147 31724 21727

TFUI g F I Ty Ty Sd il oy of Py b Uy o hwflely of 7Tl of B7T T ol A7y LF ATy F RSy

3132,3130,3129, 3125, 3124,3120, 3119, 3118, 3117, 3183, 3197, 3196,
' 13202, 3205, 3207, 3220, 3228, 3227, 3226,3223, 3238,
3239,32441,3242 3248, 3249, 3250,3253, 3018, 3022, 3022, 3023, 3025,
3026, 3027, 3028, 3017, 2999, 2969, 2971, 2950, 2960, 2959, 2958, 2061,

. The following Revisional Settlement plots. encircling the bounded areas
" starting from the North-west corner of Plot No. 650 reading clockwise :

Rekjuani (Part)

13

Rajarhat

le::—rth' 24-Parganas

2057, 2066, 2055, 2073, 20'?4; 2071, 2075, 2076, 2081.

Part III[
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Sheet No. 3. The following Revisonal Settlement plots encircling the
bounded areas starting from the North-west corner of Plot No. 4001 reading
clockwise:

Plot Nos.— 4001, 4002, 4003, 4004, 4005, 4006, 4059, 4060, 4058, 5096,
4054, 4053, 4052, 4072, 4075, 4076, 4077, 4078, 4266, 4292, 4293, 4287,
4330, 4256, 4248, 4247,4231, 4233, 4237, 4336, 4333, 4364, 4365, 4427,
., 4428, 4432, 4435, 4444, 4442, 4440, 4903, 4913, 4912, 4911, 4910, 4909,
4933, 4952, 4948, 4947, 4941, 4967, 4968, 4970, 4971, 4973, 4937, 4976,
4982, 4984, 4995, 5010, 5011, 5012, 5020, 5022, 5044, 5092, 5088, 5087,
5086, 5084, 5083, 5095, 5073, 5072, 4775, 4766, 4765, 4763, 4762, 4761,
4760, 4750, 4749, 4714, 4713, 4712, 4711, 4710, 4709, 4708, 4707, 4706,
4704, 4703, 4702, 4700, 4699, 4696, 4695, 4694, 4693, 4630, 4629, 4628,
4627, 4626, 4622, 4621, 4620, 4617, 4619, 4614, 4610, 4609, 4608, 4580,
4579, 4549, 4548, 4547, 4546, 4545, 4540, 4538, 4537,4536, 4535, 4532, AKA 1930
4518, 4024, 4023, 4021, 4001.

Sheet No. 4. The following Revisional Settlement plots encircling the
bounded areas starting from the North-west corerof Plot No. 5301 reading
clockwise:

Plot Nos—5301, 5302,5341, 5342, 5343, 5344, 5343, 5350, 5352, 5354,

5495, 5499, 5500, 5501, 5502, 5503, 5504, 5507, 5508, 5509, 5510, 5511, °

5652, 5653, 5654, 5655, 5663, 5664, 5665, 5666, 5730, 5730, 5721, 5735,

5736, 5737, 5739, 5742, 5788, 5789, 5793, 5797, 5798, 5809, 5810, 5811,

5812, 5813, 5814, 5815, 5816, 6020, 6021, 6022, 6023, 6026, 6027, 6028,

6029, 6030, 6031, 6032, 6035, 6055, 6056, 6063, 6062, 6047, 598 1, 5980,

3979, 5978, 5969, 5968, 5931, 5921, 5914, 5913, 5608, 5607, 5571, 5570, | to by the

|

|

5368, 5441, 5440, 5436, 3427, 5426, 5425, 5424, 5423, 5422, 5421, 5419,
5410, 5409, 5408, 5407, 5396, 5395, 5309, 5308, 5307, 5306, 5305, 5304,

5301.
24.0 Location :—
Mouza —  Raigachhi (Part) .
Jurisdiction List No. — 12
Police Station —  Rajarhat

District —  North 24-Parganas
24.1 Descriptions in detail — '

Sheet No, 2, The following Revisional Settlement plot encircling the
bounded areas starting from the North-west corner of plot No. 937 reading
clockwise ;

Plot Nos.—937, 936, 944, 945, 948, 949, 950, 952. 950, 965, 961, 960,
1022, 1021, 1039, 1038, 1036, 1031, 1032, 1033, 1034, 1035, 1039, 1040,
1041, 1042, 1048, 1049, 1052, 1053, 1054, 1055, 1187, 1186, 1188, 1393,
1395, 1399, 1400, 1401, 1402, 1403, 1404, 1409, 1410, 1375, 1373, 1411,
1415, 1416, 1418, 1419, 1420, 1421, 1422, 1423, 1425, 1426, 1427, 1489,
1532, 1531, 1530, 1529, 1528, 1527, 1524, 1523, 1520, 1519, 1513, 1511,
1508, 1507, 1506, 1505, 1504, 1503, 1453, 1452, 1450, 14491448, 1447,
1446, 1445, 1324, 1323, 1321, 1533, 1311, 1310, 1308, 1307, 1304, 1305,

1299, 1298, 1289, 1288, 1287, 1286, 1284, 1280, 1279, 1278, 1277, 1275,
1276, , 979,978, 977, 985, 974, 973, 972, 971, 941, 940, 939, 937,
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. PART B _ .
'Other ‘areas of New Town, Kolkata -

} Pyt T Ry P i

25.0 Location.i— 2 3%

Soiml Mousa Jumsdiction | Police  District  Mougas (Full / Part)
Ne. - ListNo. Station involved (excluding
SO ' seitlement dieas)

e

S i ' - """._ 3 “ 4 n -I
I, Wai .26, . Kolkata  Sewth24 .. Full
iy i Leather ..  Parganas . .

= i

2. Paikan 28 Kolkata  South24 Full
L .: .l“I.I P = I. £ 5
Complex i

3. Sukpokwis 30 .. Kollateoy, Southie-<; . Ful
r Leather -~ Parganas ./ .

4  Krolbaria 31" " Kolkata  Soith24- North of Basanti
Leather ~ Parganas Road
Complex W

5. Chariswar 29 Kolkata  South 24- Full
Leather Parganas
Complex :

6. . Bhatipata 33 Kolkata South 24-  North of Basanti
Leather Parganas Road
Complex 3

3 Karidanga 32a Kolkata South 24-  North:of Basanti
el .Leather . Parganas:. . Road
8  Gagspwr 55 Holksa ' Souh 24 North'ofBasant

Leahér | Pargonas ' Road

F

9. Ghurimeghi | 44 1+ Kolkata * | ‘South24s  Westof Chariswar
Thiey 41 - Leather . Parganas . Khal and North of
Complex Basanti Road. J Publisk
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The New Town, Kolkata Development Authority Act, 2007.
(Schedule IT)

SCHEDULE I1
(See section 179) ;
Penalties

Explanation—The entires in the second column of the following table,
‘Headed Subject’, are not intended as définition of the offences referred to in the
provisions mentioned in the first column, or as abstracts of those provisions, but
are inserted as reference to the subject thereof,

Sections, sub- Subject Maximum fine Daily fine which

section, clauses, or imprisonment inay, in addition,
OF provisos, which may be be imposed for
imposed for continuing
contravention offences.
1 2 3 4
i

Scction 48, Restriction on erection  Two hundred rupees  One hundred rupees.
sub-section (3} of, or addition to,

buildings or walls within

street alignment or

building-line
Section 63, Power to prohibit Five hundred rupees.
sub-sections  removal etc. of lamps ,
(1) and (2)
Section 66, Power to regulate Two thousand rupees Onchundred rupees.

sub-section (4)

Section 67,
sub-section (1)

future construction of
building in particular
street or locality

Power to prohibit
change of authorised

and/or imprisonment |
for three months

Twothousand rupees Five hundred rupees.
and/or imprisonment

use of building for three months
Section 69 Prohibition of building  Fivethousand rupees Onethousandrupees,
without sanction and/or imprisonment
for six months
Section 74 Notice to Development  Twao thousand rupees. :
Authority before
commencement of
work
Section 77, Completion certificate Five hundred rupees Fifty rupees.
sub-section (2) !
Section 126,  Prohibition against One hundred rupees  Ten rupees.
sub-sections  deposition of solid
(1) and (2) wastes
Section 132 Power of entry and Five hundred rupees One hundred rupees,
inspection
Section 156 Prohibition against Two hundred rupees,
removal of mark
Section 157 Prohibition against Twa hundred rupees,
removal of obliteration
of notice
Section 158 Prohibition against One thousand rupees One hundred rupees.
unguthorised
intermeddling
with the property of the
Deyelopment Authority

By order of the Governor,

ANINDYA BHATTACHARYYA,

Secy.-in-charge to the Govt. of West Bengal,

Law Deparimen.

Sy the Controller of Printing and Stationery, Govt, of West Bengal and Printed by the Superintendent, Govi. Printing, West Bengal, at the
West Bengal Government Press, Alipore.

w 195(110)

A 1930

by the




Registered No. WB/SC-247 No. WB(Part-II1)/2010/SAR-14

Kolkata

Extraordinary
Published by Authority

TYAISTHA 6] THURSDAY, MAY 27, 2010 [SAKA 1932

PART HI—Acts of the West Bengal Legislature.
GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT
Legislative
NOTIFICATION

No. 730-L.—27th May, 2010.—The following Act of the West Bengal Legislature, having been assented to by
the Governor, is hereby published for general information:—

West Bengal Act X of 2010

THE NEW TOWN, KOLKATA DEVELOPMENT AUTHORITY
(AMENDMENT) ACT, 2010.

[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 27th May, 2010.]

An Act to amend the New Town, Kolkata Development Authority Act, 2007,

WhEREAS it is expedient to amend the New Town, Kolkata Development Authority %“-&%%ﬁl}“
Act, 2007, for the purposes and in the manner hereinafter appearing; :

It is hereby enacted in the Sixty-first Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

Short title and 1. (1) This Act may be called the New Town, Kolkata Development Authority
e (Amendment) Act, 2010.

(2) This section shall come into force at once, and the remaining sections shall
come into force on such date as the State Government may, by notification in the
Official Gazeite, appoint and different dates may be appointed for different provisions
of this Act.
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Amendment of
section 10 of West
Ben. Act XXX of
2007,

Amendment of
section 11,

Amendment of
section 20,

Insention of new
section 36A after
section 36,

Insertion of
Chapter XA after
Chapter X.

The New Town, Kolkata Development Authority
(Amendment) Act, 2010,

{Sections 2-6.)

2. In section 10 of the New Town, Kolkata Development Authority Act,
2007 (hereinafter referred to as the principal Act), in clause (2), for the words “an
Executive Officer”, the words “Chief Executive Officer” shall be substituted.

3. In section 11 of the principal Act, for the words “as Executive Officer,” , the
words “Chief Executive Officer,” shall be substituted.

4.- For sub-section (4) of section 20 of the principal Act, the following sub-
section shall be substituted:—

“(4) The Member-Secretary or the Chief Executive Officer will jointly operate
the account of the Development Authority with Finance Officer or any other officer
to be designated by the Development Authority:

Provided that in the absence of Finance Officer or any other officer, the Member-
Secretary and the Chief Executive Officer will jointly operate the account of the
Development Authority."”.

5. After section 36 of the pn'ﬁcipal Act, the following section shall be inserted:—

“Fees for 36A. (1) Every person engaged or intending to be engagedin
il any profession, trade. or calling within the area of New Town Kolkata
prgff:s?]'t'_:ln.tmde either by himself or by an agent or representative, shall obtain
and calling,

certificate of enlistment or get the same renewed annually, as the case
may be, from the Development Authority upon presentation of an application in such
form as may be specified by the Development Authority by regulation together with
such application fee, not exceeding rupees two thousand five hundred, as may be
determined by the Development Authority. Such application form shall be available
from the Development Authority on payment of such fee as may be determined by
the Development Authority:

Provided that such enlistment or renewal thereof shall not absolve such person

from any liability to take out any license under any other law for the time being in
force.

(2) The Development Authority shall, after making such enquiry as may be
necessary and within thirty days of the receipt of the application, grant him such
certificate if the application is in order, or shall reject the application if it is not in
order,

(3) The Development Authority will determine the amount of renewal fee not
exceeding five hundred rupees:

Provided that no profession, trade or calling, referred to in sub-section (1), shall
be commenced or carried on without any license or permission, as required under any
law, being obtained and produced before the Chairman, failing which the certificate
of enlistment shall be revoked or shall not be renewed as the case may be.”,

Provided further that if it is subsequently detected that the profession, trade or
calling is carried on without any license or permission the enlistment shall be revoked
or shall not be renewed, as the case may be.”.

6. In Part V, after Chapter X of the principal Act, the following Chapter shall
be inserted:—

“Chapter XA

Registration
m?gn - 86A. (1) Every title of land, building, dwelling unit, shop
record of land, establishment or other unit situated within the area of New Town
building ete.

Kolkata shall be recorded in the register of the Development
Authority.
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(2) A person shall, on getting right, title and possession of land, building, dwelling
unit, shop, establishment or any other unit, as specified in sub-section (1), apply to
the Development Authority in such form as may be specified by the Development
Authority to record the same,

(3) The format of register for registration shall be such as may be decided by the
Development Authority.

Notice of transfer. 86B. (1) Whenever the title of any person to any land, building,

dwelling unit, shop, establishment and other unit situated within the area of New Town
Kolkata is transferred, such person, and the person to whom the title is so transferred
shall, within three months after the execution of the instrument of transfer, if it is
registered, or afler the transfer is effected, if no instrument is executed, give notice
of such transfer in writing to the Development Authority.

(2) On the death of any person primarily liable as aforesaid, the person on whom
the title of such land or building devolves shall, within six months from the date of
death of the former, give notice of such devolution in writing to the Chairman,

(3) The notice under this section shall be in such form as may be prescribed, and
the transferee or the person on whom the title devolves shall, if so required, be bound
to produce before the Development Authority any document evidencing the transfer
or devolution,

(4) The Development Authority shall, on receipt of a notice of transfer or
devolution of title under this section and upon payment of such fee as may be
determined by regulations, record such transfer or devolution in a book and also in
the relevant register or book of the Development Authority:

. Provided that pothing in this sub-section shall derogate the power of the
Development Authority to refuse mutation in a case where there is arrear of any dues
to the Development Authority on account of the transfer to the predecessor-in-interest
of the applicant.”.

7. After section 137 of the principal Act, the following sections shall be
inserted;—

“Prohibitian of e X
st i 137A. (1) No person shall erect, exhibit, fix or retain upon or

without written over any land, building, wall, hoarding, frame, post, kiosk or structure

mﬁm ofthe  any advertisement, or display any advertisement to public view in
Authority. any manner whatsoever, visible from a public street or public place

(including any advertisement exhibited by means of cinematograph),
in any place within the area of New Town Kolkata as described in the Schedule I of
the Act, without the written permission of the Development Authority:

Provided that the permission under this sub-section shall be accorded subject to
the submission of written consent, in original, of the owner or the authority of land,
building, wall, hoarding, frame, post, kiosk or structure, if the same is not owned by
the applicant, upon or over which the advertiserment has been proposed to be erected,
exhibited, fixed or retained, by the person intending to erect, exhibit, fix or retain any
advertisement, or display any advertisement to puablic view:

Provided further that application for permission under this sub-section shall
accompany a declaration by the advertiser stipulating a time-frame within which the
advertisement shall be erased, removed or taken down:

Provided also that the application for permission shall also accompany a security
deposit of such amount, as may be determined by the Development Authority by order,
which shall, if the advertisement is not erased, removed or taken down by the advertiser
within seven days after the expiry of the time-frame for erasure, removal or taken down
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of such advertisement as mentioned in the declaration, be deemed to have been

forfeited and the money, as forfeited, shall be used by the Development Authority
for erasure, removal or taken down of the advertisement:

Pravided also that when the advertisement is erased, removed or taken down within

seven days after the expiry of the time-frame in the declaration, the security deposit
shall forthwith be refunded.

(2) The Development Authority shall not grant such permission if—

(a) a licence for the use of the particular site for purpose of advertisement
has not been taken out; or

(b} the advertisement contravenes any provisions of this Act or the riles or
the regulations made thereunder, or any other Act or rule made thereunder
for the purpose of advertisement.

(3) No person shall broadcast any advertisement, except on All India Radio or
Doordarshan, without the written permission of the Development Authority.

(4) Notwithstanding anything contained in this section or elsewhere in this Act
or in any other law for the time being in force, non-commercial advertisement or
advertisement related to public interest may, with the consent, in writing, of the owner
or the authority of the property be efected, exhibited, fixed or retained upon or over
any land, building, wall, hoarding, frame, post, kiosk or structure, or displayed to
public view in any manner whatsoever:

Provided that no permission of the Development Authority shall be required for
erecting, exhibiting, retaining upon or over any land, building, wall, hoarding, frame,
post, kiosk or structure displaying any advertisement under this sub-section:

Provided further that no non-commercial advertisement, other than the
advertisement related to public interest, shall be erected, exhibited, fixed or
retained on—

(i) the surface of any solid wall, or on any other permanent structure,
including the terrace, in such manner which shall cover, even partially,
any door, window, ventilation shaft, chimney, air-conditioner, balcony
or any other portion of the building covered with iron grill;

(it} the building or fence of any educational institution or hospital;

(iii) the building used for religious purposes;

(iv) the gate or exit requirement of any building;

(v) the electrical installation, like transformer, lamp post, switchgear box,
meter room;

(vi) the water supply installation, like pump house, pump, water main,
boosting station or machinery, water tank or water reservoir;

{vii) the portion of any public transport;
(viii) the buildings or the structures owned by the Central Government, State
Govermnment or any local authority or on any heritage building;

(ix) the public street which may block the flow of pedestrians or traffic.

Explanation.—In this Chapter,—

(2) the words ‘non-commercial advertisement’ mean the advertisement
which is related to the campaign of any political party or any independent
candidate to an election, or any campaign of any mass organization;

(b) the words ‘advertisement related to public interest’ mean the
advertisement which is related to promoting public health, preservation
and conservation of environment, literacy campaign, fire protection,
awareness of traffic rules, communal harmony, displayed by the

——
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Government or registered non-Government organization, but shall not
include the displaying advertisement, in any manner whatsoever, for the
purposes of—

(i) selling or buying goods, real estates, services, concepts in lieu of
financial or any other consideration, or

(ii) entertainment or recreational programme, or
(iii) setting up any marketing chain or network, or

(iv) admission in any tutorial, academy, fraining centre, commercial
school, commercial college, or any other organization which
imparts, or shall impart, any education, including technical
education, in lieu of financial or any other consideration, or

(v) recruitment of personnel through any private agency;

(c) the words ‘mass organisation’ include any registered trade union,
organized workers’ organization, teachers’ organization, youth organiza-
tion, women organization, peasants’ organization, students’ organization,
pensioners’ organization, unorganized workers® organization,

(d) the words ‘political party® shall mean a political party as defined in clause
(1) of section 2 of the Representation of the People Act, 1951.

(5) Whoever contravenes the provisions of sub-section (4) shall be guilty of an
offence and shall, on convictian, be punished with imprisonment for a term which
may extend to six months and with fine not exceeding fifty thousand rupees:

Provided that if such contravention is made for the benefit of any political party,
OF any mass organisation, or an ‘independent candidate, then such other person and
every president, chairman, director, pariner, manager, secretary, agent or any other
person, who was in charge of, and was responsible to such political party or mass
organisation or independent candidate, shall also be deemed to be guilty of the offence
and shall be liable to be proceeded and puished accordingly:

Provided further that nothing contained in this sub-section shall render such other
person, president, chairman, director, partner, manager, secretary, agent or any other
person who was in charge of, and was responsible to, such political party, mass
organisation or independent candidate liable to any punishment under this sub-section,
if he proves that the offence was committed without his knowledge or that he had
exercised due diligence during the commission of such offence.

s[;fg:f"f“-“-ﬂﬁ 137B. (1) Except under and in conformity with the terms and
i L. conditions of a license, no person being the owner, lessee, sub-lessee,

occupier or any advertising agent shall use or allow to be used any
site in any land, building, wall or erect or allow to be erected on any site, any hoarding,
frame, post, kiosk, structure, neon sign or sky-sign for the purpose of display of any
advertisement.

(2) For the purpose of advertisement, every person—

(a) using any site before commencement of this Act, within ninety days from
the date of such commencement, or

(b) intending to use any site,

shall apply for a licence or renewal of a licence, as the case may be, to the Development
Autherity in such form as may be specified by the Development Authori ty.

(3) The Development Authority shall, after making such inspection as may be
necessary and within thrity days of the receipt of the application, refuse, grant, renew
orcancela licence, as the case may be, on payment of such fees as may be determined
by the Development Authority by regulations.

43 of 1951,
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(4) The Chairman may, if in his opinion the proposed site for any advertisement
is unsuitable from the consideration of public safety, traffic hazards, aesthetic design,
or obstruction of the view of, or harmony with, any heritage building, refuse a licence
or refuse to renew any existing licence.

(5) Every licence shall be for a period of one year except in case of sites used
for temporary fairs, exhibitions, sports events or cultural or social programmes.

. (6} The Chairman shall cause to be maintained a register wherein the licences
issued under this section shall be separately recorded in respect of advertisement
sites—

(2) ontelephone, telegraph, electric or other posts or poles erected on or along
public streets or private streets or public places;
(b} on lands or buildings,

(c) in cinema halls, theatres, or other places of public resort.

Tax on Advertise- 137C. (1) Every person, who erects, exhibits, fixes or retains upon
- or over any land, building, wall, hoarding, frame, post, kiosk or
structure any advertisement or, displays any advertisement to public view in any
manner whatsoever, visible from a public street or public place (including any
advertisement exhibited by means of cinematograph) shall pay for every advertisement
which is s0 erected, exhibited, fixed or retained or so displayed to public view, a tax
calculated at such rate as the Development Authority may determine by regulations:

Provided that a surcharge not exceeding fifty per cent, of the applicable rate may
be imposed on any advertisement on display in temporary fairs, exhibitions, sports
events or cultural or social programmes. y

(2) Chairman may, however, exempt tax if he considers any advertissment
which—

(a) relates to ‘advertisement related to public interest’ as defined in the
Explanation to sub-section (3) of section 137A; or

(b} relates to the trade, profession or business carried on within the land or
building upon or over which such advertissment is exhibited or to any
sale or letting of such land or building or any effects therein or to any
sale, entertainment or meeting to be held on or upon or in the same; or

ic) relates to the name of the land or building upon or over which the
advertisement is exhibited or to the name of the owner or occupier of
such land or building; or

(d) relates to any activity of the Government or the Municipality.

(3) The tax on any advertisement leviable under this section shall be payable in
advance in such number of instalments and in such manner as the Development
Authority may by regulations determine.

(4) The Development Authority may determine the procedure for collection of tax.

Permission of 137D. The permission granted under section 137A shall become
Development i

Authority to void—

become void in

certain cases.

(a) if the advertisement contravenes any regulations made under this Act; or

(b} if any material change is made in the advertisement or any part thereof
without the previous permission of the Development Authority; or

(c) if the advertisement or any part thereof falls otherwise than through
accident; or

{d) if due to the work by Govermnment, Development Authority or by any
statutory authority, the advertisement has to be displaced.
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Licence for use of 137E. The license granted under section 137B shall become
site for putpose of :
sdvertisement to.  vOid,—

become void in
CErtain cases.

(a) if the licensee contravenes any terms and conditions of licence; or

(b) if any addition or alteration is made to, or in the building, wall, hoarding,
frame, post, kiosk, or structure upon or over which the advertisement is
erected, exhibited, fixed or retained; or

(c) if the building, wall, hoarding, frame, post, kiosk or structure over which
the advertisement is erected, exhibited, fixed or retained is demolished
or destroyed.

Prmn;p:im it 137F. Where any advertisement has been erected, exhibited, fixed
ton. " or retained upon or over any land, building, wall, hoarding, frame,

post, kiosk or structure or displayed to public view from a public
street or public place in contravention of the provisions of this Act or any regulations
made thereunder, it shall be presumed, unless the contrary is proved, that the
contravention has been committed by the person or persons on whose behalf the
advertisement purports to be or the agents of such person or pErsons.

FPower of the : 4 s 2
Fevrtonmit 137G. If any advertisement is erected, exhibited, fixed or retained

Authonity in case 10 contravention of the provisions of this Act or any regulations made
of contraveation.  the reunder, the Development Authority may require the owner or the
occupier of the land, building, wall, hoarding, frame, post, kiosk or structure upon
cr over which the same is erected, exhibited, fixed or retained to take down or remave
such advertisement or may enter any land, building or property and cause the
advertisement to be dismantled, taken down, removed, spoiled, defaced or screened.

Explanation I—The word “structure” in this Chapter includes any movable board
on wheels used as an advertisement or advertisement medium.

Explanation Il—The word “advertisement” in relation to a tax on advertisement
under this Act shall mean any word, model, sign, sky-sign, placard, notice, device or
representation, whether illuminated or not in the nature of and employed wholly or
in part for the purposes of advertisement, announcement or direction.

Removal of 137H. Notwithstanding any other action that may be taken against
ff:m’ el the owner or the occupier of any land or building, upon or over which

there is any hoarding, frame, post, kiosk or structure for erecting any
advertisement in contravention of the provisions of this Act or any regulations
made thereunder, or the person who owns such hoarding, frame, post, kiosk or
structure, the Development Authority may, for removal and storage of such hoarding,
frame, post, kiosk or structure, realize from the person who owns such hoarding, frame,
post, kiosk or structure, such charges as may be fixed by the Chairman from
lime to time.

f"“-rmgi":'rtar;::-ltlm3 1371. If any person erects, exhibits, fixes or retains any
in r : ; :
i 137C, advertisement referred to in this Chapter without paying the tax under

section 137C, he shall be punished with fine which—

(i) may extend to an amount equal to three times the amount payable as such
tax; and

(ii) shall not ordinary be less than an amount equal to one and a half times
such tax.”.
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Bt 8. In schedule II of the principal Act, in the first column, after section 132 and
v the entries relating thereto in columns 2, 3 and 4, the following entries in column 1
and entries relating thereto in columns 2, 3 and 4 shall be inserted:—

1 2 3 4
*Section 137B License for use One thousand One hundred
of site for purpose rupees rupees.”,

of advertiserment

By order of the Govemor,

MITA BASU ROY,
FPr. Secy. to the Govt. of West Bengal,
Law Department.

Published by the Controlier of Printing and Stationery, West Bengal and printed at Saraswaty Press Lid,
(Government of West Bengal Enterprise), Kolkata 700 056
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PART III—Acts of the West Bengal Legislature.
GOVERNMENT OF WEST BENGAL

LAW DEPARTMENT
Legislative

NOTIFICATION

No. 712-L.—11th April, 2014.—The following Act of the West Bengal Legislature, having been assented by the
Governor, is hereby published for general information.—

West Bengal Act XXVII of 2013

THE NEW TOWN, KOLKATA DEVELOPMENT AUTHORITY
(AMENDMENT) ACT, 2013.

[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 11th April, 2014.]

An Act to amend the New Town, Kolkata Development Authority Act, 2007.
WHEREAS it is expedient to amend the New Town, Kolkata Development — West Ben. Act
Authority Act, 2007, for the purposes and in the manner hereinafter appearing; XXX of 2007.

It is hereby enacted in the Sixty-fourth Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

Short title and 1. (1) This Act may be called the New Town, Kolkata Development Authority
commencement.  (Amendment) Act, 2013.

(2) This section shall come into force at once, and the remaining sections shall come
into force on such date as the State Government may, by notification in the Official
Gazette, appoint and different dates may be appointed for different provisions of this Act.

Amendment of 2. In section 36A of the New Town, Kolkata Development Authority Act, 2007

section 36A of (hereinafter referred to as the principal Act), in sub-section (3), for the words

y;:(s)l(BE}n;’{)\OC; “five hundred rupees”, the words “two thousand five hundred rupees” shall be
oI 4 n

substituted.
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Insertion of new
section 36B after
section 36A.

Amendment of
section 86A.

The New Town, Kolkata Development Authority (Amendment) Act, 2013.

(Sections 3, 4.)

3. After section 36A of the principal Act, the following section shall be inserted:-
“Applicability of Chapter 36B. The provisions as contained in Chapter X of the
ﬁfﬁié?ga\ff&&fggil West Bengal Municipal Act, 1993 shall be applicable to the =~ West Ben. Act
entire jurisdiction of New Town Kolkata Development XXII of 1993.
Authority mutatis mutandis.”.

4. In sub-section (1) of section 86A of the principal Act, after the words
“Development Authority”, the words “upon payment of such fees as may be determined
by regulations by the Development Authority” shall be inserted.

By order of the Governor,

MALAY MARUT BANERIJEE,
Secy. to the Govt. of West Bengal,
Law Department.

Published by the Controller of Printing and Stationery, West Bengal and printed at Saraswaty Press Ltd.
(Government of West Bengal Enterprise), Kolkata 700 056
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PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT
Legislative

NOTIFICATION

No. 79-L.— 20th January, 2017.—The following Act of the West Bengal Legislature, having been assented to by the
Governor, is hereby published for general information:—

West Bengal Act XVI of 2016

THE NEW TOWN, KOLKATA DEVELOPMENT AUTHORITY
(AMENDMENT) ACT, 2016.

[Passed by the West Bengal Legislature.]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 20th January, 2017.]

An Act to amend the New Town, Kolkata Development Authority Act, 2007.

WHEREAS it is expedient to amend the New Town, Kolkata Development Authority =~ West Ben. Act
B . . ’ 74 7
Act, 2007, for the purposes and in the manner hereinafter appearing; AXX ol 2007,

It is hereby enacted in the Sixty-seventh Year of the republic of India, by the
Legislature of West Bengal, as follows:—

Short title and 1. (1) This Act may be called the New Town, Kolkata Development Authority
e (Amendment) Act, 2016.

(2) This section shall come into force at once, and the remaining sections shall
come into force on such date as the State Government may, by notification in the Official
Gazette, appoint and different dates may be appointed for different provisions of this
Act.
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Amendment of
section 2 of West
Ben. Act XXX of
2007,

Amendment of
section 20,

Omission of
section 36B.

Insertion of a new
Chapter after
Chapter VIIL

The New Town, Kolkata Development Authority
(Amendment) Act, 2016.

(Sections 2-5.)

2. In Chapter I, in sub-section (1) of section 2 of the New Town, Kolkata
Development Authority Act, 2007 (hereinafter referred to as the principal Act), after
clause (c), the following clause shall be inserted:—

‘(ca) “Government” means the Government of West Bengal in the Urban
Development Department;’.
3. In Chapter V, for sub-section (1) of section 20 of the principal Act, the following
sub-section shall be substituted:—
“(1) The Development Authority shall open accounts with such Nationalized Banks
and with such Scheduled Banks, as may be prescribed.”.

4. Section 36B of the principal Act shall be omitted.

5. After Chapter VII of the principal Act, the following Chapter shall be inserted:—

“CHAPTER VIIA
TAXATION
Powers of Taxation and Property Taxes

A. Levy of Taxes

lTafge; gj-b; 36C. (1) The Development Authority shall, for the purposes of
Dc;:r(::lop)m[elfl this Act, have the Power to levy property tax on land and building
Authority. within New Town.

(2) The levy, assessment and collection of taxes mentioned in sub-section (1) shall
be in accordance with the provisions of this Act and the rules and the regulations made
thereunder and such levy, assessment and collection of taxes under this Chapter may
be made electronically or otherwise in such manner as may be prescribed by the rules,
or specified by the regulations.

B. Property tax on land and building

Property tax on
lands and
buildings.

36D. (1) For the purposes of this Act, a property tax on land and
buildings within New Town, as determined under this Chapter, shall
be imposed by the Development Authority.

(2) The property tax,

(a) for any building, shall be equal to a percentage of such annual value of
covered space of building, as determined under section 36H, subject to
the minimum and maximum limit as specified in sub-section (3);

Explanation.—The expression ‘covered space’, in relation to a building,
shall mean the total floor area including the thickness of wall, and shall
include the spaces of covered courtyard, gangway, garage, open garage,
verandah, common service area, balcony and such other spaces as may be
determined in the regulations;

(b) for any land comprising building or any vacant land in respect of any
premises, shall be equal to a percentage of such annual value of
land comprising building or any vacant land, as determined under section
36H, subject to the minimum and maximum limit as specified in
sub-section (4).
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(3) Save as otherwise provided in this Act, the rates of property tax, on buildings
in New Town, shall be between a minimum of six per centum and a maximum of
twenty per centum, of the annual values of such buildings, as may be specified in the
scheme:

Provided that the Development Authority may, at any time, specify fixed rates
between the minimum and the maximum rates of property tax, for different categories
of areas or for different groups of buildings in such categories, through the scheme:

Provided further that the Development Authority may introduce graduated rates of
property tax within the minimum and the maximum rates of property tax on the basis
of any system as may be determined by the regulations.

(4) Save as otherwise provided in this Act, the rates of property tax, on land
comprising building or any vacant land in New Town, shall be between a minimum of
six per centum and a maximum of twenty per centum, of the annual values of such land
as may be specified in the scheme:

Provided that the Development Authority may, at any time, specify fixed rates
between the minimum and the maximum rates of property tax, for different categories
of areas or group of lands within such categories, by the scheme:

Provided further that the Development Authority may introduce graduated rates of
property tax within the minimum and the maximum rates of property tax on the basis
of any system as may be determined by the regulations.

(5) Save as otherwise provided in this Act, any tax levied under this Act shall be
payable on such dates, in such number of installments, and in such manner, as may be
prescribed:

Provided that if any amount due is paid on or before the date as specified, a rebate
of five per centum of such amount shall be allowed and if annual property tax is paid in
a single installment within the due date of first installment, an additional rebate of five
per centum shall be allowed.

(6) In calculating the gross amount of property tax including other taxes that may
be imposed on lands and buildings per quarter and the net amount payable per quarter
after allowing rebate under sub-section (5), the fraction of a rupee shall be rounded off
to the nearest rupee, fifty paise being treated as rupee one.

(7) Notwithstanding anything contained in this Chapter, lands and buildings which
are the properties of the Central Government shall be exempted from the property tax:

Provided that the Development Authority may levy a service charge on such lands
and buildings on the basis of such annual value and at such rate as may be calculated at
the rate of 75 per centum, 50 per centum or 33.1/3 per centum of the property tax
otherwise payable, depending upon utilization of full, partial or nil services respectively:

Provided that the service charge payable by the Central Government shall not be
more than the service charge and/or property tax paid by the State Government for its
properties and if any exemption or concession is granted for the properties of the State
Government, the same shall apply to the properties of the Central Government.

(8) Notwithstanding anything contained in this Chapter, lands and buildings of the
West Bengal Housing Infrastructure Development Corporation Limited, shall be
exempted from the property tax:
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Provided that the Development Authority may levy a service charge on such building
on the basis of such annual value and at such rate as may be determined by the
Development Authority from time to time.

(9) Notwithstanding anything contained in sub-section (2), the property tax on
the—

(a) land owned by or belonging to—

(i) the Kolkata Metropolitan Development Authority constituted under
the West Bengal Town and Country (Planning and Development)
Act, 1979, or

(i) the West Bengal Infrastructure Development Corporation established

under the West Bengal Infrastructure Development Corporation Act, West Ben. Act
1974. or XXV of 1974,

(i1i) the West Bengal Housing Board constituted under the West Bengal

: 9 West Ben. Act
Housing Board Act, 1972, or XXXIT of 1972,

West Ben. Act
XIII of 1979,

(iv) suchother statutory body as may be notified by the State Government
in this behalf from time to time, for the purposes of development
schemes in accordance with the published or approved plans but not
put to such use,

shall be ten per centum of the annual value of such land as determined
under this Chapter;

(b) land or building acquired, constructed, purchased or owned by the
Government or any of the Statutory bodies mentioned in this sub-section
for any Government approved scheme for the purpose of subsidized
housing for person belonging to low income group or economically weaker
section or industrial worker and comprising of tenements let out to such
persons on a monthly rent, shall be six per centum of the annual value of
such land or building determined under this Chapter;

(c) land or building acquired, constructed, purchased or owned by the
Government or any of the Statutory bodies mentioned in this sub-section
for any other purpose, shall be at the rate determined under
sub-section (2) of this section.

Exemption on 36E. (1) Notwithstanding anything contained in the foregoing
land and building R :
from property tax.  S€ctions of this Chapter,—

(a) the Development Authority shall exempt from the property tax—
(i) lands and buildings or portions thereof exclusively used for the
purpose of public worship, or

(i) land and building or portions thereof exclusively used for the purpose
of public burial or as burning ground, or any other place used for the
disposal of the dead, or

(iii) parade grounds which are the properties of the Government, or
(iv) Social Welfare Homes run by the State Government, or
(v) the land and building as may be notified by the Government.

Explanation—For the purpose of sub-clause (i) of clause (a) of this sub-section.
any land or building used for purpose of public worship shall not be deemed to be
exclusively used for such purpose, if on such land or in such building any trade or
business is carried on or any rent is derived in respect of such land or building;
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(b) the Development Authority may exempt from the property tax—

(i) any land or building, the annual value of which does not exceed five
thousand rupees:

Provided that where a person owns or occupies more than one
piece of land or more than one building and the aggregate of annual
value of all such land and building exceeds five thousand rupees,
such land and building shall not be exempted from the property tax;

(i1) any self-occupied residential land or building or portion thereof,
annual value of which does not exceed five thousand rupees and
owned singly or jointly by citizen who attained the age of sixty-five
years or more, or owned by widow or deserted women irrespective
of age, or a certified physically challenged person, as may be
specified, irrespective of age, or jointly owned by any of these
categories of persons:

Provided that where such a person owns or occupies, for residential
purpose, more than one piece of land or more than one building or
portion thereof, such person shall get benefit for such exemption for
one plot of land or for one building or portion thereof;

(iii) any land or building exclusively used with the approval of the
Development Authority for the purpose of public charity or for the
purpose of medical relief to, or education of, the poor, free of charge;

(iv) any land used for street, any water body, any swimming pool, any
open space for public play-ground or any public park under any of
the statutory bodies mentioned in sub-sections (8) and (9) (a) of
section 36D;

(¢) the Development Authority may, after prior approval of the State
Government, exempt from payment of a portion of property tax not
exceeding thirty percent of the actual gross amount of property tax on any
lands or buildings or portion(s) thereof which is exclusively used for
Information Technology Industry or Information Technology Enabled
Services or where at least fifty percent of covered area is used for such
purpose:

Provided that such exemption shall be allowed for the first five years
from the quarter following the date of approval of the State Government.

Explanation [—For the purpose of this section, ‘Information Technology
Industry’ means the Information Technology Industry exclusively engaged
in software programming and software development;

Explanation II.—For the purpose of this section, ‘Information
Technology Enabled Services® means that sector of Information Technology
Industry which aims at providing various services through the use of
Information Technology and includes call centers, claim processing,
medical transcription, legal transcription, content development or computer
animation, data processing, computer aided engineering and computer
aided design, geographic information system services, remote maintenance,
revenue accounting support centers, website services and other operations
such as accounting, data processing and data mining and such other type
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of services that are not possible to be provided without the use of
Information Technology and such other services as may be determined by
the Department of Information Technology, Government of West Bengal,
as Information Technology Enabled Services.

Explanation.— For the purpose of gettin g exemption under clause (c),
the applicant shall, with the application, submit a certificate to be issued
by the Department of Information Technology, Government of West
Bengal, to the effect that the industry or the service, in respect of which
the exemption under clause has been sought for by the applicant, is an
Information Technology Industry or Information Technology Enabled
Services.

| (2) The Development Authority shall cause to be maintained a register showing

| separately the land and building exempted from the property tax under sub-section (1)
in such form as may be determined by the Development Authority by the regulations
and such register shall be open to the public for inspection.

E?fimprﬁﬂlrﬂ and 36F. Notwithstanding anything contained in the foregoing provision
::c‘:en?;lic?n of of this Chapter, the property tax shall be exempted in the following

property tax in manner and cases:—
certain cases.

(a) the State Government may, by order, exempt from the payment of any
rate, tax or fee payable under the provisions of this Act to any diplomatic
or consular mission of a foreign State and the diplomatic or consular officers
of such mission;

(b) the Development Authority may, by a resolution, exempt upto fifty percent
of the property tax on any land or building to a person belonging to
economically weaker sections or to a land looser who has lost his land or
building in any part of the New Town and who is residing on that land or
building in New Town:

| (c) the Development Authority may, by a resolution, exempt upto twenty-five

| percent of the property tax on any land or building belonging to the family
of a deceased soldier, who has no other land or building in any part of the
State of West Bengal and who is residing on that land or building;

(d) the Development Authority may, by a resolution, exempt upto twen ty-five
percent of the property tax on any land or building belonging to a physically
challenged person who has no other land or building in any part of the
State of West Bengal and who is residing on that land or building;

(e) the Development Authority may, by a resolution, exempt upto twenty-five
percent of the property tax on any land or building belonging to a Freedom
Fighter or to his family who has no other land or building in any part of
the State of West Bengal and who is residing on that land or building;

(f) the Development Authority may, by a resolution, exempt upto twenty-five
percent of the property tax on any land or building belonging to a Winner
of National Award who has no other land or building in any part of the
State of West Bengal and who is residing on that land or building;

(g) the Development Authority may, by a resolution, exempt upto twenty-five
percent of the property tax on any land or building belonging to the assessee
as mentioned in sub-section (8) and (9) of section 36D.
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fef;::‘ff to provide 36G.(I)Whenever from the circumstances of the case. levy of
property tax on any property amounts to excessive hardship to the
person liable to pay the same, the Development Authority may, on
application, in writing, by the tax-payer concerned, review the amount payable on
account of such property or realize the sum in instalments:

Provided that such reduction or remission, if allowed, shall not have effect for
more than one year.

(2) The Development Authority may, for the purpose of examination of the
applications submitted under sub-section (1), constitute a committee, which shall make
recommendations for any relief to the Development Authority for consideration.

C. Determination of annual valuation

Determination of 36H. (1) The annual value for the purpose of property tax, shall be
annual valuation. 4otermined as follows:—

(a) the State Government shall after comming into force of this Chapter, and
thereafter at the expiration of every five year, constitute, by notification in
the Official Gazette, a Property Valuation Committee, the terms and
conditions thereof, shall be such as may be specified;

(b) the Property Valuation Committee shall consist of—
(i) Member-Secretary of the Development Authority as Chairman, and

(ii) such other members, being not less than two and not more than six,
as the State Government may, by notification, appoint;

(c) the Property Valuation Committee shall specify the base unit area values
of vacant land or land comprising building or covered space of building,
or portion thereof falling within New Town considering the land use pattern,
cost of land, cost of construction and revenue simulation of the
Development Authority and the Property Valuation Committee may
determine different base unit value for different areas;

(d) the Property Valuation Committee shall also recommend to the
Development Authority the multiplicative factors for increasing or
decreasing, or for not increasing or decreasing, the base unit area values
for covered space or land comprising building or any vacant land within
New Town, taking into consideration the parameters of type of location,
use, age, structure and occupancy status and such other relevant factors of
such land, land including any building or buildings, as the case may be, as
the Property Valuation Committee considers necessary along with a point
scale, assigned for each parameter to be determined by the Property
Valuation Committee, subject to a lower limit of 0.5 and upper limit of 8.0
in the said point scale for the purpose of deriving at the final base unit area
value of such land, land including any building or buildings;

(e) on receipt of the recommendations of the Property Valuation Committee
under clause (d), a draft scheme, for the purpose of specifying the base
unit area value and the values pertaining to the multiplicative factors, shall
be published by the Development Authority in the Official Gazette and
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also in two leading newspapers, of which one shall be in the vernacular
intelligible to the residents of the area concerned, and also on website of
the Development Authority and a copy of the said notification shall also
be placed in the conspicuous places in the offices of the Development
Authority;

any person may, whose interest is likely to be affected thereby, within
thirty days from the date of publication of draft scheme under clause (e),
submit his objection or suggestion, if any, in such manner as may be
specified in the said scheme, to the Chairman of the Development Authority,
which shall be considered by the Property Valuation Committee and
thereafter, the Development Authority shall cause the final publication of
the said scheme;

the base unit area value of land comprising building or any vacant lands
and multiplicative factors with values thereof, and the base unit area value
and multiplicative factors with values thereof of covered space of building,
as determined under this section, shall be final;

the final value of any covered space or building in any area, shall be the
amount arrived at by multiplying the total area of such covered space of
building by the final base unit area value of such covered space of building;

the Development Authority may require the total area of the covered space
of building to be certified by an Architect or any Licensed Civil Engineer
or Structural Engineer or Building Surveyor enrolled with the Development
Authority or by a Valuer holding a diploma from the Institute of Surveyors
and enrolled with the Development Authority;

the annual value of any land comprising building or any vacant land in
any area, shall be the amount arrived at by multiplying the total area of
such land by the final base unit area value of such land;

in case of any land comprising building or any vacant land or covered
space of building, or any portion thereof is subject to different final base
unit area value, the annual value of each such portion shall be computed
separately and the sum of such annual value shall be the annual value for
such land comprising building or any vacant land or covered space of
building, or any portion thereof, as the case may be;

the final base unit area value of land comprising building or any vacant
land and the final base unit area value of covered space of building, shall
remain in force for a period of five years from the date of final publication
of the scheme if not otherwise directed by the State Government:

Provided that until the revision of such final base unit area value is
completed, the existing final base unit area values shall continue to be in
force and whenever be revised, such revised value shall take effect from
the beginning of the quarter from which it ought to have been enforced;

if, for any reason, the final base unit area value of any land comprising
building or any vacant land, or final base unit area value of any covered
space of building, has not been revised on the completion of a period of
five years from the date on which such final base unit area values were
last determined, it shall be lawful for the Development Authority to increase
or decrease the final base unit area values of such land comprising building
or any vacant land or any covered space of building with the prior approval
of the State Government.
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(2) The annual value as determined under this Chapter shall be rounded off to the
nearest ten rupees.

Explanation.—For the purpose of this Act, the expression ‘base unit area value’
means the uniform rate per square feet of any land comprising any building and any
vacant land or covered space of building, or portion thercof, as the case may be, to be
determined under this section.

:?fﬂgﬂ J’ralualion 361. The annual value of any lands or buildings belonging to the
building State Government or any of the statutory bodies mentioned in
belonetng o oy Clause (@) of sub-section (9) of section 36D, shall be deemed to be five
bodies. per centum of the cost of acquisition thereof, subject to any revision

made in this behalf by the State Government on an application by any
such body or by the Development Authority.

Explanation.—For the purpose of this section, the cost of acquisition shall mean,—

(i) in the case of any land or building acquired under the Land Acquisition
Act, 1894, or any other law enacted for acquisition of land, the value of
such land or building as determined under the Land Acquisition Act, 1894,
or any other law enacted for acquisition of land;

(ii) in the case of any land or building acquired by private treaty, the purchase
price of such land or building;

(iii) in the case of any land or building belonging to the State Government or
any of the statutory bodies mentioned in clause (a) of sub-section (9) of
section 36D, such amount as may be determined under the provisions of
the Act governing such body or of any other law in force for the time
being and applicable to such body.

T T 36J. Where any land is exempted from the property tax under any law
3’;’;}“& d‘i’ilg"?:}l"e“re in force for the time being, the annual value of any building, erected
land is exempted  on sucn land, which is in existence for more than one year and is not
from property taX.  entitled to any exemption from the property tax under this Act or any
other law in force for the time being, shall be determined separately from the land in

accordance with the provisions of this Chapter.

Rﬁ:’:ﬁ?ﬁmem 36K. (1) The Development Authority may, by the regulations,
A et i provide for the detailed procedure for determination of the annual

value of lands or buildings.
(2) Without prejudice to the generality of the foregoing provisions,—

(a) every building together with the site and the land appurtenant thereto shall
be assessed as a single unit:

Provided that where portions of any building together with the site and
the land appurtenant thereto are vertically divisible and are separately
owned so as to be entirely independent and capable of separate enjoyment,
notwithstanding the fact that access to such separate portions is made
through a common passage or a common staircase, such separately owned
portions may be assessed separately:

Provided further that the right of such access is protected by a registered
deed of agreement;

(b) all lands or buildings, to the extent these are contiguous or are within the

1 of 1894,
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same curtilage or are on the same foundation and are owned by the same
owner or co-owners as an undivided property, shall be treated as one unit
for the purpose of assessment under this Act:

Provided that if such land or building is sub-divided into separate shares
which are not entirely independent and capable of separate enjoyment,
the Chairman may, on application from the owner or co-owners, apportion
the valuation and assessment among the co-owners according to the value
of their respective shares treating the entire land or building as a single
unit:

Provided further that where portions of any building together with the
site and the land appurtenant thereto are vertically divisible and are
separately owned so as to be entirely independent and capable of separate
enjoyment, notwithstanding the fact that access to such separate portions
is made through a common passage or a common staircase, such separately
owned portions may be assessed separately:

Provided also that the right of such access is protected by a registered
deed of agreement;

(c) all land or buildings, to the extent these are contiguous or are within the
same curtilage or are on the same foundation and are owned by the same
owner or co-owners as an undivided property, shall be treated as one unit
for the purpose of assessment under this Act:

Provided that if such land or building is sub-divided into separate shares
which are not entirely independent and capable of separate enjoyment,
the Chairman may, on application from the owner or co-owners, apportion
the valuation and assessment among the co-owners according to the value
of their respective shares treating the entire land or building as a single
unit;

(d) each residential unit with its percentage of the undivided interest in the
common areas and facilities constructed or purchased and owned by or
under the control of any housing co-operative society registered under the
West Bengal Co-operative Societies Act, 2006, shall be assessed separately;

(¢) each apartment and its percentage of the undivided interest in the common
areas and the facilities in a building within the meaning of the West Bengal
Apartment Ownership Act, 1972, a declaration in respect of which has
been duly executed and registered under the provisions of that Act, shall
be assessed separately.

(3) If the ownership of any land or building or a portion thereof is sub-divided into
separate shares or if more than one land or building or portions thereof by amalgamation
come under one ownership, the Chairman may, on an application from the owners or
co-owners, separate or amalgamate, as the case may be, such land and building or
portions thereof so as to ensure conformity with the provisions of this section.

(4) A newly constructed building shall become assessable from the quarter following
the date of issue of the occupancy certificate under the provision of this Act:

Provided that if such building is occupied before the issue of the occupancy certificate
in contravention of the provisions of this Act, such building shall be liable for assessment
from the quarter following the date of its occupation and notwithstanding any other
action that may be taken under this Act, such building shall not get the benefit of the
rebate in the property tax under sub-section (5) of section 36D.

West Ben. Act
XL of 2006.

West Ben. Act
XVI of 1972,
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(5) The Chairman shall, upon an application made in this behalf by an owner,
lessee or sub-lessee or occupier of any land or building and upon payment of such fees
as may be determined by the Development Authority by the regulations, furnish
information to such person regarding the apportionment of the property tax of such
land or building among the several occupiers within such land or building for the current
period or the period immediately preceeding:

Provided that nothing in this sub-section shall prevent the Development Authority
from recovering the dues from any such person.

D. Assessment

z:sfei‘s’;‘;fml 36L. (1) The annual value of any land or building situated within
' any area of the New Town, shall remain in force, and shall be deemed
to be the annual value for the purpose of assessment of property tax
on such land or building under this Act. until a fresh annual valuation
is enforced under this Act after final publication of the scheme.

(2) The annual valuation under this Chapter—

(a) shall be made by the Development Authority immediately after the final
publication of the scheme under this Act for the entire area under
jurisdiction of the Development Authority or if felt necessary, any part
thereof, and shall be enforced throughout the area of the Development
Authority or if felt necessary, in any part thereof for the first time;

(b) shall be made by the Development Authority or if the State Government
so directs, by the Central Valuation Board established under the
West Bengal Central Valuation Board Act, 1978;

(c) shall have effect from the beginning of the quarter of a year ending on the
30th June or 30th September or 3 1st December or 31st March, as the case
may be, following that in which a notice under sub-section (2) of section
36Q is issued;

(d) shall, subject to the other provisions of this Chapter, remain in force in
respect of any area of the Development Authority for a period of five
years from the date of publication of scheme, irrespective of any alteration
during such period in the numbers or boundaries of such area; and

(e) may be revised on the expiration of each such period.

Revision of 36 M. (1) Notwithstanding anything contained in section 36L, the
assessment. . . .

Development Authority, subject to the prior approval of the State
Government may, by resolution, direct a general revaluation of lands and buildings in
any area of the Development Authority or part thereof during the occurrence of any
period specified under this Chapter. Such general revaluation shall have effect from the
beginning of the quarter following that in which a notice under sub-section (2) of
section 36Q is issued and shall remain in force in respect of each area or portion thereof,
as the case may be, for the unexpired portion of the period during which, but for such
revaluation, the annual valuation would have remained in force.

(2) The Chairman may cause any revision to be made in the annual valuation of
any land or building in the following cases:—
(a) when the nature of occupancy changes; or
(b) when the nature of its use changes; or

(c) when a new building is erected or an existing building is redeveloped or
substantially altered or improved during the period. the annual valuation
remains in force; or

West Ben. Act
LVII of 1978.
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(d) when, on an application made in writing by the owner or the person liable
to pay its property tax, it is established that during the period of the annual
valuation remaining in force its values has been reduced by reason of any
substantial demolition or has suffered depreciation from any accident or
any calamity proved to the satisfaction of the Chairman to have been beyond
the control of such owner or such person; or

(e) when any land or building or portion thereof, is acquired by purchase or
otherwise by the State Government or the Development Authority or any
statutory body mentioned in clause (a) of sub-section (9) of section 36D
during the period of the annual valuation remaining in force; or

(f) when any land or building or portion thereof, is sold or otherwise transferred
by the State Government or the Development Authority or any statutory
body mentioned in clause (a) of sub-section (9) of section 36D:

Provided that all land for roads and other public purposes shall be
excluded from such revaluation; or

(2) when, upon the acquisition or transfer of any land or building in part, a
residual portion remains; or

(h) when it becomes necessary so to do for any other reason to be recorded in
writing.

(3) Any revision in the annual valuation of any land or building or portion thereof
under this section, shall come into force from the beginning of the quarter of a year
ending on the 30th June or 30th September or 31st December or 31st March, as the
case may be, following that in which such revision becomes applicable and shall remain
in force for the unexpired portion of the period during which but for such revision such
annual valuation would have remained in force.

(4) Notwithstanding anything contained in the sub-section (1) or sub-section (2)
or sub-section (3), any land or building,—

(a) which for any reason has no annual value assigned to it under this Act,
may be valued by the Chairman at any time during the currency of the
period specified in respect of such land or building under section 36L or
sub-section (3) of section 36M, or

(b) the valuation which has been cancelled on the ground of irregularity, may
be valued by the Chairman at any time after such cancellation, and such
valuation shall remain in force until a fresh valuation or revision is made
and shall take effect from the beginning of the quarter from which the
previous valuation which has been cancelled would have taken effect:

Provided that the valuation made under clause (a) or clause (b), shall
remain in force for the unexpired portion of the period specified under
this Chapter.

Submission of 36N. (I) The Chairman may, with a view to enabling him to

returns and d . 1val £ land o bisildi .

inspection of land etermine the annual va ue of any land or building in any area or part

and butld!;lg for  thereof and the person primarily liable for the payment of any property

UTPOS: . . . . i

B i tax on such land or building, by a public notice, require the owner
or the occupier of the land or building or portion thereof to furnish a

return in such form, within such period, and in accordance with such procedure, as

may be specified by the Development Authority.

(2) The Chairman may, by a public notice, require the owner or the occupier of the
land or building or portion thereof in any area used for public cinema shows or theatrical
performances or as a place of similar public recreation, amusement or entertainment to
furnish the return in such form, within such period, and in accordance with such
procedure, as may be specified by the Development Authority.
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(3) Every owner or occupier of any land or building referred to in the public notice
under sub-section (1) or sub-section (2), shall be bound to comply with such notice and
to furnish a return with a declaration that the statement made therein is correct to the
best of his knowledge and belief.

(4) The Chairman or any person subordinate to him and authorized by him in
writing in this behalf may, without giving any previous notice to the owner or occupier
of any land or building, enter upon, and make an inspection or survey and take
measurement of such land or building and verify the statements made in any return for
such land or building submitted under this Chapter.

Submission of 360. To cnable the Chairman to revise the annual value of any
returns for i . § F
purpose of land or building governed by any circumstances specified in
revision in the sub-section (2) of section 36M, except in respect of a case under
annual valuation :

o anid and clause (d) thereof, the owner or the person liable to pay the property
building tax for such land or building shall furnish to the Chairman, not later

than the 31st day of March of the year immediately following, a return
in such form as may be specified by the Development Authority.

Selfassessment — 36P. (1) The manner of filing self-assessment and submission of
return, return shall be such as may be specified by the Development Authority.

(2) Such owner or person shall furnish to the Chairman a return of self-assessment
in such form, and in such manner, as may be specified by the Development Authority.
Every such return shall be accompanied by proof of payment of such property tax and
interest, if any.

(3) The payment of such property tax and interest up to the current quarter, if any,
shall be made, and such return shall be furnished, within sixty days of the date of final
publication of the scheme under section 36H.

(4) In case of any new building for which an occupancy certificate has been granted
or which has been taken possession of after the commencement of this Chapter, such
payment shall be made, and such return shall be furnished, within thirty days of the
expiry of the quarter in which such occupancy certificate is granted or such possession
is taken, whichever is earlier.

Explanation.—Occupancy Certificate may be provisional or final and may be for
the whole or any part of the building; possession may be of the whole or any part of a
building.

(5) Such payment shall continue to be made for each subsequent quarter and the
last date of such payment shall be thirty days after the expiry of each such quarter.

(6) After the assessment under section 36L or revision of assessment under section
36M has been made, any amount paid on self-assessment under this section shall be
deemed to have been paid on account of the assessment under section 36L or section
36M, as the case may be.

(7) If any owner or other person, liable to pay the property tax under this Act, fails
to pay the same together with interest, if any, in accordance with the provisions of this
section, he shall, without prejudice to any other consequence to which he may be
subjected, be deemed to be a defaulter in respect of the property tax or the interest or
both remaining unpaid and all the provisions of this Act applicable to such defaulter
shall apply to him accordingly.

(8) After the assessment is finally made under this Act, if the payment on
self-assessment is found to be less than that of the amount payable by the assessee. in
such case the assessee shall pay up the difference within two months from the date of
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final assessment, failing which recovery shall be made in accordance with the provisions
of this Act but, after the final assessment, if it is found that the assessee has paid excess
amount, in such case such excess amount shall be adjusted against the actual tax payable
by the assessee:

Provided that in any case where the amount of property tax determined in the final
assessment is more than the amount of the property tax paid under self-assessment,
and the difference in the amount of property tax is, in the opinion of the Development
Authority, the result of wilful suppression of facts, the Chairman may levy a penalty
not exceeding thirty percentum of such difference in the property tax besides the interest
thereon:

Provided further that the levy of such penalty shall be in addition to any other
punishment provided under this Act:

Provided also that the certifying Architect or Building Surveyor or Civil Engineer
or Structural Engineer or Valuer in such cases shall also be liable for same amount of
penalty as determined under the second proviso, after giving the person an opportunity
of being heard.

Public Ew‘iu;_ and 36 Q. (1) When a general revaluation under sub-section (1) of section
e on i, 36M in any area of the Development Authority or part thereof, as the

case may be, has been completed, the Development Authority shall
cause the respective valuation to be entered in an assessment list in such form, and
containing such particulars with respect of each land or building, as may be specified.

(2) When the assessment list has been prepared, the Development Authority shall
give public notice thereof and the place where the list or a copy thereof may be inspected
and every person claiming to be the owner, lessee, sub-lessee or occupier of any land
or building included in the list and any authorized agent of such person, shall be at
liberty to inspect the list and to take extracts therefrom free of charge.

(3) The Development Authority shall give public notice of the place, time and
date, not less than one month after the preparation of the assessment list as aforesaid,
when it will proceed to consider the annual valuations of lands and buildings entered in
the assessment list, and in all cases in which any land or building is for the first time
assessed, or the annual value of any land or building is increased, it shall also give
written notice thereof to the owner or to any lessee, sub-lessee or occupier of such land
or building and shall also specify in the notice the place, time and date, not less than
one month thereafter, when it will proceed to consider such valuation.

(4) Before making any revision of annual value under sub-section (2) of section
36M and clause (a), clause (b), and clause (c), of section 36R, the Development Authority
shall give the owner, lessee, sub-lessee or occupier of any land or building, notice of
not less than thirty days that it proposes to make the revisions and consider any objection
which may be made by such owner, lessee, sub-lessee or occupier.

Explanation.—A written notice under this section shall be deemed to be duly served
if it is sent by post under certificate of posting to the owner or to any lessee, sub-lessee
or occupier of any land or building and in such case, the date of the certificate of
posting shall be deemed to be the date of service of the notice to the owner or to any
lessee, sub-lessee or occupier of any land or building.

Amendment of i i —
Ry 36R. The Development Authority may, at any time,

(a) make, suo maotu, an assessment in any case where a return on the basis of
self-assessment has not been filed;

(b) revise any assessment where the information furnished in the return of
self-assessment is found to be incorrect;
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(c) re-open any assessment at any time where it has been detected that there
is wilful suppression of information;

(d) impose a penalty not exceeding thirty percent of property tax arising from
non-filing of a return in time or thirty percenr of the difference in property
tax arising from giving wrong information or wilful suppression of facts:

Provided that in the case of such determination of valuation, a notice
stating the proposed valuation shall be issued to the owner or to any lessee,
sub-lessee or occupier of the land or the land comprising building or the
buildings, or the portion thereof and such notice shall specify the place,
time and date, not less than one month thereafter, when the Development
Authority, or the representative will proceed to consider such valuation:

Provided further that no public notice need to be given in such case.
E. Objections

Objections 36S. Any objection to the annual value determined by the
z%g‘sﬂs:::é‘:{'““ Development Authority under sub-section (1) or sub-section (2) of

section 36M or clause (a), clause (b) and clause (c) of section 36R,
shall be made by the owner or the person liable to pay the property tax, in writing, to
the Development Authority and shall state in what respect the annual value is disputed.

Appointment of -~ 36T. (1) The Development Authority shall, with the approval of State
Shioction " Government, appoint an officer on such terms and conditions as the

State Government may determine to hear and determine the objections
to the annual valuation of lands or buildings entered in the assessment list.

(2) The officer appointed under sub-section (1), shall be paid from the Development
Fund such honorarium as the State Government may determine.

(3) The officer, as aforesaid, may make such queries and observations in relation
to any entry in the assessment list and call for such records, returns and explanations as
he thinks fit.

(4) Every such query and observation shall be promptly taken into consideration
by the officer of the Development Authority to whom it may be addressed and shall be
returned by him with the necessary records, returns and explanations.

Hearing of 36U. (1) Objections filed under section 36S, shall be
objections. ¢ . : : B

entered in a register maintained for the purpose in such manner as
may be specified.

(2) On the date, time and place specified under sub-section (3), or sub-section (4),
of section 36Q and after giving the person filing the objections an opportunity of being
heard, either in person or through an authorized agent, the officer appointed under
section 36T, shall determine the objections.

(3) When an objection has been determined, the order in this behalf shall be recorded
in the register maintained under sub-section (1) with the date, and a copy of the order
shall be supplied within thirty days thereof to the person filing the objection in such
form and manner as may be specified.

(4) The procedure of hearing and disposal of objections shall be such as may be
specified.

(5) The valuation fixed after determination of objection under this section, shall
take effect from the quarter in which such valuation would have taken effect and shall
continue to remain in force during the period such valuation would have remained in
force, had no objection been filed.
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ﬁpgz?fa'tﬂ:fﬁfﬁ 36V. (1) There shall be an Appellate Authority for hearing and
Aﬂnhorily. disposal of an appeal against an order passed under section 36U.

(2) The Appellate Authority shall consist of a Chairman and such number of other
members not exceeding two as the State Government may determine.

(3) The Chairman and the other members shall be appointed by the State
Government on such terms and conditions as it may determine and shall be paid from
the Development Fund.

(4) The Chairman and the other members shall have such qualifications and
experience as the State Government may determine by notification.

(5) Any owner or person liable to the payment of property tax may, if dissatisfied
with the determination of objection under section 36U, appeal to the Chairman of the
Appellate Authority:

Provided that such appeal shall be presented to the Appellate Authority within
forty-five days from the date of service of a copy of the order under section 36U and
shall be accompanied by a copy of the said order.

(6) No appeal under this section shall be entertained unless the property tax,
including penalty, together with interest on such property tax, if any, in respect of any
land or building for the period ending on the date of presentation of the appeal on the
valuation determined under section 36H or section 36U has been deposited in the office
of the Development Authority and the appeal shall abate unless such property tax.,
together with interest on such property tax, ifany, is continued to be deposited regularly
till the appeal is finally disposed of:

Provided that if the provision of this section is not complied with due to
misrepresentation or otherwise, any proceedings in the Appellate Authority shall stand
ipso facto void.

(7) The provision of Part II and Part 111 of the Limitation Act, 1963, relating to
appeal shall apply to every appeal preferred under this section.

(8) The procedure for hearing and disposal of appeals as well as realization of fees
in connection with appeals shall be such as may be specified.

(9) The decision of the Appellate Authority with regard to valuation or assessment
shall be final.

(10) The valuation fixed after disposal of the appeal under this section shall take
effect from the quarter in which such valuation would have taken effect and shall continue
to remain in force during the period such valuation would have remained in force, had
no appeal been filed.

(11) The Development Authority may, within ninety days from the date of passing
the order by the Appellate Authority by giving reason in writing, prefer an application
before the Appellate Authority under this section, for review of the order passed by the
said Appellate Authority.

Final valuation. 36W. Every valuation determined under this Chapter, shall be
final.
E Assessment Book
Assessment Book. 36 X. The Development Authority shall maintain an Assessment Book

in such form, and in such manner, as may be specified by the
regulations and shall make it available for inspection, free of charge, through electronic
media or otherwise:

36 of 1963.
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Provided that Assessment Book shall not be kept pending for any case for which
any objection or appeal has been filed.

Amendment of 36Y. (1) Notwithstanding anything contained in section 36W, the
Assessment Book. 3 ‘ 2
Chairman may, at any time, amend the Assessment Book—

(a) by inserting therein the name of any person whose name ought to be
inserted; or

(b) by inserting therein any land or building previously omitted together with
valuation thereof: or

(c) by striking out the name of any person or any land or building not liable
for the payment of property tax thereupon; or

(d) by increasing or decreasing for adequate reasons the amount of any annual
value and of the property tax thereupon; or

(e) by making or cancelling any entry exempting any land or building from
liability to property tax; or

(f) by altering the assessment on the land or building which has been
erroneously valued or assessed through fraud, mistake or accident, in which
case such alteration shall take effect from the date of such erroneous
valuation or assessment took effect; or

(g) by inserting or altering an entry in respect of any building erected,
re-crected, altered or added to, after the preparation of the Assessment
Book, in which case such insertion or alteration shall take effect from the
date of such erection, re-erection, alteration or addition was made.

(2) A notice of not less than fifteen days shall be given to the owner or to the
lessee, sub-lessee or occupier of the land or building of the place, time and date on
which any amendment of the assessment book is intended to be made under this section.

(3) Any person on whom a notice of amendment is served under sub-section (3)
may file an objection in writing to the Chairman at least three days before the date
fixed in the notice and the provisions of sections 36S to 36W, shall muratis mutandis
apply, to such objections.

G. Incidence and payment of property tax on land and building

Incidence and 36 Z. (1) The property tax on land and building shall be primarily
payment of :
property tax on leviable—

land and building.

(a) if the land or building is let, upon the lessor;
(b) if the land or building is sublet, upon the superior lessor;

(c) if the land or building is unlet, upon the person to whom the right to let
such land or building vests.

(2) The property tax on any land or building, which is the property of the
Development Authority and the possession of which has been delivered under any
agreement or licensing arrangement, shall be leviable upon the transferee or the licensee,
as the case may be.

(3) The liability of the several owners of any land or building constituting a single
unit of assessment, which is or purports to be severally owned in parts or flats or rooms,
for payment of property tax or any installment thereof payable during the period of
such ownership, shall be joint and several:
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Provided that the Chairmen may apportion the amount of property tax on such land
or building among the co-owners:

Provided further that in any case where the Chairman is, for reasons to be recorded
in writing, satisfied that the owner is not traceable, the occupier of such land or building
for the time being, shall be liable for payment of property tax so long as the owner
remains untraced and shall be entitled to the rebate, if admissible.

(4) Inthe case of any land or building or portion thereof which is not self-occupied
and where the owner is refrained, by any law, order of the Government or order of a
Court, from recovering the property tax due from the occupier or occupiers, such tax
shall be recovered from the occupier or occupiers, as the case may be.

ﬁpra?,niotpmm of 36ZA. (1) If the annual valuation of any land or building exceeds
,;;‘(E’];;;Yy mxon  the amount calculated on the basis of the rent of such land or building

lﬂgd 5 building payable to the person on whom the property tax on such land or
;,ef,?-;sc: asscaned building is leviab!e under sectiqn 36Z, such person shall be entitled
are let or sublet. to receive from his tenant the difference between the amount of the
property tax on such land or building and the amount which would be leviable if the
property tax on such land or building where calculated on the basis of the rent payable

to him.

(2) If the annual valuation of any land or building which is sublet exceeds the
amount calculated on the basis of rent of such land or building payable to the tenant by
his sub-tenant or to the sub-tenant by the person holding under him, the tenant or the
sub-tenant shall be entitled to receive from his sub-tenant or the person holding under
him, as the case may be, the difference between any sum recovered under this Act from
such tenant or the sub-tenant and the amount of property tax on such land or building
which would be leviable if the annual valuation of such land or building were calculated
on the basis of rent payable to the tenant by his sub-tenant or the person helding under
him.

Recovery of 36ZB. (1) On the failure to recover any sum due on account of
property tax on AL . . .
land and building. ~ property tax on any land or building from the person primarily liable
therefore under section 36Z, the Chairman shall, notwithstanding
anything contained in the West Bengal Premises Tenancy Act, 1997 or any other law
for the time being in force, recover from every occupier of such land or building, by
attachment of the rent payable by such occupier, a portion of the total sum due which
bears, as nearly as may be, the same proportion to that sum as the rent annually payable
i respect of the whole of such land or building.

(2) An occupier from whom any sum is recovered under sub-section (1), shall be
entitled to be reimbursed by the person primarily liable for the payment of such sum,
and may, in addition to have recourse to other remedies that may be open to him,
deduct the amount so recovered from the amount of any rent becoming due from time
to time from him to such person.

T'::‘g;;;’;} 2 36ZC. (1) Save as otherwise provided in this Act, the property
land and building.  tax on any land or building under this Chapter, shall be paid by

the person liable for the payment thereof in quarterly installments
and for the purposes of this section, each quarter shall be deemed to commence on the
first day of April, first day of July, first day of October and first day of January, of a

year.

(2) The Chairman shall cause to be presented to the person liable for payment of
the property tax, a comprehensive bill in respect of such rate to be paid in quarterly
installments, showing separately the amount of the property tax due against each quarter
and the date on which the property tax for each quarter is due. Such bill shall be sent by
post or by courier agency to the person liable for payment of the property tax, not later
than the 31st of May.

West Ben. Act
XXXVII of 1997.
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Explanation.—The expression ‘courier agency’ shall mean a commercial concern
engaged in door to door transportation of time-sensitive documents. utilizing the service
of a person, either directly or indirectly, to carry such documents.

Payment of 36ZD. If after the disposal of any appeal under section 36V, the
Property tax i valuation decided under section 36H or section 36U is altered, then—
case of objection

or appeal.

(a) any sum paid or deposited under section 36V in excess shall be refunded
or allowed to be set-off against any present or future demand of the
Development Authority under this Act; and

(b) any deficiency shall be deemed to be an arrear of the property tax and
shall be payable and recoverable as such:

Provided that—

(1) if any premises have, for the purposes of valuation under section
36l or section 361, been for the first time valued or sub-divided or
amalgamated with any other premises and an objection to the
valuation thereof has been made under section 368, the property tax
shall, pending the final determination of the objection, be paid on
such valuation;

(ii) if, when such objection has been finally determined, such valuation
is reduced, and if the property tax has already been paid thereon, the
sum paid in excess shall be refunded or allowed to be set
off against any present or future demand of the Development
Authority under this Act; and

(iii) in case of refund, if any, is to be made by the Development Authority
to the assesses, such refund amount shall not accrue any interest

thereon.
Penalty for not 36ZE. When the person liable for payment of property tax fails to
f:f_ e pay the amount of quarterly installment of such property tax as is shown

in the comprehensive bill presented under sub-section (2) of section
36ZC. such sum, not exceeding fifteen per centum of the property tax, as may be
determined by the Development Authority by the regulations, shall be recovered from
him by way of penalty, in addition to the amount of the property tax.”.

6. After section 183 of the principal Act, the following section shall be inserted:—

“Rocovery of I183A. Save as otherwise provided in this Act, any tax levied under
taxes. this Act may be recovered in accordance with any of the following
procedures and in such manner as may be specified:—
(a) by presenting a bill. or
(b) by serving a notice demand in such form as may be determined by
regulation by the Development Authority, or
(¢) in case of property tax on land and buildings, by the attachment of rent
due in respect of the land and buildings, or
(d) by a certificate under the Bengal Public Demands Recovery Act, 1913.”.

Ben. Act 1T of
1913.

By order of the Governor,

MADHUMATI MITRA,
Secy. to the Govt. of West Bengal,
Law Department.

Published by Law Department, Government of West Bengal and
Printed at Saraswaty Press Lid.(Government of West Bengal Enterprise), Kolkata 700 036,
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PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT

Legislative
NOTIFICATION

No. 574-L.—5Sth April, 2018.—The following Act of the West Bengal Legislature, having been assented to by
the Governor, is hereby published for general information;:—

West Bengal Act VIII of 2018

THE NEW TOWN, KOLKATA DEVELOPMENT AUTHORITY
(AMENDMENT) ACT, 2018.

[Passed by the West Bengal Legislatutre.]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the Sth April , 2018.]

An Act to amend the New Town, Kolkata Development Authority Act, 2007.

WHEREAS it is expedient to amend the New Town, Kolkata Development Authority ~ West Ben, Act
. . . 2
Act, 2007, for the purposes and in the manner hereinafter appearing; XXX of 2007.

It is hereby enacted in the Sixty-ninth Year of the Republic of India, by the
Legislature of West Bengal, as follows:—

Short titie and 1. (1) This Act may be called the New Town, Kolkata Development Authority
coinmencement. (Amendn‘len[) ACL 2018

(2) It shall come into force on such date a the State Government may, by
notification in the Official Gazerte, appoint.
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Insertion of new
Chapter after
Chapter XIV of
West Ben. Act.
XXX of 2007.

The New Town, Kolkata Development Authoriry
(Amendment) Act, 2018.

(Section 2.)

2. After Chapter XIV of the New Town, Kolkata Development Authority Act,
2007 (hereinafter referred to as the principal Act), the following Chapter shall be

inserted:—
“CHAPTER XIVA

Animals and Birds

Premises not tobe  130A. No person shall use, or permit to be used, any land or premises

used for keeping 3 x :

animals, birds, for keeping horse, cattle, pig, dog or other quadruped animals or any

;’i‘:e--m‘:‘g‘m“‘ kind of bird, for any purpose whatsoever without, or otherwise than
in confarmity with, the terms of a licence granted by the Chairman

on payment of such fees as may be determined by the Development Authority by

regulations:

Provided that the Development Authority may, by a written order, exempt any

class of animal or bird from such licence or from any purpose for which such class of
animal or bird may be kept.
Scizure of cerain  130B. (1) If any cattle, horse, pig, dog, or any other four-footed
e e animal or bird is kept on any land or premises in contravention of the
provisions of this Chapter or is found roaming or straying or tethered on any street or
public place or is found causing nuisance or danger to the public, the Chairman may
direct any officer or employee of the Development Authority to seize such cattle,
horse, pig, dog or any other four-footed animal or bird and may cause it to be impounded
or removed to and maintained in such place as may be appointed by the Development
Authority for this purpose: and the cost of such seizure and impounding or removing
and maintenance shall be recoverable by sale of such animal or bird, as the case may
be, by auction:

Provided that any person claiming such animal or bird may, within seven days of
suchseizure, get it released on his paying all the expenses incurred by the Developmen
Authority in seizing, impounding or removing, or maintaining such animal or pird
and on his producing such evidence in support of his claim as the Chairman may think
sufficient.

(2) The proceeds of sale of any such animal or bird by auction under
sub-section (1), shall be applied in meeting the expenses incurred on account of seizure,
impounding or removal and maintenance of such animal or bird and of holding such
sale; and the surplus, if any, shall be held in deposit by the Chairman and shall, if not
claimed by the owner of such animal or bird within a period of ninety days from the
date of sale, be credited to a fund maintained by the Development Authority.

Power to deal 130C. The Chairman may—
with infected

s Sr i (a) causes to be destroyed, or to be confined for such period as he
may direct, any dog or other animal which is, or is reasonably
suspected o be, suffering from rabies, or which has been bitten
by any dog or other animal suffering or suspected to be suffering

from rabies;

(b) by public notice, direct that after such date as may be specified
in the notice, dogs which are without a licence distinguishing
them as private property and are found straying on the streets or
beyond the enclosures of the houses of their owners, if any, may
be confined and cause them to be otherwise dealt with or destroyed,
if necessary.
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Eg;;f;;f:}fgn 130D. (1) Whenever the Chairman is of opinion that user of any

animals within
premises.

a nuisance and that such nuisance should immediately be stopped,
the Chairman may, by order, require the owner or the occupier of such premises to

premises for keeping any animal or bird, even if licensed, is causing

stop such nuisance within such period as may be specified in the order.

(2) If, at the end of such period, the nuisance is not stopped, the Chairman or any
other officer authorised by him in this behalf, may cause such use of such premises to
be stopped forthwith by such means as he thinks fit and direct such owner of occupier
to show cause why the licence for keeping the animal or the bird, as the case may be,
shall not be cancelled.

(3) If such owner or occupier does not show cause to the satisfaction of the
Chairman or if the nuisance is not abated, the nuisance shall be stopped by the seizure
and auction of the animal or the bird found in the premises after cancellation of the

licence thereof.

S;T']’;'v‘;', ‘:)"fd 130E. Subject to the provisions of any other law for the time being
Rhaials; in force for removal of Khatals, the Development Authority may make

regulations specifically for control of khatals within the area of Development Authority

or removal of khatals therefrom.”.

By order of the Governor,

SANDIP KUMAR RAY CHAUDHURI,
Secy. 10 the Govt. of West Bengal.
Law Department.

Published by Law Department, Government of West Bengal and
Printed at Savaswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056.
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PART III—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT

Legislative
NOTIFICATION

No. 1793-L.—13th September, 2018.—The following Act of the West Bengal Legislature, having been assented
to by the Governor, is hereby published for general information:—

West Bengal Act XIII of 2018

THE NEW TOWN, KOLKATA DEVELOPMENT AUTHORITY
(SECOND AMENDMENT) ACT, 2018.

[Passed by the West Bengal Legislature. ]

[Assent of the Governor was first published in the Kolkata Gazette,
Extraordinary, of the 13th September, 2018.]

An Act to amend the New Town, Kolkata Development Authority Act, 2007.
WHEREAS it is expedient to amend the New Town, Kolkata Development Authority ?cst Ben. Act
; | o
Act, 2007, for the purposes and in the manner hercinafter appearing; XX of 2007.
It is hereby enacted in the Sixty-ninth Year of the Republic of India, by the
Legislature of West Bengal, as follows:—
Short title and 1. (1) This Act may be called the New Town, Kolkata Development Authority
SN (Second Amendment) Act, 2018.
(2) It shall be deemed to have come into force with effect from the 3rd day of
June, 2018.
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Amendment of
section 36P of
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XXX of 2007.

Savings.

The New Town, Kolkata Development Authority
(Second Amendment) Act, 2018.

(Sections 2, 3.)

2. In Chapter VIIA of the New Town, Kolkata Development Authority Act, 2007
(hereinafter referred to as the principal Act), in section 36P,—

(M

(2)

3)

to sub-section (3), the following proviso shall be added:—

“Provided that the Development Authority may extend the period of
self-assessment, payment of property tax and interest, if any, upto the
current quarter, and submission of return, for reasons to be recorded in
writing.”;
in sub-section (4), for the words “after the commencement of this
Chapter”, the words, figures and letter “after the date of final
publication of the scheme under section 36H™ shall be substituted:

to sub-section (4), the following proviso shall be inserted:—

“Provided that the Development Authority may extend the period of
self-assessment, payment of property tax and interest, if any, upto the
relevant quarter, and submission of return, for reasons to be recorded in

1

writing.”.

3. Anything done or any action taken, or any notification or order issued, under
the principal Act before coming into force of this Act, shall be deemed to have been
validly done or taken or issued under the principal Act, as amended by this Act, as
if this Act was in force at all material point of time.

By order of the Governor,

SANDIP KUMAR RAY CHAUDHURI,
Secy. to the Govt. of West Bengal,

Law Department,

Published by Law Department, Government of Wes! Bengal and

Printed al Saraswaty Press Lid (Government of West Bengal Enterprise), Kolkalta 700 056



